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LEGISLATIVE ASSEMBLY 

Friday, 17th November, 1944 

'1'he .Assembly met in the Assembly Chamber of the Council Hoose at 
Eleffll of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the 
Chair. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL .ANSWERS

RECOGNIZED UNIONS ON NORTH W:msTERN RAU.WAY 

489. "11Sardar Sant Singh: (a) Will the Honourable Member for Railways
be pi.eased to state how many and which unions of employees are recognized 
on the North Western Railwav? 

(b) Do their office-bearers· enjoy the privilege of· free Railway P!lsses? If
s0, what is the scale of privilege? 

(c) How many such free passes were issued to the office-bearers of these
"nions: 

(i) during the financial year 1943-44; and
(ii) from 1st April 1944 to the 31st August, 1944?
(d) What was the maximum number of passes issued in favour of one

i!'dividual ·during the above two periods in his capacity of an office-bearer of a 
recognized Union? 

(e) Have any passes been given to any of the Union office-bearers for stay­
in prc.vaganda? If so, why? Did the Government apprehend a strike? If 
so, where and how was it averted? 

(f) What was the number of special passes issued to each of the Unions
referred to in (a) above, for the purpose of stay-in propaganda during the 
periods mentioned in (c) above, and are any reports of the work done by 
such free pass-holders sent to the Administration? If not, why not? If so, 
will the Honourable Member please give a brief account of the propaganda 
done? 

(g) What was the monetary value of stay-in passes, and was their issue,
in view of shortage of travelling accommodation, commensurate with the 
advantage gained? If so, how? 

The HODOUir&ble Sir Edward Benthall: (a) The following four Unions are 
recognized by the North Western Railway Administration:­

(lJ The N. W. Railway Recognized Union. 
(2) The United Union of N. W. Railway Workers.
(3) The National Union of Railwaymen of India and Burma.
(4) The· Association of Accountants, North Western Railway.
(b) and (c). I lay on the table a statement giving the required informa­

tion. 
��1 .Nineteen sets of passes. 
(eJ and (f). The number of passes issued to office bearers of Unions for so 

call�d i::tay-in propaganda is shown in the statement already laid on the table. 
No immediate strike was apprehenderl but in view of the necessit:v for keeping 
railway employees informed of the correct facts :md to C.."lunteract any agitation 
based on false rumours during �he present emergency, Government considered 
it desirable to facilitate movement b:v Uni01;1. officials for these purposes and to 
give them passes at the discretion of the Railwav Administration. No formal 
reports of the work done bv such persons have· been received, nor are thev
considered necessary. • - • '

(g) The total monetary value of such passes is Rs. 1,651. Government con.
side-:.- the gr.ant of these passes was justified. 

( 903 ) A 
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Statement 8hou-tng the 8cale oj Jru ptI8Iu ollow«l over the h~e line If' tlnion OJl}eial8 on t".~ 

North Wutem Railway and the number oj B'Uch pa88U t88Ued au"..",g the penod 1st April 
1943 to 31st March 1944 and 18t April 1944 to 318t Augu8t 1914 

lIIame of Union 

United Union of 
N. W Railway 
Wor~. 

N. W. Railway Re· 
cognized Union. 

National Union Col 
Railwaymen of 
India·& Burma.. 

Total 

,. 

Total number of 
passes illlll1ed • 

From From 
1·4·43 1·4.44 

to to 
31·3·44 31·8·44 

49 9 

5 1 

1 Nil 

55 10 

Number of passes isBUed 
for the purpose of 

stay in propaganda 

Seale of paaaes fixed in 
September. 1943. 

From 
1·4.48 

to 
31·3.44 

20 

2 

Nil 

22 

From 
1·4.44 

to 
31·8·44 

4 

Nil 

Ntl 

(1) To attened Union mee4-
ing8 :-Not more than 
four passes in a year 
and to not more than 
four union officials. 

(2) For Stay·. Pro· 
paganda :-Not more 
than one pass in a. 
quarter or four pasaea 
in a year to one or two 
office bearers of a reo 
cognized union. 

(3) For f}i8it~ branch BlCre· 
tariBB and diviBional 
headquarl8r8 :-
Not more than four 
passes in a year to the 
working President or 
working Secretary. 

[Nme:--All the above paB8eB 
are illlllled over home 
line only]. 

Prof. N. G. Ranga: For what classes of trayel are these free Passes issued? 
Are they for First class or for Third class? 

The :&;onourable Sir Edward Benthall: I am afraid I shall require notice of 
that question. 

JIr. Lalchand Nava1r&i: May I know what are the qualifications required for 
recognising these Unions? Are there any conditions made' with them when they 
lire recognised? , ' 

The Honourable Sir Edward· Benthall: No, Sir, Ko L'o;,ditions are made 
when they are recognised, but if the Honoura.ble Member wants a statement 
on the question, I sbRIl be glad if he will !)ut :l qUC'f;tioll down on the paper. 

INADEQUATE NUMBER OF POSTMEN IN ALLAHABAD. 

+490. ·Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for Posts 
and Air please state if it is not a fact that at Allahabad the average number 
of <..rdinary letters to be delivered before the present war started used to be 
under 15,0001 ' 

(b) Is it or is it not n fact that during the course of the war this number 
has almost doubled anrl similarly the number of registered articles, money 
orders and parcels has grown murh in volume? 

(c) Is it or is i.t not a fact that this increase is Que among ot-her things 
to the increase of the population also? 

(d) Is it or is it not a fact that during the pre-war period the number of 
Postmen in Allahabad was 95 ill the Head Office, and it remains the same till 
fo.day. 

(e) Is it or is it not a fact that excessive work is very badly pressing upon 
the Postmen and they haYe been making representations in that hehalf? 

lAnswer to this qoestion laid on the tablE'. the q'1p.stil)ner being ablllt'Dt. 
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(f) Is it or is it not a fact that on an average of a minimum of 10 square 
mile beat per Postman, the number ~f postmen required for Allahabad should 

be 113? 
(g) Is it or is it not a fact that during the past three months there have 

been five deaths amongst Postmen mostly due to hard work and under nourish-
ment? If not, what are the real facts? 
(h) In view of the immense increase in work and the pressure on postmen, 

do Government propose to consider the advisability of increasing the number 
of Postmen to their proper ~ tre th and give them sufficient dearness allowance 
for their proper nourishment,? 
Ilr. W. ll. Shoobert: (a) The daily average llllI?ber of or ~ r  ~etter  (paid 

and unpaid including P. and T. Service letters) receIved for delivery m Allahabad 
before the war was 9,000. . 
(b' The Dumber has increased by 50 per cent. Information regarding th. 

1'1111111'er of registered article.s, M. Os. and parcels is available only from th. 
year 1941-42 and indicates a similar increase. 
• (c) The increase is attributable mainly to the war. 
td) It is riot a fact. 
(E') There have been repre.sentations from the postmen to the Postmaster-

General complaining of excessive work. 
(f) It is not a fact. 
~ No postman in Aliahabad has died during the last Three months. The 

second part of the question does not therefore arise. . 
(h) As regards the first part of the question, the matter is within the com-

petence of the Postmaster-General and is being examined by him. Representa· 
tions regarding the grant of grain concessions as a supplement to dearness 
allowance :>.re under consideration. 

PROVISION OF CHEAP GRAIN SHOPS FOR ALLAHABAD POS'l'MEN 

t ~ . *Qui Muhammad Ahmad Xumi: (a} Will the Secretary for Posta 
and Air please state if it is not a fact that no cheap grain shops or other 
fucilities have been provided in Allahabad or other big cities for the supplv 
of foodgrains to the Postmen at Allahabad? . • 
(b) Is it or is it not a fact that mostly the Postmen due to their long 

outdoor duties are not in a o iti~ to buy grain at those shops which open at 
prescribed time during day time only-the time when the Postmen are on 
duty and as such mostly suffer from want of foodgrains and other necessities 
of life? 
(c) In view of thes/'> hardships do Government propose to consider the sdvi-

snbility of providing cheap grain shops neal' Post Offices from where Postmen 
and other lower grade staff of Post Offices may be able to purchase foodgrains 
llnd other necessities of life? 
Mr. W. 1I. Shoobert: (a) and (b). The facts arE: not as stated. 
(c) In view of the reply to paz:ts (a) and (b) this question does not actually 

arise, but I may inform the Honourable Member that a proposal to extend faei. 
litics for purchasing foodgrains at reasonable rates to the p. and T. staff in 
TariOlls places is under consideration. 

RESTORATION OF OLD SCALE OF PAY FOR POSTMEN 

t492. *Qazl Xuhammad Ahmad Kazml: (a) Will the Secretary for Posts and 
Ai, please state if it is a fact that prior to 31st March, 1931, the scale of pay 
of Postmen was Rs. 23-1--43, and after that due to the depression new scale 
of pay was introduced viz: Rs. 22-1 (in two years)-32, similarly the Packers 
~  ~ere given Rs. ~ 8 ~. previously were reduced to Rs. 15-(Re. 1 
-m five years)-17, and tlie Sortmg Postmen who used to get Rs. 45-4-85 
were given RI'. 35-3-55? 
(b) h: it or is it not a fact that the Unions of Postmen have been making 

representations to the authorities for this unjust treatment tp the new entrants" 

t Answer to this ~8tio  laid on the tab)p, the qnestioner being aosent. 

A2 
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(c) Is it or is it not a fact that in some other Department, e.g., in 
Accountant General's Office the old scales of pay have been restored? 
(d) In view of great hardship to Postal staff, have the Government con· 

sidered the advisability of restoring the old scales of pay? 

]fr. W. :a. Shoobert: (a) The old and revised scales of pay of these official. 
are given at pages 42,  44, 67', 78, 79 and 80 of the Manual of Appointments 
and Allowances of the Officers of the Indian Posts and Telegraphs Departmeni 
(2nd Edition), a copy of which is placed in the Library of the House. The 
revised scales are generally applicable to those who entered service on or after 

~ July, 1931. The statement that t.he new scales of pay were introduced 
due to the depression is not accurate. 
(b) There has been no unjust treatment of the new entrants. It is, how-

ever, a fact that representations have been recp.ived praying for revision of the 
new scales of pay. 
(c) It is not a fact. 
(d) No. 

ALMORA OUT-AGENCY 

493. ·1tIr. Badri Dutt. Panda: (a) Will the Honourable Member for Railways 
be pleased to ~t te since when an' t~ e  has been started at Almora? 
(b) Have any restrictions been imposed for the rebooking of consignment. 

from thE' the Railway terminus of Haldwani or Kathgodam to the Almora 
Out-Agency? . 
(c) Is it necessary for the Station Masters of HaIdwani or Kathgodam to 

obtain the sanction of the Traffic Manager in every case where rebooking of 
consignments to the Almora Out-Agency is desired by the consignees? 
(d) Is it because of transport difficulties between the Railway stations of 

Haldwani and Knthgodam to the Almora Out-Agency that these restrictiolls for 
rebooking have been imposed? 
(e) If booking to the Almora Out-Agency is thus restricted, how does the 

Depart,ment expect the Almora Out-Agency to be a paying one? 
(f) If restnctions have been imposed, what is the means left for the con-

£ignees of Almora to get their goods from the Railway Stations of Haldwani 
or Kathgodam, since the other old means havi been suspendedi' 

The Honourable Sir Bdward Benthall: (a.) The out· agency at Almora was 
reopened from the Septembel' 1944. 
(h) (c) and (d). The o. and T. Railway Administration prohibit the rebook-

ing of goods from any station on its system to any other station or out-agency 
except under the specific 'orders of the Traffic Manager. These orders apply as 
H matter of course to rebooking from Haldwani and Kathgodam to the Almora. 
out-agency. 
(e) and (f). Booking of goods from Haldwani and Kathgodam to the Almora 

out-agency, as a separate transaction. is not restricted by the prohibition refer-
l·ed to above. Nor does thE' prohibition prevent direct booking from other stations 
Of'. the O. R11d T. Railway to the Almora out-agency. 

DETENTION OF P. SURAJ PROSAD UPADHAYA OF NEPAL STATE 
494 .• ][t. Badrl Dutt Pande: (a) Will the Secretary for Extema] Affairs be 

pleased to state the reasons for which one P. Surnj Prosad Upadhaya, Inspector 
of Education, Nepal State, was arrested recently in Benares, detained there 
and subsequently tra.nsferred to the Lucknow Central Prison? 
(b) What were the cha.rges against him? 

Sir Olaf Oaroe: (a) Surya Prasad Udaphaya. was arrested and detained under 
the Restrict,ion and Detention Ordinance, 1944, with a view to preventing him 
from actinJ! in a mRnner prejudicial to a purpose specified in Sub-section (1) of 
Section 3 t.hereot. He was transferred from Bensres to Lucknow for admi-
ni!ltrative rp.asons which it would not-be in the public interest to() diRclose. 
(b) Having regard to section 11 of the Ordinance I am not prepared to dis-

close the grounds for the order of deiention. 
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JIr. Badri Dutt Pande: Have the Nepal Govemmentbeen informed of llis 
arrest? Was there any conespondence ·with the Nepal Government about hia 
arrest? 
!fir Olaf oaroe: I am not prepared to add to the answer I have already 

given. 
Kr. Sri Prakasa: Did the Government take action of its own mitiative or 

had they any request sent to them by the Nepal Government in this behalf? 
Sir Olaf 01ll'O8: Sir, I Bmnot prepared to disclose the grounds and the 

&!lSWel' I have already given must cover all that my Honourable friend wants 
to know. 
Prof. N. G. Ranga: Sir, what does the Honourable Member mean by saying 

thnt he is not prepared to give .the answer? Is it because it is not in the 
publIc iuterest to give the answer? 
:Mr. President (The Honourable Sir Abdur Rahim): He has said that 

already. 
Sir Olaf Oaroe: If my Honourable friend will look at the Ordinance, he will 

soc:> that under section 11 even the court is not permitted to disclose the grounds; 
for the same reason, I am not preparE'd to disclose thE' grounds in this House. 
:Mr. Badri .Dutt Pande: Is it the intention to extern this man to the Nepal 

Govenlment? 
Sir Olaif Oaroe: That I am not prepared to answer. 
Prof. If. G. 1r.anga: Then why have you come here' 
JIr. President (The Honourable Sir Abdur Rahim): NE'xt que", 

SHORTAGE OF COAL. 

t495. *JIr. Akhfl Chandra Datta: (8) Will the Honourable the Supply ~e
ber be pleased to state when it was first suspected that there might be shortage 
of coal in India? 
(b) When did the shortage of coal actually occur? 
(c) What is the annual requirement for India? 
(d) What is the actual present output? 
The  Honourable Dewan Bahadur Sir A. Ramaswami Jludaliar: (a) and (b). 

1 invite the attention of the Honourable Member to reply given by my Honour· 
ahlq colleague Dr. Ambedkar to Mr. K. C. Neogy's starred question No. 250 
in the Legislative Assembly on 17th November, 1943. 
(c) It is i t~ t to be prt>cise hut Government have at present a target (.f 

25·6 millions in view. 
(d) It is not ill the publie interest to disclose the figures at present 

COAL EXPORTS. 

t496. *Kr. Akhil Chandra Datta: (8) Will the Honourable the Supply Mem-
ber p!ease state whether coal has been exported from India to any foreign 
country during the last five years? 
(b) What was the actual amount of export during each of the years 1939, 

1940,  1941, 1942, 1943 and 1944 and to which country? 
(c) Was any coal exported from India to Italy during any of the above years:> 

\Yhen was the coal last shipped to Italy? . 
(d) Was any coal exported from India to the Middle East during any of the 

above years? When was coal last exported to the Middle East? 

The Honourable Dewan Babadur Sir A. Ramaswami Jludaliar: (II) Yes. 
(b) and (c) As regard;; the actual export of coal during the .vears 1939-44 

the attention of the Honourable Member is invited to the replv given in the 
Legislative Assembly on the 6th November, 1944, to part (a)· of Mr. Manu 
Subedar's starred question No. 120. It is not in the pliblic interest to dis· 
close the destinations to which coal was exported. 
In 1943 owing t.o acute short.age of conI GovE'rnment dl:'cided to stop alI 

e~ort  of coal to the Middle East. The requirements of Ceylon, however, con-
tmuec1 to be met from India. Purely for reasons connected with the United 

+ Answer to this qm!ation laid on the table, the ql1estioner being absent. 
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Nations' shipping convenience, some of the coal earmarked for e'Xport to Ceylon 
WtlS in practice shipped to l-liddle East while the Ceylon's requirements to that 
extent were met from South Africa. The actual destination of Indian coal 
sbipped to Middle East is not controlled from India and it is possible that some 
of it was shipped onward to 'Italy. 
(d) Yes. 'fhe answer to the second part of the question is covered. by 'my 

rf'ply to rt~ (b) clJ1d (c). 
COAL EXPORT FOR CONDUCT OF ·WAB. 

1497. "'Mr. Akhil Chandra Datta: Will the Honourahle the Supply Member 
please state whether coal has been exported to any country for the conduct 
of the wat'? 
The Honourable Dewan Bahadur Sir A. Ram88wami Mudalia: Yes, Sir. 

INADEQUATE LIGHTING IN TRAINS. 

498. "'lIr. Manu Subedar: (a) Will the Honourable Member for Railway. 
please state if it is a fact that in spite of overcrowding and heavy receipts b;p 
Government, Railway passengers are compelled to go without adequate lighting 
in an classes? 
(b) Is it a fact that no bulhs are provided in the la.vatories of any class of 

Railways? 
(c) Is it true that the passenger coaches in use have not been repaired. 

that doors in some cases cannot be looked properly and windows do not holc1 
but fall down and various other . fittings in .the carriage as well &8 in the lavatory 
are out of repair with the result that passengers do not get any wat-er on th" 
way? . 
(d) What is the reason for this state of affairs and when and in what manner 

do Government propose to 'Put an end to it? 
"!'he Honourable Sit BdwardBentball: (a) Owing to the extraordinary 

number of thefts of train lighting bulbs and the difficulties to be overcome in 
obtaining adequate supplies to meet normal maintenance and the abnormal 
demands resulting from these thefts it is impossible to provide lighting in 
passenger carriages to the full peace-time standard. I 

(b) No. 
(c) No. It is, however, true that Railways are finding it extremely dim-

eult to maintain stock in a ~8ti f tor  state of repan'. Thefts of fittings 
continually occur and it has· been necessary to discontinue the fitments of some 
items as it is impossible to obtain supplies adequate to enable these losses to 
be made good. ' Every effort is made to ensure that lavatory fittings are kept 
in a proper state of repair. 

(d) The primary reason for this state of affairs appears to be the ready sale 
c.ffittings stolen from coaching stock in the r"black market". Only with tha 
assistance of t.he public ,as a whole can the steps which Government are taking 
to overcome this reprehensible traffic bring about an improvement in the 'Posi-
tion. It is also due to the difficulty of taking off coaches for repair without 
further inconvenience to the public and to the diversion of coaching stock to 
ambulance trains. ' . 
Mr. Jlanu Subedar: With regard to part (b) of the question, the Honou .... 

able Member says that it is not true that bulbs are not provided in the lava-
tories of the R.ailways. Will he look into this matter because from my own 
experience of the lAst six months, when I did about 20 journeys, there never 
WAS a bulb in the la .... atories? 
The Honourable Sir EdwRd BenthaU: Yes, Sir. I have said that  that ie 

very oftell the casE': but it is not invariable. 
Mr. Manu Subedar: May I inquire if a compartment is provided with only 

one light, it is not liable to theft as much as it would be if the compartment is 
provided with more than one Jight? Theft can take place even of one hulb 
that you put. 
. The' Jionourable Sir Edward BtDtha.tl: Then the Honourable Member will 
he in the dark. 

t Answer to this queRtion laid on <the taM .. , the queatiooer being absent. 



·STAHHED 'QUESTIONS AND W ~  909 

:Mr. Itanu Subedar: When do the Government expect further supplies? 
When did they receive the last supply of bulbs in this country on railway !lC-
1:ount. and \vhen are they expecting further bulbs so as to prevent theft nnd 
inconvenience to the public? 
The Honourable Sir Edward Benthall: I have stated several times on the 

floor 0.£ the House that we have placed very large orders abroad and we have 
also placed orders in this country. Supplies are arriving continually but un-
fortunately they are not fast enough to catch up with the thefts and th~ ~e
ages. It lIlay interest the House to know that we have lost 13,000 tram lIght-
ing bulbs from Howrah in a period of 15 months, which !"hows the scale of 
th~ft . 
Itr. Manu Subedar: Is it a fact that the bulbs are provided in the lavatories 

of the military trains and they are not provided in the trains in which the civil 
population travels? 
The Honourable Sir Edward Benthall: I shall require notice of that, but I 

expect the conditions are the same. 
Mr. Sri Prakasa: Is it not safer to be in the dark in the lIlain compartment 

thrill in the lavatory? 
The Honourable Sir Edward Benthall: The Hcmourbale Member can take 

his choice. 

WAGON PRODUCTION 

499. *M:r. Manu Subedar: (a) Will the Honourable the Railway Member 
please. state the total number of wagons produced in India in each of the years 
from 1939-40 onwards? 
(b) Are the wagon producing companies supplied with steel? If so, are 

Goyernment satisfied that they use all the steel supplied in this manner ob 
the production of wagons on order by the Government? 
(c) What was the price per wagon paid in each of these years for thfl 

standard type as compared with the pre-war price? 
(d) How many wagons were sent out of this country both broad gauge and 

metre gauge for war uses abroad and how many locomotives were so sent? 
(e) Has any of this rolling st-ock returned? 
(f) Is it likely to be ~r e e when it returns? 
(g) What steps have Government generally taken to ~ ro e the bottle-neck 

of transport in India which has upset trade and industry generally and which 
has rendered more difficult t.he iood problem? 
The Honourable Sir Edward Benthall: (a)-

Year 

1939-40 

1940-41 

1941-42 

1942-43 

1943-44 

1944-45 (up to 31st October 1944) 

Number of wagons 
manufactured 

3,234 

1,749 

34'7 

428 

2,446 

3,066 

(b) The reply to both parts is 'yes'; and I should mention, in regard to the 
first part, that supplies are against demands. prepared with due regard to the 
types of wagons to be manufactured. -
(c) I lay fi statement on the table containing the r~ re  information. 
(d) The following stock was sent oYerSf:as:-

B. G. Wagons 1,418 

)1. G. Wagons 

~ . G. Locos. 
7,858 

206 

(e) Yes. 42?-1. G. Locos. and 885 M. G. wagons have been returned and 
nlore are being returned. 
(f) Yes; after thorough rep&ir. 
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(g) Government's efforts in. this respect have from time to tim£" ~ee  made 
public through press commumques and by broadcast talks ... They ~  
(i) Unremitting pressure at all levels for the supply of addltlOnal locomotives 

and wagons from overseas and for the fabrication o~ a maximum number of 
locomotives and wagons in India; 
(ii) Concentrated efforts' to improve the stl\ndard of operation and reduce 

the percentage of stock out of service for repair; 
(iii) 'rhe establishment of a Rail Priority Organisation which not only en-

sures thl\t essential commodities are moved in priority but also prevents cross 
movements wasteful of transport; 
(iv) Control of coastal shipping and country-craft; and 
(v) Controlled distribution of Lease-Lend vehicles. 

StGtMnent 

The price paid for a few repretl8ntative type of 
ODwards are given below :-

general service wagons 

Type of 
Wagon 1938-39  1939-40 1940-41 1941-42 

Broatl Gauge R9. R9. Bs. Rs. 
Oovered (Military) 'CMB' 5,700 5,700 6,200 

Covered 'CR' 4,900 5,300 G,600 6,900 

Open. '0' 4,400 5,100 6,100 
M eire GGtlf/e. 

Covered 'MC' 3,900 4,700 
Covered (Jute) . 'MGJ' 4,200 

during 193!1-39 

1942-43 & Sup 
piementary 

Rs.· 
9,()()() 

8,000 

7,(l00 

5,500 

5,860 

• These figures are approximate only and are subject to revision to take acoount of 
acijustments on acoount of the price of wheels and ~ 8Dd rates paid for matltrial and 
labour. 

Jlr. Manu Subedar: Will my Honourable friend infonn this House why 
there was a precipitate fall in the production of wagons in this country during 
the years 1940-41, 1941-42 and 1942-43? 
The Honourable Sir Edward Benthall: Yes, Sir. The Honourable Member 

may l;tuve observed the course of war. In 1941, about the time the Japanese 
came into the war, the Germans were advancing in the Middle East. A criti-
cal condition arose wl':.ich necessitated diversion of as much manufacturing 
capacity as possible to munitions. That took place in the years 1940-41 and 
in consequence the manufacture of wagons was held up. As soon as the 
Japanese menace became apparent, fresh orders for wagons were placed and 
we are now beginning to' get the fruit of those orders which were placed in 1942. 
1Ir. ][anu Subeciar: Does my Honourable friend convey, Sir, that it W(lS 

necessary in 1940-41, 1941-42 and 1942-43 to divert the production capacity fot" 
military purposes but that it has not become so necessary since and that now 
this productive capacity is used for wagon manufacture? 
The Honourable Sir Edward Benthall: That is so. 

CORRUPTION IN CONNECTION WITH BERTH RESERVATIONS 

500. ·1Ir. Kanu Subedar: (a) Will the Honourable the Railway Member 
please state if it is a fact that grave scandals have been discovered in the 
booking of berths and that at Delhi Junction and various other leading stations 
there is a regular tariff for berth reservation even when such reservation is 
made several days ahead and bona fide passengers who do not accommodate 
themselves to such tariffs are harassed? 
(b) What steps have Government taken to eliminate this form of corrup-

tion? 
(c) Has the special maclhinery instituted by Government been effective? 
(d) How many prosecutions and convictions bave taken place and, gener-

ally, are Government aware that the position is worse than it ever was before? 
The Honourable Sir J:dward Benthall: (a) I have received a number of 

general complaints but unfortunately they frequently' come from persons who, 
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have th .~ e e  been guilty of offering bribes to the railway staff instead of" 
reporting the matter. i~ e .i te  to the superior th~ritie .. .  . 
(b) Railway AdmmlstratlOns have been asked to gIve wIde publiClty, oth~ 

in the Press and by exhibition of notices at stations, to the procedure in force-
in connection with reservation of seats and berths, so that the public may not: 
be in any doubt in the matter. They have also been instructed to make fre·-
quent and thorough checks on reservation offices and on trains and the reports: 
from railways indicate that they are following the instructions referred to above. 
The Special staff engaged in detecting corrupt practices on Railways have nlso-
given attention to this matter of reservations. Since, however, corruption in-
volves the giving as well as the taking of bribes, the responsibility for eliminnt--
ing it is shared equally between the public and the Government. Government 
have made repeated appeals to the public to come forward and report specifilr 
cases find \Yould especially welcome support in this matter from Honourable· 
Members. -

(c) I have hopes that the special machinery will prove to be effective-
as its activities are extended but this must depend upon the will of the public-
to co-opera te _ • 
(d) According to the information readily available, which is in regard to the-

activities of the Sl}ecial staff only, three persons have been prosecuted of whom 
one has heen convicted; while the cases of three others are under investigation. 
As regards the latter portion, Government do not consider tha:t the position is" 
as stated. I will, however, see what further steps can be taken to increase-
prosecution!;; of both parties to such transactions. 
Mr. Manu Subedar: Sir, I am glad my Honourable friend assures this Honse-

that he will look further into the matter, but may I know why he has not 
adopted the same method as the Industries and Civil Supplies DepllTtment of 
sending round a bogus customer or a plain-clothes man to reserve and why he-
has not caught red-handed the members of the railway staff who are doitig it; 
systematically and regularly and every day? 

The Honourable Sir Edward Benthall: We do catch some and a special 
organisation does work on the lines to which the Honourable Member referred, 
but if the Honourable Member will think the matter out it is mllch more CaRY 
to deal with the question f)f corruption in tne booking of wagons than in th~ 
booking of berths. 

Mr. Manu Subedar: Have you set traps for the staff in order to catch them 
in the process with your own men? I am sure officials of Govprnment in other 
Departments will co-operate with you and do this service. 

The Honourable Sir Edward Benthall: I hope to set some traps "both for 
the railway staff and those who give bribes. 
Dr. P. N. Ban4trjea: What is the composition of the special  staff and what 

are the met.hods adopted by them? 
The Honourable Sir Edward Benthall: That, Sir, should be addressed to-

the War Department. 

CORRUPTION IN CONNECTION WITH WAGON PRIORITY 

501. *Mr. Manu Subedar: (a) Has the attention of the Honourabla, 
Member for War Transport been drawn to serious scundals in conne.::tion with 
wagon priority throughout t,he country? 
(b) Is it a fact that officials granting priority have been given instructions-

to favour certain parties or are they given discretion which they use? 
(c) Is it a fact that many bona fide traders are compelled to make heavy 

payments in order to move their goods? 
. (d) What is Government's machinery for receiving the necessary informa-
tIOn as to what is going on? 
(e) What steps are Government taking to eliminate this racket? 
The Honourable Sir Bdw&rd Benthall: (a) No. The Priority Organisation 

Of. the War Transport Department has been singularly free from accusations of 
mlSllse of their powers. 
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(b) The reply to the ,first ,part of this ~ tio  is in the negative, , Priority 
-officers have powers of dIscretIon under rule 8o-A of the Defence of Indta Rules, 
They do not use this discretion to favour any party but solely in the interest of 
-economy of transport. 
(c) No. 
(d) If there were any sei'ious complaints against the Uegional Controllers of 

Priorities, it would be expected that the public would not fail to register com-
plaints. 
(e) Does not arise. 
Mr. Manu Subedar: Are Govemment aware that therEr are rumours f ti ~ 

round in the markets that the price of a wagon when you want it is Rs, 1,OOO? 
The Honourable Sir Edward Benthall: If I may say so, t,hat is just typical of 

the evidence we get--"There are rumours floating round". Also I w6UIa point 
-out to the Honourable Member that this question is directed to the Priority 
organisation and not to the booking of ,vagons which is quite a different matter. 
Mr. Manu Subedar: It is about the booking of wagons that I asked the 

question. How many cases of illicit booking have you caught? How mHny 
men on your staff 11l\\'e you punished? 
The Honourable Sir Edward Benthall: It does not properly arise out of the 

,question, and it should be addressed to the Railway Member I think! Bu. 
actually the latest position I have got is that there have been 88 proseclltions 
-for illicit booking of which 14 have been acquitted, 30 convicted, eight remov-
-ad from service by Departmental action, seven punished in other ways by 
De)lartmental action, and 29 are still in court or under investigation. Unfortu-
nately, out of all these cases only One concerns a non-railwayman. 
Mr. Manu SUbedar: Has the Honourable Member been able to trace 8 

'('onnection between the booking clerks and some of the higher staff of the Rail-
'ways with regard to these wagon alloiments? 
'!'be Honourable Sir Bdward 'Benthall: ~o  Sir. 1 would like to know if 

the Honourahle Member has got any particular case in mind. 
Mr. T.  T. KrlsbDamachari: May I ask the Honourable Member with regard 

-to answers to part (a) and (b)-which is rather axiomatic-whether the officers 
controlling these priorities are people who have had no previous commp.rcinl 
'offililltions Iilte the Honourahle Member for instance? 

The Honourable Sir Edward Benthall: I think I am correct in saying that 
,that is the case. The Priority Officers are all railway officers, mostly !rom tlle 
'r.ornmercial departments. 

lIr. T. T. Xriab.namacllari.: They are not people' drawn from com,mercial 
'F.ervice? . 
The Honourable Sir Bdward Benthall: ~o  Sir. I canllot think of ~ . 

INDIAN RADIO A.ND CA.BLE COMMUNICATIONS CO:MPANY CONTRACT 

502. ·Mr. H. M. AbduBah: Will the Secretary for Posts and Air ple:1se 
-state: 
(a; when the present contract between the Government of India and the 

Iud ian Radio and Cable Communications Company, Limited'is going tQ expire; 
(b) do Government propose to take over the Company at the termination 

-(.f the present agreement; 
(c) what is the total numbE'r of Directors on the Board of the Corr,pany; 

'how many of them represent the Government,; . 
(d) what control the Government have over the policy, direction l'lnd 

management of the Company now that it has come under the Ordinance of 
thE: "Rssentinl Services"; and . 
(e) what ;s the percentage of ~ i  officers in the Engineering and Traffie 

Departments of the Company? 

Mr. W. H. Shoobert: (a) and (b). Arrnngements bet,,:een Government and 
'the Ti!oirl11 Rad:o and Cable Communications Co. Ltd., are contained in lin 
IIp-reement and a license issued under the Indian Telegraph Act, which Rre 
·iniprc1crendent. There is no definite term but Goyernment hfls now the l'ight 
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to crive twelvemonths notice of termination. No such notice has yet been 
i ~  and the future arrangements h~ e not yet been decided. . 
(c) Twelve, of which th.ree are ~ o te  by .t~e Government of India. 
(d) The Essential ServIces (Mamtenance) Ordmance has not ffe ~e  the 

.general relations between Government and the Company as. regards oh ~ and 
·higher direction, which continues t~ be governed by the ~e~ e t .e~t e  
above. This is a lengthy and detaIled document. The prlllClpal proYislOns of 
·u general nature are: 
(i) the Company shall remain essentially Indian in character; 
(ii) the company shall hold no monopoly: 
(iii) the charges shall not be varied without the concurrence of the Gov-

·ernment; 
(iv) the Company -shall pay a royalty to GO'\·ernment. 
(e) Govenlment have no information. 

AMENDMENT OF SECTION 6 OF ACT 35 OF 1938 

50S. *lIr. T. T. ][r.isbnamachari: Will the Honourable Member for War 
Transport please state: 
(a) the need for the amendment of section 6 of Act 35 of 1938; 
(b). whether the amendment has been suggested by Provincial Govem-

'ments on the advice of the transport authoritieF. in the Provinces; 
(c) whether the Government of 'India were furnished with evidence that 

the Act, as it is, hinders war effort; 
(d) whether in making the amendment the Government have made any 

provision to safeguard the interests of the existing and established :fleet 
·operators; and 
(e) whether the Government have any information whether the Provincial 

Governments have taken steps to utilize ··the powers envisaged by the amend-
ment? 
The Honourable sir Edward Ben\h&ll: (a) There is no Act of 1998 ·-and I 

'can only assume that the Honourablel\Iember refers to Act 35 of 1939. On 
thai! assumption the Honourable Member does not "pecify which particular 
amendment of that Act he refers to, but I am replying on the assumption 
·that he refers to the amendments made in Section 6 of Act 35 of 1939 by 
Section 3 of Ordinance LXVI of 1944. The basic need for the amendments 
was the need to· adapt a statute desigood to meet peace time conditions to 
war time conditions. A statement is placed upon the table explaining the 
reasons for the amendments. 
(b) and (c). The amendment was not initiated by Provincial Govern-

ments, but they were consulted  by the Government of India before the Ordi-
nance took its final shape. The need for the amendment was apparent to 
the Government of India from the close contact of the Government of India 
lind its touring officers with Provincial Motor Transport Controllers. 
(d) The amendments are of an enabling nature only and do not affect the 

'statutory right of appeal. 
(e) Only the Mad1'as, Bengal and C. p, & Berar Governments and the Coorg 

Administration have so far taken advant.age of the amendment and that to a 
1imited extent. 

8tatelnPIlt gi1,ing tlie reosons tOI' amenr1i7l(l clausp. (6) ot Burion 6 ot Act 35 ot 1939.' 

(I) The Motor Vehicles Act 1939 provides that the Transnort Authorities shall .be com-
posite bodies of Officials and non-officials nominated bv the Provincial Governments. It 
f~ ther lays down the considerations to which t r~ Authorities shall have regard .. Provin-. 
<'131 Governments have now appointed !\fotor Transport Cootrollers who virtually regulate 
all uses of Civil Motor Transport. The Control of the Central Government is being exerciS"ad, 
hv ~o e t witbout the invocation of special powers hoth in relation to pre-existing Civil 
Vehicles ~  to those now r~ o i  IIYllilablE' IIndE'r lease-lend oj' hy arrangement with 
tho ~ h  Gm'ernment. In the CRse of Cont.rolled vehicles. Cent 1'31 Government. is res-
ponslhle for preventing abuse of th-a vehicles and profiteeering. Though it is not considered 
'n:cessary to take ~ er of direction and control in any formal mllnner, it is inappropriate 
ffi~. contl'Ol "hould m a!l. cases continu.e to be ~ er i e  through composite official and non . 
. . Clal transport authorities " "e~te  WIth certalll statutOl"Y discretion and that it shouM 



914 LEGISLATIVE ASSBllBLY [17TH Nov. ~ 

continue to be neceuary in all cases to summon non·ofllcial membera to attend meetings ., 
which their presence is perfunctory. .... 
(2) While the existing modifications of the Motor Vehicles ~t 1939 lntro?uced v,d. 

Section 6 of Defence of India Act added by clause ~  of S,ectlOn 3 of r ~~ No. 
XXXIII of 1942 (promulgated on the 22nd May, 1942) e o e~  r o~ th~r t e  to 
rancel or to suspend a permit r t~  by them, the Motor Vehicles Act t ~ requires that 
1\ permit other than a temporary permit shall be issued or renewed. ~or a I!erlod of not le88 
than three yesrs. The intention was to oampower. Transport Authorities to ~e re~ r per· 
Inits or to renew permits for any specifid penod. The new amendment IS designed to 
remove this omission. 

(31 ~r the Motor Vehicles Act a permit is not valid beyond the jurisdiction of the 
Authority which granted or renewed it unless countersigned by the Transport Authority of 
the other area concerned. The existing modification of the Motor Vehicles Act empowers 
the Transport Authorities to cancel or suspend a permit granted by it, but make no provi. 
sio'l for countersignatul"Cl. The fresh amendment confers those powers in respect of counter· 
signature Further, it simplifies tht' procedure by providing that re " e t tio ~ need not be 
heard. 
(4) .controlled vehicles have been released in considerable numbers and it is expected to 

release them henceforward in re t~r numbers for general ~e er and goods traffic. The 
Central Government is in a position to advise Provincial Motor Transport Controllers as to 
suitable maximum and minimum rates for such traffic. The procedure laid down in Section 
43 of the Motor Vehicles Act in fixin!r freights Ilnd fares is unduly cumbersome under war 
conditions. Besides, it is doubtful whether the Provincial Government or the substitute 

~horit . created ~  it has o~er to fix freights and fares uuder !'ection 43 with the single 
obJect o. preventmg profiteermg. It has, therefore, been proVIded that the Provincial 
GO"ernment or the substitute authorities npeod not follow the procedure specified in Section 43. 
(5) Under sGb·clause 2 of section 35 of the Motor Vehicles Act six months· is the 

"hortest period of validity. ~f a ceortificate of fitness. The majority of the controlled vehicles 
are released .on the conditIOn that they should be fitted with ro ~r Gas Plants. In 
order to aVOId undue ~ r .and ~e r .,f. their engines it is imperative that the ro ~r 
!las. Plant ~ho  be mnmtamed m. effiCIent running o~ er. This can best be achieV'i!d by 
Issumg 8.rt .fi t~  of fi~~e  for periods. Rhorter than SIX months. It is not proposed, how. 
ever, to hmlt thiS provls.JOu only to vehicles fitt~  with gas plants, but to extend the power 
of more frequent inspection to cover all neow controlled vehicles. 

Mr. T. T. Xrislmamachari: May I ask the Honourable Member whether as 
a r~ t. of this ame.ndme?t new or or ti~  are being floated by railway com-
pames 111 collaboratIon WIth local compames who are big and influential and 
the existing operators are being elbowed out? ' 

The Honourable Sir Edward Benthall: No, Sir; ) do not think that has any-
thing to do with the amendments. 

Mr. T.  T. Krlishnamachari: wm the Honourable M.ember give an assurance 
that he will have the point in mind and make inquiries? 

The Honourable Sir EdWald Benthall: Yes, Sir; I have the question very 
much in mind. It has beeh raised already on the floor of the House. 

CLOSING OF MUSLIM TuCK SHOPS AT WALTON TRAINING SCHOOL. 

504. *Kr. H ••. Abdullah: (a) Will the Honourable Member for Railways 
plense state if it is a fact that two separate buildings were constructed by 
thp. North Western Railway to be used as tuck shops at the Walton Training 
School, Lahore Cantonment for Hindus and i ~ separately? 
(b) Is it a fact that thE-se were running mdependently since 1929 by a 

Hindu and a Muslim contractor separately? 
(c) Is it a filct that since 1942 d\\e to an increase in the number of Muslim 

students the Muslim tuck shop was ordered to be closed by the Superintendent 
and the vending contract was given to a Hindu for catering Hindu and MusliUl 
communities both '/ 
(d) What were the circumstances which led the said Superintendent to 

make these arrangements? . 
(e) Have Government seen the Muslim representation in this connection 

which appeared in the Railway supplement of the Ea8tern Times, Lahore, 
uf the 3rd April and 8th July, 1944? HRS any action been taken in this con-
nection? If not, why not? . 
(f) Do Government propose now to consider the desirability of providing 

fl!l indenendent Muslim tuck shop immediately? If not, why not? 
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fte BoIlOurable Sir Edward Benth&ll: (a) The reply is in the aflirmative. 
(b) Yes, exe-ept that. during the period from JUly 1938 to September 1940 

both the shops were run by a Muslim contractor. 
(c) Government understand that the license for ~t.h shops was given to a 

Hindu contractor. 
(d) Government understand that a Muslim contractor to whom an offer W!lS 

made in response to his application did not accept the license. 
(e) The reply to the first part is in the affirmative, though the dates given 

by the Honourable Member do not appear to be correct. As regards the latter 
part of the question, no action was considered necessary. 
(f) Government do not propose to interfere in the matter which is solely for 

the Railway Administration to decide. 
Dr. Sir Zia Uddin Ahmad: With reference to part (d), if one Muslim COll-

tractor did not accept the conditions why was no attempt made to get another? 
The Honourable Sir Edward Benthall: This hitherto has not been a com-

munal question. There have been both Hindu and Muslim contractors, but 
I will certainly look into it if there is any demand for this. 
Dr. Sir Zia Uddin .Ahmad: It is certainly a communal question because 

it is about Hindu and Muslim contractors. My question is, if one Muslim 
contractor refused to accept the conditions imposed, why was no attempt made 
. to get another Muslim contractor who would accept them? 

The Honoura.bIe Sir Edward Benthall: I observe that it has now become a 
communal question, bdt in the past when the Muslim contractor held it alone 
it was not a communal question. 

JIr. Lalchand lfavalrai: May I know if any other Muslim contractors came 
forward and asked for this? 

The Honourable Sir Edward Benthall: r have really no more information 
than I have given to the House. 

SuPERINTENDENT , WALTON TRAlMNG SCHOOL. 

505. ·lIr. H. lI. Abdullah: (a) Will the Honourable Member for Railways 
please state if it is a fact that since the inception of the Walton Training 
School the post of the Superintendent has all along been held by non-
Muslims? 
(b) If the reply to (a) be in the affirmative, why could not a Muslim be 

posted as Superintendent and does he propose to do so now? 
(c) Is it a fact that a certain Superintendent held this post from 1939 to 

July, 1944? 
(d) Is it also a fact that the Muslim staff and students had been oppressed 

<1lld harassed during his exceptionally long tenure? 
(e) Is it a fact that the grievances of the Muslim staff and students have 

heen brought to light through the columns of the Eastern Times, Lahore, of 
thE. 15th June, 1944? 
(f) Do the Government propose to inveRtigate the allegations contaIned in 

(a) and (e) and take necessary steps in redressing their grievances? 
The' Honourable Sir Edward Benthall: (a) Yes. 
(b) The posting of a Superintendent it:) not made on s communal basis. 
(c) The post was held by one individual from 8th June 1939 to 15th Sep-

tember 1939, and again from 13th February 1940, to 31st July 1944. 
(d) No. 
(e) and (f). Criticism of the North Western Railwa,y Administration haa 

appeared from time to time in the newspaper mentioned. No representation 
118S, however, been received from the persons concerned, and Government 
therefore do not consider an investigation called for . 
. Dr. Sir Zia U4din Ahmad: With regard to part (e), these things were pub-

lisllCil in the Eastern Times. Were these brought to the notice of the Honour-
a.ble Member? 
The Honourable Sir Edward Benthall: Yes, when I received the question, 

but it is not one of those papers which I ordinarily peruse. 
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CANDIDATES FOR' P  3 ' COURSE IN WALTON TRAINING SCHOOL 
506. *"1I'r. H ••• Abdullah: (a) Will the Honourable Member for Railways. 

please state the total number of ~i te  (subordinates) ~ communities, 
who appeared for P-3 course in the Walt<m Training School in the years 1942. 
and 1944? , 
(b) ]s it a fact t,hat P-3 courSe is n most important course prescribed 

for commercial and transportation subOl'dmates of the North Western Rail-
way for promotion to posts in higher grades? 
(c) Will the o er ~ t please ask the General Manager, North Western 

Railway, Lahore, to issue instructions to thfl Divisional Superintendents to 
lIee that while making recommendations for the course sufficient Muslims ar9-
recommended, at least 60 per cent.? 
The Honourable Sir Edward Benthall: (a) I lay 'on the table ,t\ statemen\ 

giving the required information. 
(b) Yes. 
(c) Suitable candidates are selected for tl'aining in the 'P-3' Cour!'e irres-

pectiye of communal considerations Bnd Government do not consider that 
special instructions me called for. 

·Statement shotlli"!1 the number of rallliidates b" communities wAo appeared tM the 'p.J' CouT,e in the year.' 1942 Uftd 1944. 

Year Muslims Hindua OtheT Minority Anglo-Indians and Total 
Communities Domiciled Europeans 

194,2 6 13 4, 7 30 

11144, 3 4 3 2 ]1 

Dr. Sir Zia 'Uddin Ahmad: What is this 'P-3' course? 
The Honourable Sir Edwa.rd Benthall: The Honourable Member who asked 

the original q\lestion would perhaps instruct my Honourable friend fully, but 
it is actually a course for senior station masters and traffic inspectors. 
Dr. Sir Zia 'Uddin Ahmad: I suppose neither the Honourable Member who 

asked the question nor the Honourable Member who replied knew what it 
meant. 
The Honourable Sir Edward ·Benthall: The Honourable Member who replied 

knew it but I cannot answer for the questioner. 
INSTRUCTORS IS WALTON TRAINING SCHOOL 

507. *)[r. R. K. Abdullah: (a) Will the Honourable Member for Railwa,VIS 
please state the total number of Instructors in the Walton Training ho~  hy 
communities? ' 
(b) Is it a fact that there is inadequate rcpresentation of Muslims in the 

inst.ructional st.aff of that inst itution? 
(c) If the reply to (b) above is in the affirmative, what are the circumstances 

under which this was nllowed and how do they propose to set right the matter? 
(d) Do the Governnwnt rropose t.o issue clear instructions to the effect that 

60 per cent. of the posts of Instructors be filled by the Muslim staff? If lIot, 
whv not? 
'The Honourable Sir Edward Benthall: (a) The total number of Instructors 

is 38 of whom 20 are Hindus, ten Muslims, three Anglo-Indians and three 
l:)ikhs. 
(b), (c) and (d). The posting of Instructors is not done on a communsl 

basis. Their appointment is made from an apPl!>ved list of qualified staff, which 
is prepared in order of merit. based on the number of marks obtained in ::.;he 
qualifying examination for Instructors. 

SUPERIOR STAFF (RATIONING) no DELHI DIVISION, NORTH WESTERN RAILWAY 
t508. *)[r. H. M. Abdullah: (a) Will the Honourable Member for RailwaJII 

please state the total number of superior staff appointed or promoted to work in 
various offices or shops in connection with Rationing in the Delhi Division of 
the Nort.h Western Railway? 

t Answer to this question laid on the table, the questioner having exhansted his quota. 
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(b) \Vhat is their number, community-wise, in each grade and. the pere(-mtag>? 
of Muslims to the total number of. posts? 
The Honourable Sir Edward Benthall: (a) and (b). The total number cf 

subordinate staff is 75, of whom 19 are Muslims, 49 Hindus and seven Sikhs; 
the percentage of Muslims to the total number being 25·3. 

HEAD CLERKS AND SUB-HEADS IN DIVISIONAL OFFICE, DELHI 

t509. oJJ[r. H. M. Abdullah: (3) Will the Honourable Member for Railwa.ys 
please state the total number of Head Clerks and Sub-Heads in the i i io ~  
Office, Delhi and the number of Muslim He:rd Clerks and Sub-Heads and theIr 
percentage to t.he total number of posts? 
(b) Is it a fact that there is not even a single Muslim working as Head Clerk 

in that office? If so, why? 
(c)" Do Government propose to issue orders to give adequate representation 

to Muslims in this category of staff in the Divisional Office, Delhi? 1£ not, 
why not? 
The Honourable Sir Edward Benthall: (a) The total number of Head Clerh 

is seven, all of whom ara non-Muslims, and out of a total number of 25 Sub-
Heads four are Muslims. The proportion of Muslims in the Sub-Heads' grade-
is 16 per cent. 
(b) The re ~  to t.he first part is in the affirmative. . As regards the latter 

part, postings of staff are not made on a communal basls. 
(e) Does not arise. 

DIVISIONAL AND ASSISTANT OFFICERS IN DELHI DIVISION , NORTH WESTERN RAIL W.A Y 

t510. *l'tIr. H. M. Abdullah: (a) Will the Honourable Member for Railways 
please ~tf te the total numher of "Diyit'ional and Assistant officers in the Delhi 
Division of the North Western Railwav? 
(b) Wh~ t is the totullUunber of 1r'uslims in each Department? 
(c) What steps do the Government propose to take for increasing Muslim re-

present.ation ,rmongst the officers of that Division? 
The Honourable Sir Edward Benthall: (a) The required information is u 

follows ;-
Diyisional Officers-ll. 
As;;i;.;tant Officers':"-'19. 

(b) There are two :Muslim Divisional Officers, one in the Engineering and 
the other in the Accounts Department, and one Assistant Muslim Officer in the-
Rationing Department. 

(c) The posting of officers to Divisions is not done on a communal hasis. 

PROMOTION OF NON -MUSLIMS AS POWER CONTROLLER IN R.A W ALPINDI. 

~ . *Xr, H. M. Abdullah: (a) Will the Honourable Member for War Trans-
port please state if it is a fact that the three persons promoted to the job of 
Power Controller in Rawalpindi are non-1\ftu;lims? 

(b) Is 11e ;,warp that the cl3'ims of efficient Muslims were iO'nored while hold-
ing this selection? 0 

(c) What steps do the Government propose to t~ up the past deficiency 
and for securing adequat,e representation of Muslims in such selections in 
future? 

The Honourable Sir Edward Benthall: (a) Yes. 

(b) The reply is in the negative. 

(c) Promotions are not made on a· communal basis and the representation of 
Mushms must depend very largely on their number in the ranks from whielt 
selection is made. 

t ~~r to this question laid on the table, the questioner haying exhausted his quota. 
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RECRUITMENT TO FOOD SUl'PLY DBPABTMBNT, BENGAL AND AssAM RAILWAY 

t512. *Jlaulvi Syed •• tuza Sahib Bahadur: ~  Is the Honourable Member 
;for Railways aware of the fact that all the posh; in the newly created Food 
:.Supply Department of the Bengal and Assam Railway were not considered ae 
new posts for the sake of .direct recruitment to avoid to fulfil 45 per cent. quota 
.of Muslims in the said Department? 
(b) If the reply to (a) is in the uffirmative, will he be pleased to place before 

the House'the rules which Justify the action of the General Manager in not 
·treating the said posts as new ones for direct recruitment? 
(c) Is it a fact that four Senior l!'ood Inspectors and about ten clerks were 

:newly recruit.ed in the said Department? 
The Honourable Sir Edward Benthali: (a) No. 
(b) It is desirable to have in the grain shop organization ourailwnys subordi-

.nates who are permanent servants of the Railway. Direct appointment to such 
posts is, therefore, limited. Such action is not prohibited by the rules 
(c) Government have' no detailed information. 

PERSONNBL OF FOOD SUl'PLY DEPARTMENT, BENGAL AND ASSAM RAILWAY 

+513. *Jlaul'fi Syed Jlurtuza Sahib Bahadur: Will the Honourable Membu 
ior Railwavs be pleased to give the following information about the personntl 
(subordinates and officers) of the Food Supply Department 01 the Bengal and 
;Assam Railway, separately, for the perIod 1942-43 and 1943-44:-
(i) number of persons appoint.ed, 
(ii) academic and departmenta-l qualifications of those persons, 
(iii) substantIve posts held originally in the Food Supply Department; and 
(iv) substantive posts held in other Departments before trlJTlsfer to the Food 

Supply Department? 

The Honourable Sir Edward Benth&ll: With your permission, Sir, I will 
reply to Questions Nos. 513 and 514 together. 
The information is not readily available and I regret I cannot undertake to 

..(lollect it under the present conditions. 

PREPONDERANCE OF NON-MUSLIMS IN FOOD SUPPLY DEPABTMENT, BENGAL AND 

ASSAM RAILWAY 

t514. *Jlaulvi Syl:ld Murtuza Sa.hib Bahadur: (a) Is the Honourable Member 
for Railwavs aware of the fact that a considerable number of non-Muslims in the 
Food Supply Dep,artment of the Bengal and Assam Railway were r ~e  to the 
position of officers, Inspectors and Senior Grade clerks through accelerated pro-
motions within two vears? 
(b) If the reply" to (a) is in the negative, will he be pleased to give the 

history by stages of the advancement of the non-Muslims in the categories 
referred to in (a) for the period  from 1942 to September, 1944, i.e., those non-
Muslims who were in Food Depa-rtment on the 30th September, 1944? 
"MUSLIM OFFICERS SHUNTED OUT FROM FOOD SUPPLY DEPARTMENT, BENGAL AND 

ASSAM RAILWAY 

+515. *Jlaulvi Syed Jlurtuza Sahib Bahadur: (a) Is the Honourable Member 
for Railways aware of the fact that the Muslim Officers and Inspectors who were 
in the Food Supply Department of the Bengal and Assam Railway since its' 
Inception were shunted out without assigning any reasons to make room for 
non-Muslims? 
(b) If the reply to (a) is in the negative, what is the number of the Muslim 

Inspectors who were mken in the Department since its very inception . 'llnd 
were sent back to their parent Departments and was any .enquiry instituted in 
their alleged cases before they were returned? 
(c) Is it a fact that Senior Muslim Food Supply Inspectors are still kept in 

-the Relieving List and Junior non-Mus1im Food Supply Inspectors promoted 

t Answer to this question laid on the tnhle, tl,p rt ~t ~ " being al sent. 
!For answer to this question, Bee answer to question No. 513. 
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;from lower. grade have been made ;Headquarters Inspectors to raise them 1;0 the 
post in the Lower Gazetted Service? 
The HonourAble Sir Edward Benthall: (a) The reply is in the negative. 
(b) No Muslim Inspector was taken at the very inception of the Food Supply 

.organization, but three Muslims were subsequently posted ·as Inspectors, one 

.of them being promoted la;ter ·to officiate in the Lower Gazetted Service. The 
officiating officer and one Muslim Inspector were returned to their parent Depart-
,ments for disciplinary reasons after proper investigation of the charges agains. 
them. 
(c) There is one Muslim e ie i~  Food Supply Inspector who is senior to 

ille non-Muslim Headquarters Inspector. The appointment of staff to the 
'Various posts is made in the interests of the service and promotion to the Lower 
rGazetted Service is based on selection. 

:RECRUITMENT OF CANTEEN INSPECTORS, FOOD SUPPLY DEPARTMENT, BENGAL AND 

ASSAM RAILWAY 

t5la. ":au1vi Syed lIurtuza Sahib Bahadur: (a) Is the Honourable Member 
.for Railways aware of the fact that the post of Canteen Inspectors of the Food 
Supply Department of the Bengal and Assam Railway were filled by supersed-
;ing the claims of senior Muslim Food Supply Inspectors? 
(b) Is it a fact that no Selection Board was held at the time of filling the 

post.s of the Canteen ~ tor  

The Honourable Sir Edward Benthall: (a) and (b). The post in question 
'Was filled by selection by a Selection Board and the claims of Muslim staff were 
.duly considered. 

MATES AND HEAD MATES ON BENGAL AND ASSAM RAILWAY 

t517. *Kr. Umar Aly Shah: Will the Honourab!e Member for Railways l:>P. 
'pleased to state in a comparative form the number of Muslim and non-Muslim 
'Mates and Head Mates on the Open Line of the Bengal and Assam Railway 
-during t1,le period from January, 1940 to September, 1944? 
The 1IoDoarabJ.. Sir Bdwazd BeIi.\haD: With your permission, Sir, I will 

Teply to QuestiQllS, Nos. 517 and ,518 ~~ther ... ' 
o er~ei t have no iW.or t~o  and I regret I cannot undertake to coIled 

it under the present -condition'S. 

'Eu)muTIO'N OF 'HtiD MATIIS FOR PMltoTtoit AS SUiI-PUUNDT Wit 
INSPBCTORS. BBNGAL AND .AssA.lrI RAILWAY 

!518. *lir. 'O'mar AI,. shah: (8.) .Is the lIonourable Member for Railways 
-aware of the fact that in the year 1943-44 IJea.d Mates were examined for the 
·posts of Sub-'Permanent Inspectors by the Bengal and Assam Railway? 
(b) If the reply to (a) 'is in the aimmative, what are the number of the 

'Muslims and Non-Muslims who appeared at the said examination and the 
number of those who passed the exainination? 

'PREPONDERANCE OF NON-MUSLD[ SUB-PElUUNBNT WAY lySPECTOlUI ON BENGAL 
AND AssA. RAILWAY , 

t519.*IIr. Umar Aly Shah: (a) Is the Honourable Member for Railways 
·aware of the fact that during the year ~ ~ ~~ the Bengal and Assam 
Railway filled all the vacancies of Sub-Permanent Way Inspectors by non-
'Muslim 'Head Mates in contravention of the rules for the observance of com-
'munal quota in sucb cases'? . 
(b) If the reply to (a) is in the a:ftirmativt'. was the defieiency of Muslim 

'1:)uota made good in any subsequent year? 

The 'HOIloura'ble Sir :lawArd Ben\bD: (a> The reply is in the affirmative 
except thai; no rules were o t i. e ~  a's re e ~ io  of vacancies on a COmlnunal 
'basis applies to subordinate railb on the 1\ainray liS a whole and not to indi-
~  grades. 

+' ADllwer to this !IDeation laid .OD ihe ~ e  the qUfMiOD81' ~ .!dent. 
~ or answer to th18 question, .ee answer to qU.tiOD No. 517. 

» 
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(b) It has not been possible lately to make up deficiencies on the Beng&l 
and Assam Railway as a whole, owini t.o the difficulty of obtaining qualified 
Muslims. 

lIJu.D MATES ABSORBED AS SUB-PERMANENT WAY INEPECTORS ON BENGAL AND 
ASSAM RAILWAY 

t520. ·Mr. Umar AIy Shall: (a) Is the Honourable Member for Railways 
aware of the fact that the Railway Board's instructions about the absorption 
of Head Mates in the posts of Sub-Permanent Way Inspectors which were 
iSf;lued to the Bengal and Assam Railway on the I!tarred question No. 392 itt 
the Central Legislative Assembly, dllied the 29th March, 1943 had o~ been 
carried out up to September. 19447 
(b) If the reply to (a) is in the negative. what are the number of Muslim 

and non-Muslim Head Mates absorbed in the vacancies of the Sub-Permanent 
Inspectors during the period  from January, 1942, to September, 19447 

The Honourable Sir Edward Benthall: (a) No such instructions we!:e issued' 
on the Starred Question referred to but in connection with Starred Question 
No. 391. The instructions have not been ignored though, as I have pointed out 
in my reply to part (a) of Question No. 519, reservation of vacancies on a 
communal basis applies to subordinate ranks on the Railway as a ho~e and nOl 
to individual grades. 
(b) The number of Muslim and non-Muslim Head Mates absorbed as Sub-

Permanent Way Inspectors is two and 21 respectively. 

CLERKS IN DISTRICT ESTA:BLISHMENT OFFICES OF ENGINEERING DEPAR'IMElIOT OF" 

BENGAL AND ASSAM RAILWAY 

t521. .:Mr. Umar Aly Shah: (a) Will the Honourable Member for i ~ 

bp pleased to state the number of clerks, community-wise, in the District Estab-
lishment Offices of the Engineering Department of the Bengal and Assam Rail·· 
way during the period from January, 1942, to September, 19447 . 
(b) Is it a fact that the General Manager's circular No. 185EJ18-Part \1, 

dated the 5th July, 1941 about the recruitment of clerks in t i h e ~ 

offices has never b;en ohserved? 
The Honourable Sir Edward Benthall: (a) and (b). Government hllve nO' 

information and I regret I cannot undertake to collect it under the present con-
ditions. A copy of the question will, however, be forwarded to the Railway-
Administratiomdor such action as may be deemed necessary. 

CERTAIN LETTER ISSUED BY GENERAL MANAGER, BENGAL AND ASSAM RAILWAY 

i 522. ·M:aulana Zafar Ali Kha.n: Is the Honolll?blc Member for Railways 
aware of the fact that in the Bengal and Assam Railway the General Manager's 
letter No. 80E/43, dated the 12th March, 1941, to the Deputv Chief MechanicuI' 
Engineer, Shops, Kanchrapara, all District Officers of t.he Mechanical Depart-
ment and others was issued in contravention of the undertaking No. VII given 
at a meeting held in February, 1931, between Sir George Rainy a.nd the deputa-
tion of Muslim Members of the Council of State and the Legislative Assembly 
and his assurance in the debate of the Legislative Assembly ~  the 21th 
February, 1943? 

The Honour&b1.e Sir Edwa.rd Benthall: The orders were not issued in eon--
&-avent-ion of the undertaking referred to by the Honourable Member to the. 
effect that a Muslim Officer should be included, where possible, on Selection' 
Boards. They were issued AI subsidiary instructions to the recruitment regu-
lations. 

CERTAIN LE'l'TBR ISSUED BY GENERAL MANAGEB, BENGAL AND .ASSA)( ~ W  

t523. -M:&u1&1l& Zafar.Ali Khan: (8) Is the Honourable e ~r frJr Railway. 
Ilware of the fact that in the Workshops of the Bengal and Assam i ~h •. 
General Manager's letter No. 8OE/43, dated the 12th March, 1941, 10 the 

t Answer to thil question laid on the tabl_, ~e qllediOBft beiDr abl." 
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Deputy Chief Mechanical Engineer, Shops •. Kanchrapara. all District Officers 
of the Mechanical Department and. the ~ ~t t er ~ ~ Officer, Kallchra-
para, through Chief Mechanical ~eer is stlli. extant. m Spite of the assurance 
about the constitution of the SelectiOn Committee given on the floor of the 
Legislative Assembly, dated the 24th, Feb:uary, 1943? . 
(b) If the reply to (1\) is in the affirmative, what actlon is contemplattd by 

him to amend matters to safeguard the interest of the Muslims? 
(c) If the reply to (a) is i~ the e ti~e  has any new letter or circular super 

seding the letter referred to m (a) been issued? 
The Honourable Sir Bdward Bantilan: (a), (b) and (c).-Government ure 

not aware of the actual position, but revised rules have been recently issued al 
an amendment to Appendix II to the State Railway Establishment Code, 
Volume I and action will be taken to ensure tha·t these rules are given effect to 
in the ~ h i  Department of the Bengal and Assam Railway, if this hal 
not already been done. 

PROMOTIONS TO SELECTION POSTS IN MECHANICAL DEPARTMENT, BENGAL AND 

ASSAM RAILWAY 

i'524. *lIaulana Zafar Ali Khan: Will the Honourable Member for RailwaYI 
be pleased to state the number of Muslims and non-Muslims promoted to the 
posts declared as selection posts in the Workshops and the Mechanical Depart-
ment of the Bengal and Assam Railway. vide the General Manager's letter 
No. 80E/43, dated the 12th March, 1941, to the Deputy Chief Mechan'ca.l 
Engineer Shops, Kanchrnpara-, and others, during the period frr.m April 1941, 
to September, 1944? 
The Honourable Sir Edward Benthall: The information is not readily avail-

able and I regret I cannot undertake to collect it under the present conditions. 

NON-REPRESENTATION OF MUSLIMS ON CERTAIN SELECTION POolED!", FF.l'GAL AliD 
ASSAM RAILWAY . 

t525. *Kaulana Zafar Ali Khan: (a) Is the Honourable Member for i ~  

aware of the fact that in the Workshops and all the District Offices of the Mecha-
nical Department of the Bengal and Assam Railway, Muslim Officers were not 
represented in the e~e tio  Boards held for the promotion of staff to posts de-
clared as selection posts, vide the General Manager's lett-er No. 8OE/43, dated 
the 12th March, 1944, to the Deputy Chief Mechanical Engineer, Shops, dnd 
all District Officers and others during the period from 1941 to September, 1944? 
(b) If the reply to (a) is in the'negative, will he be pleased to state the num-

ber of Selection Boards during the said period? 

The Honourable Sir Bdward Bentball: (a) The position is as stated, though 
this was not due to the orders referred to, but to the dearth of Muslim Officers 
on the railway as a whole and particularly in the Mechanical Department. 
Government understand, however, that efforts are being made to include a 
Muslim Officer in Selection Boards appointed for selecting persons -for promotion 
to Selection posts. • 
(b) Does not arille. 

IGNORING CLAIMS OF MUSLDIs FOB SBLECTION PosTS ON BENGAL AYD ASSAI( 

RAILWAY 

T526. ·KaulaDa Za1ar All Khan: (a) Is the Honourable Member for RailWAY, 
aware of the fact that the Selection Boards held on the Bengal and Assam 
Railway during the period from April, 1941, to September, 1944, in accordance 
with the General Manager's letter No. SOE/43, dated the 12th March, 1941, 
referred to in (a) of the previous question ignored the claims of senior Muslim. 
for the said selection posts? 
(b) Is it a fact that Muslims who were comparatively senior 1io non-Muslim. 

were not recommended by Superior Officers for examination by the said Selection 
Boards during the period April, 1941, to September, 1944? -
1Answer to this question laid OD the tabl", the questioner being abl8llt. 

_I 
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-(c) If the reply to (b) is in \he negative, will he be pleased to place the 
seniority list of ~he categories from which candidates for selection were drawn 
for the period from April, 1941, to September, 1944? 
The Honourable Sir Edward Benthall.: (a) No. 
(b) and (c). o er e ~ have no information and I regret I cannot under-

. :take to collect it under the present conditions. A copy of the question will, 
however, be forwarded to the· Railway Adminis,tration for such action as may be 
-deemed necessary. . 

'PBOMOTION OF NON-Mu8L1J( TALLY CIJmxs OF CALCUTTA DISTRICT, BENGAL AliD 

ASSAM: RAILWAY 

527. *1Ir. J[uharilmid Ba8sain choUdhury: Is the Honourable Member fot 
Railways aware of the fact that non-Muslim Tally Clerks of the Calcutta District 
·-of the Bengal and Assam Railway were promoted to the posts of clerks in the 
"E" grade Rs. 100-10/2-120 New Scale (Us. ~  Old Scale in the 
'Office of the District Traffic Superintendent, Calcutta, during the years 1948 
and 1944 by superseding the claims of Muslim clerke? 

The Honourable Sir Edward Benthall: No Tally Clerks were promoted as 
stat-ed by the Honourable Member, but three non-Muslim Station Clerks were 
transferred to the office during the years 1943 and 1944 and promoted to 'E' 
Grade. The claims of all Clerks were considered. 

IGNOBING CLAIMS OF MUSLIMS BY TRAFFIC SBLECTION COMMITTEES, BENGAL AND 

ASSAM RAILWAY 

528. *1Ir. Muhammad HU88ain Ohoudhury: Is the Honourable Member for 
Railways aware of'the fact that the Traffic Selection Committees of the Traffic 
Department of the Bengal and Assam Railway have never considered the claims 
·of qualified and efficient Muslims for the following posts during the period from 
1941 to 1944:-
(i) Goods .supervisor, (ii) Junior Goods ~ er i or  (iii) Chief Booking Clerk, 

·(iv) Head Parcel Clerk, (v) SMtion Superintendent, (vi) Deputy Station 
. Superintendent, (vii) Chief Luggage Inspector, (viii) Chief 9-oods Clerk, fix) 

e e r~ h Inspector, (x) Signaller-in-Charge, (Jti) Yard Master, (xii) Trlinahip-
ment Foreman, (xiii) Head Trains Olen, (Xiv) Head Goods ClerK, and (xv) 
:t;hed Inspector? 

ofte B:OIlOurt.'bla Sir Bdwlrct Bmt1Wl: GOTernment have ever v reason te 
!believe that the claims of eligible candidates of all cOIl)-munities are "Considered. 

~  IN PBOMOTION OJ' MUSLIM: .TALLY OLBBXS, BENGAL AND ASSAM 
RAILWAY 

&29 •• lIr. Jlu1tammlMl Buuain OhoudlllUy: (a) Is the Honourable ~ er 

for Railways aware of the fact that during the period from 1941 to 1944 th.e 
13engal and .Assam Railway recruited Muslims as Tally Clerks in a greater 
number than nOll-Muslim Tally Clerks to make up the ot~of 45 p£'r ,cent. bu' 
they were neither given training nor promoted on par with tbe non-Muslim Tally 
Clerks to the posts of Assistant Station Masters, Signallers, Number Takers, 
Coaching Clerks, Goods Clerks and Transhipment Clerks? 
(b) If the reply ~ (a) is !n the e ~ti e  .what o~ i. ~i e is the num?er' 

of Tally Clerks recruited dUI'lng the saId penod and gIven trammg and promotIOn 
in different categories detailed in (a)? 
"!"he B.onouri.ble sir BdwILTd Bei:J.thaU: (a) and (b). Government have no 

information and I regret I cannot  undertake to collect it under the presenj 
eonditions, A copy of the question will, however, be forwarded to the Railway 
!.dmiuistration for such action as may be deemed necessary, 

TuwSPOBT DIJ'J'ICULTY J'BLT BY Snir..A. FaUlT AND POTATO GBOwDl 

&80. *Kr. Bldr1.DUt\ Pantie: (a> II the lronoW:able Member for W~r ~ .. 
port aware of the fact that· Simla Fruit and ot .~ ro ~r  are expenencmg a 
great difficulty in the matter of transport between, Simla, Narkunda and Kotgarh 
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and thousands of maunds of their fruits were damaged lalt year due to lack ~  
~ ori  

(b) Is it a f t~ t no permission was given to fruit growers to run motor. 
on the above mentioned road, when similar permission is being given to forest 
contractors? Why is this differentiation made? ... 
Sir Olaf eJaroe: (a) Government is aware that fruit and potato growers havo 

experienced difficulty in the matter of transport between Simla, Narkunda and 
Kotgarh, but have no information to the effect that any appreciable quantit;y 
of fruit )Vas damaged last year on this account. 
(b) The state bf the road does not at present permit of its USe by more than 

a total of ten lorries. All these are -engaged' in the carriage of timber requirer\ 
more urgently for military needs-than fruit or potatoes and therefore giv2;} 
preference. The possibility of improving the capacity of the road and so t-) 
make some motor transport available to fruit and potato growers is .~r 

consideration. 
lIr. BadriDutt Pande: Is it the intention of the Government to allot two 

more motor lorries to the fruit growers there? 
Sir Olaf Oaroe: As soon as the road improves. No doubt the> Honourabl(' 

Member knows this road. It has only just been made possible for motor carf 
to go along it at all. At present only a limited number of cars can go alons 
it. When it is improved, it is hoped that more motor traffic may be possible 
and fruit and potatoes are certainly among the leading interests in that 
part of the country. 

STll'ENDS TO APPRENTICES RECEIVING TRAINING AT JAMALl'UR, EAST INDIAN 
RAILWAY 

i 531. *lIaulvi )[uhammad Abdul Ghani: Will the Honourable Member for 
Railways please state: . 
(a) the amount of stipends given to apprentices for the Railway Superior 

Services receiving training at Jamalpur, East Indian Railway; and 
(b) if the Government have considered the abnormal rise in the neceesities 

of lifp. and revised the rate of their stipends accordingly; if not, do Government 
propose to revise the rate of their stipends in view of the prevailing prices of 
necessities of life? 
The Honourable Sir Edward Benthall: (a) Special Class Apprentices receiT-

ing training at Jamalpur are granted a stipend of Rs. 60 per mens em during 
the first three years and Rs. 75 per mensem in the fourth year. 
(b) The necessary relief has been afforded to the Apprentices by the grant 

of dearness allowance. 

PAUCITY OF MUSLIM HIGHER GRADE CLERKS IN FOOD SUPPLY DEPARTMENT, 
BENGAL AND ASSAM RAILWAY - . 

532. *Dr. Habibar Rahman: (a) Is the Honourable Member for RaHwllYs 
aware of the fact that in the Food Supply Department of the Bengal and Assam 
Railway, Muslims were not recruited in the higher clerical grades? 
-(b) If the reply to (a) is in the negative will he be pleased to state (i) the 

higher grades in the Head Office and outside, and (ii) qualifications of the in-
cumbents of the said grades? . 
The o~o r . e Sir Edward Benthall: «(1) Direct recruttment is not ordi-

narily made to higher clerical grades. Such posts are filled by promotion which 
is not made on a communal b8lilis. . 
(b) The information is not readily_ available and Government regret they 

cannot undertake to collect it under the present conditions. 

PAUCITY OF MUSLIM ASSISTANT CONTROLLERS OF FOOD SUPPLIES, BENGAL AND 
. ASSAM RAILWAY 

533. *Dr. Babibar J.u.man: (a) Is the Honourable Member for Railways 
aware of the fact that q.mlified Muslim Insper:tors of the }'ood Supply Depart-
ment were not at all considered for promotion to the r~  of Assistant Controller 
of Food Supplies on t.he Bengal and ASRam Railway? 

------------------------------t~ to tRH qu,-tion laid an the iable, the ~e. ti er being abse_nt. 
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(b) If the reply to (a) is in the e .~ e  will h~ be ple.ased. to state (i) 
the substantive pay, (ii) rank, and (lll) academlc hfi t ~ of tho 
Assistant Controller of Food Supplies of ~he Bengal and Assam RaIlway and 
. the academic qualifications of the Muslim Inspee.tors? 
The Honourable Sir EdW&l'd Benthall: (a) The reply is in the negative. 
(b) The information is not readily ~i~ e and I regret I cannot under-

take to collect it under the present condltlons. 

ltEVERSIONS OF MUSLIM ASSISTANT CONTROLLERS OF Fool? SUPPLIES, BENGAL AND 

-ASSAM RAILWAY 

534. ·Dr. Habiblll' Rahman: (8') Is the Honourable Member for ~ i  
8~ re of the fact that the Muslim Assistant eontrollers of Food Supphes have 
been reverted wit.hout. any enquiry being mad9 into the allegations against 
them? 
(b) If the reply to (a) is in the negative, will he be pleased to state the 

date when the enquiry was instituted and whether adequate chances for 
putting up defence were given to them? 
The BonolU'able Sir Edward Benthall: The Honourable Member has o~ 

IIpecified the railway or railways to which the question refers. 

PROMOTION OF NON-MUSLIM INFERIOR STAFF TO SUBORDINATE RANK IN FOOD 

SUPPLY DEPARTMENT, BENGAL AND ASSAM RAILWAY. 

535. ·Dr. Babibar Rahman: (a) Is the Honourable Member for Railways 
aware of the fact that within contravention of the prescribed communal ratio 
non-muslims are recruited in the inferior categories in the Food Supplies 
Department of the Bengal and Assam Railway and after a short time are 
promoted to the subordinate rank on grounds of experience? 
(b) If the reply to (&.) i~ in the negative, will he be pleased to place a 

statement on the table showmg the number of the staff promoted from inferior 
to subordinate ranks from 1942 to 1944? 

The Honourable Sir Edward Benthall: (a) Promotions from inferior cate-
gories to subordinate posts are treated as direct recruitment for the purposes 
of communal reservations and, therefore, t.he promotions referred to must be 
lubject to the communal reservations prescribed. 
(b) The information is not readily available and I regret I cannot undertake 

10 collect it under the present conditions. 
SENIOR INSPECTORS, ETC., OF FOOD DEPARTMENT, BENGAL AND ASSAM RAILWAY. 

536. ·Dr. Babibar Rahman: Will the Honourable Member for Railways bl' 
pleased to place a comparative statement, community-wise, concerning tl:le 
~oo  Department of the Bengal and Assam Railway, showing the following 
Items for the vears 1942 and 1944: 
(i) number 'of Senior Inspectors, 
(ii) number of Canteen Inspectors, 
(iii) number of Ward Keepers, 
(iv) number of Clerks? 
'.ftle lI.onourable Sir Edwlll'd Benthall: The information is not readily avail-

ab!e and I regret I cannot undertake to collect it under the present conditions. 
Dr. Sir Zia Uddin Ahmad: In view of the large number of questions asked 

about the food distribution in the Assam Bengal Railway, will the Honourable 
Member make some enquiries about the mat,ter? I have received a good deal 
of complaints. 
The Honourable Sir Edward Benthall: I have received on one day some. 70 

questions about the Bengal &; Assam Hailway. But that railway is very much 
in the war and I cannot trouble the railway in such circumstances to colled 
details of what-are relativelv minor matters of administration. 
Dr. Sir Zia Uddin Ahmad: ~ i  interests must not suffer on aceoun\ 

of war conditions, nor must Muslims starve. 
The Honourable Sir Edward Benthall: Certainlv not. 
Dr. SlI' Zia Uddin Ahmad: Will YOll make enq"uiries about this? 
The Honourable S'll Bdwlll'd Benthall ~ Certainly. Who I is starving? 
Dr. Sir Zia Uddin Ahmad: Muslim employees of the railway. 
'J.'f4e Honourable Sir Edward Benthall: That is not so. 
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POSTAL A.ND TBLBGUPH SUPBRINTENDENTS IN BIHAR AND ORISSA. 

t531 •• K1'. K&ilaSh Biha.ri Lall: Will the Secretary for Posts and Air be 
pleased to state: . 

(a) how many Postal Superintendents and Telegraph Supermtendents theN 
are in the Bihar and Orissa circle; and 

(b) how many of these Superintendents are Biharis and Oriyas and how 
many are other than Biharis and Oriyas? 

Jlr. W. B. Shoobert: (a) There ure fourteen Postal and R.M.S. Superin-
tendents and there is one Telegraph Superintendent. 

(b) Of the Postal and R.M.S. Superintendents, four are Beharees. There 
is no Oriya. 

There are eleven non-Biharis and non-Oriyas including the Telegraph 
Superintendent. 
EXPENDITURE ON SHIFTING OF DUD LlIITTER OFFIOlil FROM CALOUTTA TO PATNA 

538. ·1Ir. Badrl Dutt Pande (on behalf of Mr. Satya lfarayan Sinha): (3) 
Will the Secretary for Posts and Air be pleased to state the expenditure incur-
('ed on account of the shifting of the Dead Letter Office from Calcutta. to Patna 
)11 the following heads: 

(i) travelling allowance, (ii) special bonus, (iii) cost of removal of furniture 
und records, (iv) Railway freight, (v) cost of repairing of furniture damaged in 
transit, and (vi) cost of construction of the big hall at Patna for the accommo-
dation of the Dead Letter Office'? ' -

(b) Is the work of the Dead Letter Office being satisfactorily performed 
in Patna? 

(r) Have the Government any proposal for taking the Dead Letter Office 
back to Calcutta in near future '? 

(d) Are the Government aware of the fact that there have been constant 
agitations by the public, press and the postal employees of the Cirale for ~ 
separate Dead Letter Office for the Bihar and Orissa Circle? 

(e) What are the reasons for not providing the Bihar and Orissa Circle with 
& Dead Letter Office in spite of the pressing demand of the public for the 
same? 

(f) Are the Government a.ware of the fact that the work of the transcrip-
tion which used to be performed by the Calcutta General Post Office and sort;.. 
ing have since been transferred to the Dead Letter Office, Patna, owing to 
the unavailability of Nagri and Urdu knowing hands in Calcutta and the same 
is now being performed satisfactorily? 

(g) Will the Honourable Member consider that, under the circum!!:tances 
Patna is a most suitable place for the location of the Dead Letter Office which 
deals witb the articles mostly written in Nagri and Urdu characters? 

(h) Is "the -Honourable Member 3ware that Patna is more economical than 
Calcutta in respect of scale of pay, house-rent etc.? 

(i) Dp Government realise the fact that the expenditure to be incurred OIl 
re-Bhifting the Dead Letter Office to Calcutta will bean unnecessary drain. 
age on the postal revenue? 

lIr: W. 11. Shoobert: (8) The expenditure incurred was as follows: 

Travelling aDowanee 
Special Bonus 
Cost or removal or rU1'Ditura and records _ 
Railway freight 
Cost or repairing or furniture . 
Co!lt of oonstruotion or the ball at PatDa. 

(b) Yes. 
-(c) No. 
(d) No. 

.-

(e) The Honourable Member is referred to the reply 
question. 

Re. 
3,954 
4,979 

783 
1,022 

722 
20,860 

to part (d) of 

t hllWfll' to thill queltion laid on the table, the questioner being absent. 

the 
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(f) The fact is not as stateci. 
(g) No. 
(h) Yes. 
(i) No. 
V ACANdIES OF SUPERINTENDENT IN THE OFFICE OF DmECTOR GENE.RAL, POSTS 

AND TELEGRAPHS 

539. ·lIr. Piare Lan Xureel: Will the Secretary for Posts and Air be plea,;;cd. 
~ state: 
(8) if it is a fact that vacancies in the cadre of Superintenden's in t~e office-

of the Director General, Posts and Telegraphs are filled by pure selection; 
(b) if it is a fact that the order in which the officials are first selected can. 

not be altered if they continue to maintain efficiency; . 
(c) if there are some permanent vacancies in the r~ of Supermtendents. 

in that office for a long time and that no substantive appomtments ~ e so ~r
been made thereto although a number of officials have been contmually ·.)ffi-
ciating as Superintendents for a pretty long period; 
(d) if the replies to (a), (b) and (c) above are in the affirmative, will he be-

pleased to stat-e the reasons why these vacancies have not been filled up on a. 
substantive basis so far; and 
(e) if it is a fact that the lien of some of the officiating Superintendents.. 

. has been suspended for a long time from the Assistant's cadre even after due-
consideration of their ability and efficiency; if so, will Government please take· 
steps to confirm them immediately against the existing vacandies? 
. Mr. W. B. Shoobert: (a) Yes. 
(b) The exact implications of the orders bearing on the point raised by 

the Honourable Member were not clear to the Director-General and a refer .. 
ence has been made to the appropriate Department for elucidation. 
(c) 1[es. . 
(d) The vacancies have remained unfilled pending a decision on the refer-

ence mentioned in the l'eply to (b). 
(e) 1[es: but the suspension of lien in the Assistanfs' cadre has nothing to 

do with their permanent appointment in the Superintendents' cadre. 
Khan Bahadur Shaikh J'azl-i-Baq Piracha: May I know how many MUiCllims' 

are permanent Superintendents in the Director General's office and bas ev!\r 
a permanent Muslim Superintendent been appointed in that office in the wh:>le-
of its history? If not, why not? . 
IIr. W. B. Shoobert: To the bent of my knowledge, there is at re e ~ 

no permanent Muslim Superintendent in the office of the Director-General of 
Posts & Telegraphs. Tha reply to the second part of the question is, (but I 
~  open to correction) tpat in the past there has been one permanent Superin-· 
tendent who was afterwards promoted to Superintendent of Post Offices. 'I'he 
reply to the Honourable Member's question as to why there are now no Muslim 
Superintendents is i·hat the office of the Director General was originally fonned 
in Calcutta at a time before communal rotation was applied to recruitment Rnd' 
most of the senior officials in the office happen to be men of other communi-
ties. The position is now changing.' . 
Dr. Sir lia ~ ~  Am I to understand that siJJ.ce the establ.ishment 

of British Ruie in India only one permanent Superintendent was appolllted ill: 
that Department? 
Mr. W. H. Shoobert: Mav I ask the Honourable Member to repeat hi;r 

question?" . 
Dr. Sir Zia Uddin Ahmad: In the past only one permanent Muslim Insp!lo" 

{or has been appointed? This is what the Honourable ge,nt'eman ·said. Since-
what d».te ?Since the establishment of British RuI'e in India? 
Mr, W. B. Shoobert: That goes into past history and I am afrRid I myself 

cannot stat..=l when the Director General's wail first actuallv formed. 
]lr. Lalchand lfavalrai: May I know from the Honourable Member whether 

that Muhammadan Superintendent was also demoted beca'Wll\' he. was not 
eomnetent? .. 
Mr. W. B. Shoobert: I have no information on thd point.. 
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Mr. LaJ.chand Navalrai: May I know u:'a.t. tho~ who. a.1:e 'nOW " oi t~ . 

are competent to hold theIr offices and they have not superseded. au-youe'? 
Kr. W. H. Shoobert: The appointment of Superintendents in the office of 

the Director General, Posts & Telegraphs, is by pure selection and the men. 
who are holding their posts have been selected for these posts and may he 
assumed to be competent to hold them. 

JIr. Piare Lall Kureel: Are there any Scheduled Caste persons officiating. 
as Superintendent? If !'oO, whether they are confirmed? If not, why not? 
Mr. W. B. Slloobert: There is one Scheduled Caste Superintendent in the· 

directorate of the Posts and 'felegraphs, I do not think it is in order to discuils. 
the merits of officials on the floor of this House. 
(At this stage Maulvi Syed Murtuza Sahib Bahadur stood up.) 
JIr. Lalchand Navalrai: Has he superseded 'any Muhammadan? 

JIr. President: Maulvi Murtuza Sahib Bahadur. 
_aulvi Syed Jlurtuza liJahib Bailadur: Has any enquiry been made to mend 

nlatters? Already there is one efficient Muslim hand with 27 years service in· 
the Department and he has been officiating as Superintendent and he has ~ t 

been made permanent. Will the Government make enquiries into the matter' 
and see that it is put right? 
IIr. W. H. Shoobert: I would suggest that it is not quite proper to go-

into the quest;on of promotion in an office on the floor of thh; House. 
Prof. N. G. Ranga: Who is this gentleman to suggest what is proper ani' 

what is not? That, is the prerogative. of the Chair. 
JIr. W. Il. Shoobert: I was appealing to the Chair. 
IIr. President (The Honourable Sir Abdur Rahim): I have only to see thst: 

the Rules and Standing Orders are observed. 

DISCONTINUANCE OF TELEPHONES OF PRIVATE SUB.CRIBERS 

54(1. *JIr. Sri PralEasa: Will the Secretary for Posts and Air be pleased to· 
state: 
(a) if it is a fact that a large number of telephones have been discontinue ct. 

from private preu1ises in various places. and have not been fitted elsewhere· 
either, entailing great loss to the Departmenti 
(b) the law under which this was done; 
(c) if the Department had made sure that there has been no violation of' 

the terms of the agreement between the subscribers concerned and Govern-· 
ment, in the process; 
(d) if it is a' fact that district magistrates of various places had a big banei' 

in getting telephones taken away, and that telephone subscribers were served I 
with notices by them sa.ying "attend my office at 10 A.X. tomorrow to show' 
cause why your telephone should not be disconnected"; if -so, whether the .. 
procedure had the sa.nction of the Department; 
(e) if there are any political reasons for the withdrawal of telephone mcili-· 

ties of private firms and individuals; 
(f) what were the exact o i er~tio  which led to such withdrawals; 
(g) what was the exact position of the district magistrate in the procedure;' 

and 
. (hI if it is a fact that payment of subscriptions to war loans demanded by' 

authorities helped in many cases in the immediate restoration of the ruscon--
nected telephones? 
:wr .. W ••• Shoo"en: (a) A number of telephones has been disconnected from' 

private premises in various places. Government is not aware that any large· 
number has remaiued idle. . 
(b) Under the conditions of the Hiring Contract between the subscriber "'nd' 

the Posts and Telegraphs Department and Defence of India Rule 17. 
(c) Yes. 
(d) Powers under sub-rule (1) of the Defence of India Rule 17 have been1 

delegated to District Magistrates and they have exercised these powers in cer-· 
tain cases. Government are not aware that any improper procedure has bes1!lI 
adopted by i ~ t Magistr,tg. 
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(e) No. 
(f) To meet the requirements for war purposes and to avoid excessive over-

loading. 
(g) The powers delegated to District Magistrates are exercised at their 

,discretion. 
(h) Government has no information. . 
Kr. Sri Prakasa: While I am thankful to the Honourable M;ember for h ~  

saved my own telephone, may I know with regard to part (a) of th~ e t ~  
whether he would kindly make enquiries fr~  ~e re  ~~  find out If a certam 
number of telephone instruments are not lymg ldle, entadmg loss to the Depart· 
ment? 
:Mr. W. H. Shoobert: I feel that I should explain to the Honourable Member 

that the fact of a telephone instrument lying idle may not mean that any 
telephone has been unnecessarily disconnected. The whole .object of these 
«disconnections was to relieve the load on the system and ,therefore it ·was 
necessary for a few lines to remain idle. An exchange is not loaded to what 
would appear to be its full capa:city. You have to leave a good deal' spare 
,or else the exchange cannot work up to the optimum. 
:Mr. Sri Prakasa: Will the Honourable Member kindly enquire from Benares 

whether the views of the local officers in charge of the telephone system there 
·coincides with what the Honourable Member himself has expressed here this 
morning? 

Mr. W. H. Shoobert: If there is any definite grievance in Benares regarding 
the administration of the telephone system, as it appears from the Honourable 
Member's question, I should be very happy to make enquiries. 
Jlr. Sri Prakasa: With regard to the Honol!rable Member's reply to part 

(d) of the question, does the Honourable Member think that a notice given in 
the terms which I have quoted in my question, is in consonance with the desire 
of the Department as regards the propriety of the notice and the language in 
'which it should be couched? 
:Mr. W. H. Shoobert: On the principle that the customer is always right, 

I would certainly prefer the Department to couch their notice in more polite 
'1erms. 
:Mr. Sri Prakasa: In view of the fact that the notice was not from the 

'Department but from the District Magistrate, may I know how the Department 
is going to deal with a District Magistrate of this ilk? 
:Mr. W. H. Shoobert: I am afraid that I misunderstood the origin of this 

-notice. Of course the Department cannot do anything in the matter. I am 
"Sorry, Sir. 
:Mr. Sri Prakua: In the interests of the Department the Honourable Member 

-can inform the District Magistrates to be more polite in the language they use 
-and tell them that such language tends to the detriment of the goodname of 
1he Department and to their positive loss. _ 
:Mr. W. E. Shoobert: I am afraid it is a matter purely for the Provincial 

"Governments. 

UNCLADIED BALANCES FROM: POST OFFICE SAVDI'GS BANK, ETC •. 

'MI. -:Mr. Sri Pr&kaBa: Will the Secretary for Posts and Air please state: 
(a) if it is a fact that a large amount of money is lying with the Post Office,' 

·aue to death or other causes, ~ undrawn balances from Post Office Savings 
:".Bank' 
(b) the number and amount of unpaid, ordinary and value-payable money 

-arders; 
(c) the steps, if any, Government propose to take on its own initiative, ,t-o 

-get the money due paid back to the persons concerned or their heir and 
1Iurvivors ;  • 
(d) if any accounts are kept of such moneys; 
(e) the manner in which it is utilised; and 
(f) if it is a fact that some portions are used for the benefit of the postal 

em.pIQyees. ? 
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lIr. W. H. Shoobert: (a) Yes. . ., 
(b) Information regarding the number of unpaid money orders IS not ~

able. The amount of such orders credited to accounts for the year 1943-44 Iii 
Rs. 4,43,168. 
(c) The departmental rules h e ~  ~ e full provision to secure the object 

which the Honourable Member has III mllld . 
.(d) Yes. 
(e) The value of Money Orders which cannot be paid is credited to Govern-

lnent but the amounts can be claimed at any time by the person entitled. 
Savings Bank deposits do not lapse to Government. The accounts in respect 
of them can be re-opened at any time and the amounts paid to the depositors. 
'(f) No. 
Mr. Sri Prakasa: May I know what the amount, in round figures, is of the 

:unp'aid balances in the Savings Bank Deposits treated as practically dead? 
Mr. W. H. Shoob8rt: The balance of Savings Bank dead accounts up till 

the end of 1942-43 was Rs. 2,14,99,421. At the end of 1943-44 it was 
Rs. 1,88,26,311, from which it wi,ll be seen that the amount has fallen in ~he 
last year. 

'Mr. Sri Prakasa: May I request the Honourable Member to repeat his 
:answer to part (f), of the question? 
Xr. W. H. Shoobert: The answer is "No". 
Mr. T. S. Avinaahilingam Obettiar: With' regard to money orders, may I 

know after what time the unpaid money orders lapse to the Government? 
Mr. W. H. Shoobert: They do not lapse to the Government, unless they 

cannot be paid at all. They can be claimed at any time. If the person entitled 
makes a claim after some years, then the whole matter is re-opened. 

Dr. P. N. Banerjea: Is there a period of limitation after which the mOlley 
lapses to Government? ' 
Mr. W. B. Shoob8l't: No, Sir. 

TIMINGS OF CONNECTING TRAINS AT, JUNCTION STATIONS 

542. ·Mr. Sri Pra.kasa: Will the Honourable Member for Railways please 
.. bite: 
(a) if it is a fact that very often trains are so scheduled at junction stations 

that those trains that should be connecting trains for them, are timed to leave 
,just before the arrival of the other trains, thus stranding passengers hopelessly; 
(b) if so, what exactly the purpose of this is; 
(c) if it is also a fact that trains meant to be connecting trains, do not in· 

erenSf the time of their stoppage at junction stations when the other incoming 
train iF., late, even for a few minutes only, even in the case of ordinary passenger 
trair.!!, causing unnecessary and' avoidable inconvenience; and 
(d) if Government propose to request Railway administrations t.o extend the 

time of stoppages of connecting trains to a reasonable extent, as necessary, and 
also to time trains at junct,ion stations more re o ~  

The Honourable Sir :Edward Benthall: If the Honourable Member will 
indicate what particular junction stations or rlYlways he has in mind, I shall 
obtain details and furnish a reply in due course. 
111'. Sri Prabaa: Will the Honourable Member kindly enquire how many 

times a week the connecting trains from Benares and J aunpur miss conne.ction 
at the Janghai i ~  Station on the E. 1. R-y. for Allahabad. 
-The Honourable Sir :Edward Benthall: I wiU make enquiries. 
Xr. Sri Prakasa: With regard to part (c) of the question, will the Honour-

3ble Member please note that I was actually stranded for 24 hours at Gaya 
Railway Station as the connecting passenger train started off while mine from 
Asansol was a few minutes late? 

HARASSMENT OF CIVILIAN PASSENGERS, BY Mu..ITARY MEN AT RAILWAY STATIONS 

~  IN TRAINS 

543. ·Mr. Sri Prakala: Will the Honourable Member for Railways please 
stllte: 
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(a) if he has received eo~ i t  that ordinary e e~  are prevented, 

£rom 'entering Railway compartments not reserved f~r the. milItary. and also· 
who:.l some military persons are there and the room IS available ~ . 
(b) if he will issue instructions to Railway servants to hell? .lD the entram-

ing of passengers in the compartments not reserved f ~ the ~ ht r .  and . 
(c) if he r~o e  to request the military authorIties to ~e. ~ tr t ~  

to their staff. while travelling by trains, to be courteous to the Clvll pop,,:latlon. 
and Hot obstruct and harass them in any way, not to take up more room m the-
general compartment than is reasonably necessary for the e~ e  and ~ t  
not to handle roughly the vendors of food stuffs and othel articles Ilt Railway 
stations, but to pay fully and promptly for everything they take? 
The Honourable Sir Edward Benthall: (a) O:overnment have received lome' 

complaints on the subject. 
(b) The existing railway rules provide for this. 
(c) The military authorities have already issued instructions on matters-re-

ferred to in this part of the question. 
lIr. Sri Praka8&: With regard to part (b) of the question, may I know: 

whether it is not a fact that very often when passengers go up to Railway 
officers for assistance in such matters, they are told that these officials ~re  

not approach the military? 

The Honotl1'able Sir Edward Benthall: Difficulties do arise as every Hon-
ourable Member knows. The Railway staff do the best they can under the· 
circumstances. 
lIr. T. S. Avinaahilingam Ohettia.r: The Honourable Member has referred: 

to "the existing rules" in answer to part (b) of the question. What are they, 
existing rules? . 

The Honourable Sir Edward Benthall: There are "General rules for open. 
lines," Section 115 (B). I have not got the details of all the railways with me-
but on the North Western Railway, for instance, there are instructions in their 
Operating Manual, No. 5007, whereby conductor-guards are supposed to guide 
upper class passengers in intermediate stations, secure accommodation, both. 
reserved or available for them and Bee that lower class passengers are evenly 
distributed in the trains and are not overcrowded in any particular carriage or-
compartment and so on. 
Kr.· T. S. AvinaahillDgam Chettia.r: In view of the fact that there is an· 

evasion of this provision every time, will the Honourable Member at onc," 
circularise all the railway servants to the effect that civilian convenience must. 
be attended to in such matters? 
The Honourable Sir Edward Benth&ll: They are fully aware of it but if the' 

Honourable Member wouln put himself in the position of a railway servaut io' 
the present circumstances, he will appreciate how difficult it is to carry out the' 
rules to the satisfaction of everybody concerned. . 
. Kr. Govind V. Deshm1lkh: In view of the difficulties which have been point-
ed out. in this question, will the Honourable Member see his way to reward' 
those railway servants who, in the face of such difficulties, have carried out 
their duties to the satisfaction of the passengers? ' 
~e HOII!01U'&ble Sir Edward Bent.h&ll: It is the duty of the railway 8ervantl' 

to carry out their duties Ratisfactorily to all cOhcerned. ' 
Kr. Lalchand lIavalrai: Have not the military authorities issued instructions· 

to their personnel in regard to this matter and 'is it a fact that those in8trUG-
tions are disobeyed? 
The Honourable Sir J:dward Benth&ll: The military have issued them on· 

several occasions. I say without hesit.ation t.hat in the vast majority of eases' 
the rules are adhered to but there are exceptional cases. 
Prof. N. G. Ralu(a: Is t.he Honourable Member aware of any instnJetion· 

~i e  t.o the!'e guards that the". should Also take the trouble of guiding third 
class passengers in getting into the trains? 
The Honourable Sir Edward Benthall: Yes; they do their best in the ~ir t

lances. . 
Prof. B. G. lI.&Dga: I. there anJ such instruction? 
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'the .aoDourable ,Sir Edward Benthall: Not in the particular manual 1;0 which 
I referred, but this is only one of sevel'a!. I did not say that this was com 
,pl'ehensive at all. 
Prof. N. G. Ranga: Will the JIonourable ~e er consider the advisability 

,of at least now, late as it is, giving that "instruction to all the guards of trains 
.in this country to guide the third class passeniers also in finding accommoda-
tion in trains? 
The Honourable Sir Edward Benthall: According to the instructiQns given 

.here, they do their best. But the Honourable Member can well understand, 
if he will think for one moment, how difficult it is for one guard to shepherd 
-several hundred passengers. 
1Ir. Sri Prakala: Will the Ilonourable M;ember suggest the exact procedure 

to be adopted by the aggrieved persons in these cases, besides allowing them-
.selves to be helplessll Btrlinded? _ 
The Honourable sir Edward BlII.tbaU: I think the Honourable Member 

has gone back to the previous ~ tio . 

1Ir. Sri Prakasa: No; I am here. The Honourable M;ember said that rail-
way officials do .their best in such matters. What I -ask is that if any person is 
aggrieved and finds that the railway officials are not doing their best, what is 
;the procedure that he should adopt apart from allowing himself to be stranded? 
The Honourable Sir Edward Benthall: Thf; question of stranding I think 

does not properly come into this question: but he should repod to the next 
:Senior railway official at the station. 
Mr. T. S. Avinashilingam Chettiar: In view of the fact that the Honourable 

Member says that for one guard it is too much to see to all third class passen-
.gers, will he consider the advisability of appointing other persons in evcry train 
to help third class passengers in finding accommodation? 

" The Honourable Sir Edward ~  We have greatl,. increased the IItaff, 
:but there are limits. 
Prof. B. G. :aa.n,a: Are there any limite to the number of third ctas. 

lPassengers? , , 
The Hcmoutable Sir B'chr&t'd BeIlUlall: No, Sir. 

APl'OIN'rJDINT OF CoDlBA.'l'OU DIsTmCT CririmATBS A8 POSTAL ~8 nf 
ilysou DIVISION 

MI .• )[r. T. ~ AVlDuhUtq_ Ohe\t1ar: Will the Secre"'iy f~r POlt arid 
..Air pleast3 state: ,', ,  . 
(0) the rules regarding the domicile and possession of a working k;nowledg. 

of the llhlguage iv the division in which a candidate is employed, which were 
tCollsidered while recruiting candidates for the clerical' cadre in the Posts and 
l'elegrl;tph Dephrtment from the year 1937; 
(b) if tht> r.nswer is in the affirmative, will the Honourable )Iember state 

'how in spite of the repeated protests and requests made by the officials, unions 
aud even heads of divisions nearly 40 young men from Coimbatore, District in 
the Madras circle, were sent to Mysore Division from the year 1937, onwards, 
where the language, customs, manners and climate of 'Which are difierent from 
tha'f of Coimbatore District; and 
(c) if whether he will consider repatriating all these young men to 

Coimbatore DistriC't or any Tamil District within a reasonable time and nU up 
the consequent vacancies in Mysore Division by direct recruitment from 
Mysoreans? 

Mr. W. H. Shoobert: (8) The local recruitment rules in the Post and Tele-
graph Department prescribe that a -candidate joining the subordinate service 
must as a general rule belong to the revenue division (or other equivalent reve-
nue unit) in which he enlists. When however the jurisdiction of an ofti~r 

extends beyond one revenue division, candidates domiciled in all those division. 
are eligible for appointment. The' possession of a working o e eo~ .. the 
la.nguage of the division is not taken into account at the time of recruItment 
but a c!l.Jldida-te before connrmation is required. to pies Ii test in t'he loe.1 Indian 
language. 
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(b) Between 1937 and 1948, 40 candidates belonging to the Coimb&tore Dia .. 
rict were selected for appointment in the Mysore Postal Division. No protest. 
about these appointments were received by the Postmaster-General from ImY 

.... Union or from the Divisional Superintendents. Revenue Districts and Postal 
Divisions are not co-t.erminus. A pprtion of the Coimbatore District is in ~ he

Mysore Postal Division and under the rules quoted above, recruitment to tha.* 
Division is also permissible from the Coimbatore revenue district. 
(c) Does not arise. 
Mr. T.  S. AvinybiUDlaDl Ohettiar: May l know whether he has not re ei e~ 

any representations from those people concerned about the difficulties they are 
experiencing ~  Mysore? . 
IIr. W. H. Shoobert: I am afraid I have not definite information about 

that. The persons concerned may have represented to the Postmaster GeneraJ' 
-it did not come to the notice of the Government. 
Mr. T. S. AviDybtUDlam Ohettiar: In view of the fact that they are sutter· 

ing will he recommend to the Postmaster (leneral that they may be transferredi 
to places where the.y can have the convenience of living? 
IIr. W. H. Shoobert: I do not feel that this is a matter of sufiering. A 

man ofiers himself for recruitment in a certain postal division, knowing that he 
may have to go to a place where he does not speak his mother tongue. Many 
of us from overseas did that when we came to India into the services. 
Mr. T. S. Avinashilingam Ohettiar: But surely if it is possible, an arrange-

ment can be made? . 
Mr. W. H. Shoobert: I am afraid it could not be done without administrative· 

inconvenience. A man cannot be posted exactly to the station of his choice. 
It would upset the whole of the administrative machinery. 

NOMINATION TO RAILWAY ADVISORY' COMMITTEES-BY CENTRAL ADVISORY COUNCIlo 
• FOR RAILWAYS ' 

545. *Mr. Ananga lIohan Dam: Will the Honourable the Roilway Member 
be pleased to state: 
(a) if it is a fact that at present the Central Advisory Council for Railways 

nominat.es one representative to each local advisory committee for Railways; 
when was this convention introduced and how; 
(b) if it is a fact that the convention was (i) that no member who is not a-

resident of the r~ r local area should be appointed to the advisory com-
mittee of that area, and (ii) that no member of the Central Advisory Council 
for Railways should be nominated to more than one advisory o i~tee  

(c) has this convention been changed, if so, when and why; 
(d) what is the number of the local advisory committees for Railways; ill' 

how many of them r~ re e t ti e  from the Central Advisory Council have beea 
nominated; how many of the representatives are Hindus and how many of ~he  

are Muslims; and 
(e) how many representatives are serving on more than one committee? 
The Honourable Sir Edward Benthall: (a) The reply to the first part is in 

. the affirmative. As regards the second part, the Convention waa introduced 
from the 1st April, 1937. 
(b) (i). The Centra1 Advisory Council for Railways agreed in September. 

1938 that only those residing within the area served by the Railway should be 
considered eligible for election to ,that Railway's Local Advisory Committee. 
(ii) The suggestion that no Member should serve on more than two Com"-

mittees unless there was no other candidate was accepted by the Central Advi-
I.ory Council at their meeting in April 1944. 
(c) No, the second part does not arise. 
(d) So far as the State-managed Railways are concerned, there are 20 

Local Advisory Committees. Of these, 17 Local Advisory C-ommitteea have 
re r~ e t ti e  of the Central Advisory Council, while the seats on the other 
three are still vacant. Of the Central Advisory Council Representatives, seven 
are Muslims, one is a Hindu and one a Parsi. 
(e) There are five representatives of the Central Advi80" Council for Bail-

~  who are serving on more than one Committee. • 
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Mr. ADaDga KohaD Dam: With reference to part (e), is it a fae. that all 
these 17 representatives are Muhammadana? 
The HOIlourable Sir Bdward Benthall: I have replied that seven are J,(usliml, 

one is a Hjndu and one is a Parsi. 
JIr. Prank R. Anthony: Will the Honourable Member endeavour to see that. 

members of the Central Advisory Council-each one of them can be said to· 
speak on behalf of the railways or to represent railway interests? 

The HonoUrable Sir Bdward Benthall: They are there primarily to reprasentl 
the interests of the public. 

STOPPING OF FmST AND INTER CLAss TICKETS ON MALAKWAL BREI/A LINE 

546. *Khan Bahadur Shaikh J'azl-i-Baq Pir&cha: (a) Will the Honourable-
Member for Railways please state if it is a fact that First and Inter claes ticketa. 
are not issued on Malakwal Bhera Line, North Western Railway? If so wha. 
are the reasons for stopping First and Inter class traffic on this line? 
(b) If Government is aware of the fact that by doing so, the Railway is-

losing a good deal of income, specially in case of the Inter class tra.ffic? 
(c) If Government knows that in the train that runs in Malakwal Bhera Line. 

there is a compartment, on which Inter class is painted, but there are nC). 
cushions on the seats in the compartment? If Government also realise that if 
only cushions are provided in that complU"tment there will be no extra expendi-
ture in again starting the traffic of Inter class passengers and that there wilt 
be an-increase in the Railway income? 
(d) If it. is a fact that Inter class passengers feel a great inconvience in 

getting their Inter class tickets from Malakwal as no such tickets are issued 
either at Bhera or at Miani? 
(e) If the Government propose to consider the necessity of introducing at 

leRst Inter class traffic on Malakwal Bhera Line? 
(f) If it is a fact that there is no Railway telegraphic or telephonic connec-

tion on Malakwal Bhera Railway Line and also if it is a fact that in absence of 
both these things there is a very' great inconvenience to the ~r e i  public-
and the Railway staff at Railway stations on this line? 
(g) If, o ~r e t  therefore, be pleased to consider the desirability of re-

instating the telegraphic connection or at least installing telephonic connections 
on Malakwal Bhera Railway Line, between the Railway stations? 

The Honourable Sir Bdward Benthall: (a) First and intermediate cIa ... 
tickets are not being issued for local traffic on the Malakwal-Bhera branch of 
the N. W. Railway from 1st October, 1941, as such accommodation is not pro-
vided on that section owing to the insignificant traffic in these classes. 
(b) In view of the traffic offering in these classes being insignificant, thlt 

provision of first and intermeaiate class accommodation would result in such 
accommodation being wasted and reducmg the accommodation for third class 
passengers. 

(c) As regards the ~ t part, Government are informed that the Divisional 
Superintendent, Rawalpindi, was instructed in July, 1941, to mark composite. 
inter and third class carriages available on that section as third. The latter 
part of the question does not arise in view of my reply to part (b) above. 

(d) No, as passengers desiring to travel in first. or inter class beyonll 
Malakwal or vice versa can obtain through combined tickets available in second 
or. third class on the Bhera-Malakwal section and first or inter class for th. 
remaining portion of the journey. 

(e) No. Government do not consider that the introduction of inter Mass 
accommodation on the Malakwal-Bhe18 branch is .Justified. 
(f) The reply to the first part is in the aftirmative and to the second part iit 

the negative. I might inform the Honourable Member that there is a public 
telegraph oftice at Bhera. 
(g) No, 8S the heavy expenditure involved in consu-ucting lielegraph au 

"telephone communications is not justified. . 
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CLOSING OF HAZURl'UR RAILWAY STATION ON MALAKWAL BHERA LINE 

5'7. *][han Bahadur Shaikh Fazl-i-Haq Piracha: (u) Will the Honourable 
Member for Railways be pleased to state if it is a fact that Hazurpur Railway 
station on Malakwal Bhera Line, North Western Railway has been closed? If 
ao, what are the reasons .for that? 
(b) In view of. the great inconvenience to the public, will Government please 

~o i er the reopening of this Railway station? Jf, for certain reasons, this 
cannot he done at present, do Government intend to open the Rtation some 
time afterwards? What are the necessary conditions on fulfilment of which the 
.Rail",ay station .in ~ ti i . ~~  ~e ,opened? 
The HonoUrable Sir tiward Bmtball: (8) The reply to the first part is in 

.the aflirmllitive. ~ regards :the second part, the station was closed in pursuance 
--of the policy of conserving coal hy the elimination of halts of passenger arid 
goods trains at road·sidestations. 
(h) This station 'has heen closed as a temporary measure and its re-opening 

i ~ he considered with an improvement in the coal position. The last part 
·does not arise. 

~  OF ARTIFICIAL FERTILIZERS 

M8. *1Ir. It. C. Keogy: Will the Honourable the Supply Member be pleased 
-to state:-
(a) if the Techriieal Mission has submitted its report to Government qn'tha 

"manufacture of artificial fertilisers and if the Government propose to publish 
the recommendations of the Mission; If so, when; 
(b) if it is a fact that Government propose to start the manufacture of arti-

-ficialfertilisers with the assisiance of the Imperial Chemical Industries; if so, 
what the terms and conditions under which the assistance of the Imperial 
'-Chemical Industries' is ·to 'be secured are; 
(c) if it is a fact that the Imperial Chemical Industries had already securetl 

*ome concessions in the KheWr8 Salt Mines of the Punjab and in the ei h~ 

'bouring areas containing gypsum, and were making preparations to extend its 
:'activities in India by building plans for th~ manufacture of nitrogenous product!!, 
. even before the I\ppointment of the Technical Mission by Government; and 
(d) if it is a fact that. Indian private entetpriee in the manufacture of arti-

+ficial fertilisers has been rrilea out for the present because the Imperial Chei:nical 
1Industries ~ ere not inclined ~ give as much help fo private enterprise lis it 
·';'as prepared to give to a government scheme, or the decision to exclude private 
-enterprise for the time being was taken on the ground that iLwas unwise from 
-the British point of .-.new to hand over this industry. which is connected with 
·the explqsives industry, 'wholly "to lIon Indian agency? 
The Hcmourable Dewan Bahad11r Sir A. B.amaawami J[udali&r: (a) Yea, 

&ir. The report has already heen published. 
(b) The report of the Mission is under the consideration of Government and 

'no decision' has yet been re~he . Government propose that if they decide ~ 
·.et up one or more factories such iactories should be state-owned and state 
. operated. 
(c) Government . have noiriforma'tion. 
(d) No,' Sir. . . 
Mr. It. O. w.ogy: With regara to part {d) of the question, will the HonoUt'-

able Member be' in a position to give tbis Rouse an approximate idea about 
-the time that the Government will take in cOming to a decision on this matter? 
"'!'he "Bonourable Dewan lIihadur Sir A. ltaDia8wamt J[ud&Ua.r: I hope 

within the next two or three weeks We may be able to come to a decision. A 
'(lonference with the Ptovincial Governments is fixed for Tuesday the ~ of 
·this mOQth. 
1Ir. T. B. AvinaihUingam OhIUiar: May I Know that the GO"ferDmen\ has 

eome to a decision that it shall be state-owned? 
,  . The BcIIlourabl. DeWall. '1Saba411t Sir A. JIamuwami K1UWJat: The GOT-
emment·s proposal is that it should D6 state-OWned, but i\' fa i' Ii .... Ii *1ileh 
>we ban to consult "ProVincial Governments. 
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JIr. B:. O. :Heagy: Will the Honourable Member make an endeavour to· 
place the Government's final scheme before this House early in the nen 
Session? 
The Honourable Dewan Bahadur Sir A. Ramaswami Kudaliar: I hope to. 

published the Government's final scheme to the public. . 
Kr. ]t. O. :Heagy: I wanted to know whether the Honourable Member will 

make an attempt to place the scheme before the House for its consideration? 
The Honourable Dewan Bahadur Sir A. Bama&waini Kudaliar: What I 

said was that the scheme which the Government will ultimately arrive at will 
be before the public as soon as· Government have arrived at a. decision and th ~ 
will be much earlier than the next Session of the Assembly. 
Kr. It. '0. 1(8OIY: Do I take it that action w.ill have to be taken by Govem-

ment before the next Session of this House begins? . 
The Honourable DeWan Bahadur Sir A. Bama:swami Ku4&l1&r: I believ& 

so. This is an urgent ma·tter and we have to get into touch with those' who are 
in a position to carry out the scheme. 

(b) WRITTEN ANSWERS. 
MANUFACTURE OF SULPHATE OF AMMONIA 

549. *)(r. ]t. O. :Heagy: Will the Honourable the Supply Member be pleased 
to state:-

(a) if the w0rds "private industry" occurring in the Hon')urable Member's 
statement to the Press on 14th May, 1944, to the effect that private industry 
would step in and take over production after the first 360,000 tons of sulphate 
of ammonia had been:produced, meant the lmperial Chemical Industries or 
Indian private industry; 
(b) Whether it is not a fact that if the manufacture of explosives and 

of sulphate of ammonia. is in other than Indian hands, the scope for separate 
development of related nitrogenous products will be so limited that the industry 
cannot be e o o i~  established or operated; 
(c) if the Government considered the necessity for giving an undertaking 

that in view of the possible post-war  competition from abroad, they are pre--
pared to protect the Indian industry by protective duties, and from internal 
competition by the enactment of anti-trust laws 8Il.d other measures; and 
(d) whether the Government proposes to give the fullest publicity to every 

stage of their negotiations with the Imperial Chemical Industries and would 
secure the approval of this House to any agreement that may be finally eniiered 
into with the Imperial Chemical Industries? 
The . Honourable Dewan ,Bahadur Sir A. BamaIwami MadIUar: (a) Nb 

Press Note was issued on 14th May, 1944. The Honourable Membe.r is presum-
ably referring to the Press Note issued on 1st May, 1944, in which it was stated 
"the possibility of independent enterprise was not. precluded but in the national 
interest it was considered necessary that substantial state t'Ontrolled, enterprise 
should hold first place". The reference to "independent enterprise was to 
Indian private industry and not to Imperial Chemical·'Industries". 
. (b) and (c). These questions do notaJ:ise in. view of the reply '1 'have just; 
gxven to part (b) of question No. 548. . 
(d) No negotiations have been opened with Imperial Chemical rndustries. 

SBLlIdrION OF· SITES FOR CmunCAL Fn'l'ILIZBR IlIDUB'BV 

550. * •. E. O. :Heogy: Will the Honourable the Supply Member be· pleased 
to state:-
. (a) if, in regard f.o the selection of sites for the rroposedclienrlealfertiliser 
lDdustry, ·due regard will be paid to the respective advantages in costs and' 
other matters presented by its location near to coal fielclse'r··t;>"ii'on and steet 
works; 
(b) if it is a fscil thai) production of fertiHsersby methods of electrolysi8 

of water for hydrogen, and of power supply by meansofhydro-e]ectric ~ 
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means a. higher cost of liroduction per ton than is the case in production 
through water gas methods for hydrogen and the use of. thermaJ. electricity, 
it so, whether this facror would be considered in the selection of the site or 
~~ ~ . . 
(c) whether it is a fact that the :First Report of the Reconstruction Com-

mittee of Council has expressed itself in favour of development of industries 
near hydro-electric sources, and against the starting of new industries on any 
large scale near coal-fields owing to the scarcity of water in these areas; if so, 
will this argument be applied in the case of selecting  sites for the fertiliser 
industry also? 
The B.onourable Dewan Bahadur Sir A. Ramllwami Xudaliar: (a) to (c). 

As I have just stated in reply to ~ (b) of question No. 548, the report of the 
Technical Mission is now under the consideration of Government. The factors 
mentioned by the Honourable Member will be taken into account in reaching a 
decision. 

STABILIZING THE PRICE OF SULt>HATE OF AMMONIA 

551. *Kr. X. O •• eogy: Will the Honourable Member for Supply be pleased 
to state:-
(a) the fair selling price of sulphate of ammonia and if the policy of price 

stabilisation at that level by payment, of a subSidy to the consumers would 
be considered; 
(b) if he is aware thut the selling price of Rs. 120 per ton reported in the 

press has given rise to apprehensions that it suggests the use of methods of 
electrolysis for production of hydrogen and of hydro-electric power supply, to 
the exclusion of water-gas and thermal electricity, and that the cost per ton 
would be less by about Rs. 40 if the latter processes are adopted; 
(c) if it is a fact that the British Sulphate of Ammonia Federation is 

dominated by the Imperial Chemical Industries and it fixes the price of sul-
phate of aiDIDonia on a so-called world parity basis, prices being actually ft.xed 
for each country according to the local conditions of competition; and that 
siIice the present Indian producers are also members of the Federation, there 
bas been in fact no competition in India; 
(d) if Government propose to limit the profits on the artificial fertiliser 

industry by the imposition of a ceiling price per ton on manufactured product; 
and 
(e) wbether it is to be undertaken by Government or by private enterprise? 
The Honourable Dewlll Bahadur Sir A. :aamaswamt lIudallar: (a) The 

fair selling prices of sulphate of ammonium must vary from time to time accord-
ing to the costs of production and market prices of food grains. The policy of 
subsidising the use of Ammonium Sulphate by cultivators in respect of food 
grains is already followed. 
. (b) No, Sir. 
(c) Government have no information. 
(d) and (e). ,The Honourable Member's attention is invited to the reply given 

to part (b) of question :No: 548. 
. A1mANGlIMlIINTS FOR STARTING CmnuOAL FEBTILJZlDR INDUSTRY 

552. *JIr. K.. O •• eogy: Will the Honourable the Supply Member be pleased 
to state:-
(a) the arrangements mooe by the Government of IIidia with the Provincial 

o e~ e t  and Indian States re~ r i  the starting of the chemical fertiliser 
industry, and the proportions in which the cost, the profits and the distribution 
of the manufactured product are tc be shared in the respective cases; 
. (b) if the question has been considered, and if not, will it be considered, 
~~ a contribution being made to the industry from the lndian Army Budget as 
tin insurance against shortage of raw materials for explosives in the event of 
(! sudden war; 
(c) if Government intends to hand over the process of distribution to 

private agencies,. or l;o any central non-profit mUiDR marketing organisation to 
be set up for the purpose: q.,d 
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(d) if Government propose to take any steps to con.auct 8. P1:0pa.ga.n.Q.a. tl)1: 
popularising $,e use of chemical fertilisers by cultivatprs; it so, on wha.t lines 
is such propaganda to proceed? 
The Honourable Dewan Bahadur Sir A. Bamaswami Kudali&r:. (a) to (d). .Aa 

I have already sta·ted in the reply to part (b) of question No. 548, these e ti~  

are already under consideration in connection with the report of the Technical 
Mission. It is intended to hold a coilference on November 20th and 21st 1944, 
with a representative of all India Committee and with Provincial Governments. 
The Government of India will decide the~ policy in the light of these discus-
sions. 

IMPLEMENTING OF TRAVEL FACILITIES 

553. ~ rof. N. G. ltaDga: Will the Honourable Member for Railways 
be pleased to state: 
(a) the steps Government have taken so far or propose to take to increase 

the travel facilities such as additional accommodation for ladies in inter and 
third class compartments; and . 
(b) the effective steps Government have taken in pursuance of their 

assurance given to the Central Advisory Council for Railways on the 6th April, 
1944 to run more local trains, either in preference to through trains or inde-
pendently in order to cater to the travel needs of local public? 
The Honourable Sir Edward. Benthall: (a) I am not aware of the action 

railways have found it possible to take on any re re ~ t .tio  which may have 
been made to Local Advisory Committees as a result of my request to members 
of the Council at the meeting held on the 6th April, 1944. I am, however, 
unable to give any undertaking tha.t railwa.ys will find it possible to increase the 
accommodation for la.dies in inter and third class compartments. . 
(b) The Honourable Member is under a misa.pprehension for no a.ssura.nce wa.s 

given to the Centra.l Advisory Council for Ra.ilways on the 6th April, 1944, that 
more local trains, either in preference to through trains or independently, would 
be run in order to C81ter to the travelling needs of the local public. Un the 
contrary, the Council were informed specifically that no increase in train servicea 
was possible owing to the shortage of coa.ching stock. 

STBPS FOB PUBLIO COOPBBATION AG.&INST CORRUPTION AMONG RAILWAY EJlPLOYBlls 

&54. ·PrOf. N. G. Banga: Will the Honoura.ble Member for Railways 
be pleased to state: . 
(a) the effective measures taken by his Depa.rtment in pursuanoe of the 

suggestions ma.de in the Central Advisory Board for Railways at its meeting 
held on the 6th April, 1944 to enlist fullest co-operation of the public to 
put down the corruption rampant in the ranks of Railway employees; and 
(b) the statistical figures to indicate the effectiveness of the " ti r e ~ 

cII,mpaign? . 
The Honourable SIr Edward BenthaU: (a) As a result. of the discussion in 

the Central Advisory Council for Railways held on the 6th April, 1944, the fol-
lOwing steps were taken to prevent corruption:-. 
(i) Railway Administrations have requested important Chambers of Com-

merce and .Trade Associations to circularise their Members to refrain from 
paying ~ t itie  to railway staff. . 
(il') Special investigation staffs have been appointed to enquire into alleged 

cases of bribery; 
(iii) The .procedure in force in respect of the registration and booking of 

goods, aecnnng of wag?ns, reservation of berthd, e.tc., has been publicised in 
the. Press and also notices and posters on the subiect are being exhibited at 
st-abons, parcels Bnd goods o$ces, so that the public may not, through ignor-
ance of r~e re  pay any sum to railway staft over aud above that legiti-
mately due to the rail. !af'l'vip.e> t.hey require. 
b o e ~e t would ~e e further sugp-estions from the Honoumble Mem-
t~  of thIS o ~e  which wouJd assist in the eampa.ign against corrUption on 
e partaf both ~e giver. and the taker of bribes. . 

02 
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(b) A centrally controlled scheme for "Travel le!'ls" campaign: was for-
mulated in consultation \vith the Information and Bro.'\dcasting Department on 
the recommendation of the Central Advisorv Council for Railwa\"s and wa. 
pUt into action from March, 1944.· . 

I am laying cn the table a comparative ·statement showing the number of 
passengers carried over &11 Railways for the years i942, 1943 and from January 
to August, 1944 which indicates that the campaign: has not achieved the desired 
result. The scheme, therefore, is being r ~  wound up without incurring 
additional expenditure beyond the original sanction. 

Oorwporattw afGtement .homing number oJ PMHngerB cmried ot1er aU RtJiZUlGYB (In ehouBandB) 

January. 

February 
March . 
April . 
Kay 

June . 
July 

AuguR. 

lleptember 

Octiober . 
November 

December 

1942 1943 1944 

65,592 

52,804 

66,077 

64,626 

66,412 

68.797 

66,691 

49,843 

«.471 

48,861 

63,138 

64,228 

55,«3 

65,436 

67,836 

83,946 

70,918 

89,884 

87,1522 

88,000 

88,216 

84,741 

87,196 

88,610 

69,048 

70,808 

79,384 

73,481 

78,904 

77,389 

77,920 

78,865 

5mB FOl& ISSUJI OJ' MOD Bus IdOBNSBS BY PROVINCIAL GOVBmTllllNTS 

'155 •• ProI. B. G. BaDga: Will the Honourable Member for Railways be 
~ e  to state: , 
(a) the steps Government have'so far taken to persuadd Provincial Govcrn-

ments to iSFue more bus licenses in order to reduce the pressure of passenger 
traffic .)n Railways and with what results; and 
(b) whether or o~ the Government, in case of encouraging and developing 

passenger bus service, will take care to see that the Railways do not· themselves 
enter into competition with the independent R.oad (Bus and Van) Transport 
Industries? 
The JloDo1l1'&ble Sir lIdward Bentb&1l: (a) Provincial Motor Transport Con-

trolJere ,have been ip.formed from time to time that subject to t~ availability 
0( eontlolled chassis; to the relative priority of, demands for e ~  war pur-
~e  and for general goods transpmil; to the prior demand for replacemen t of 
T91'D c.ut buses; and to the possibility of r ~  the new ,buses on producer 
gas. controlled chassis should bE.', released ,for extending bus services where 
mOllt necessary to mitigate congestion, in trains and buses. I bave no reason 
fIQ suppose that fresh permits are not being issued whenever vehicles are avail· 
able. , ' 
(b) " r e e ~ are annou!'! to discourage destructive ~o etifio  between 

road and rail interests and are seeking to bring about mutually bene:fieial ~
operation between the two. 

Clu1ia IN TnmrGS OF fums Oll1' MA.uxWAL BHERA. 'BRA.lI1'ClI LIlII'E 
558. ~ h8 r 8h . ~ ~ h  'Piradta: (a) Is the Honourable 

~e er fo~ Railways ~ reth t the timings. for the running of trains. on 
~  Bbera Brallch Line (North Western Railway) have ~e  changed smce 
Oetober 1, 1944? What were the rellBODS for the change? Was that. done in 
\be i te~ tof the travelling p1,1blic? 
_  , (b) Do o e ~ t re i ~ that; t~ t~ C?f the trainsQJ;l Malakwal Bbera 
Branch Line, in faree beforetlle 1st of ~ last W8r& suitable for conveni_ 
and safe joumey of the passengers from Bhera and KianiRaitway ~tio "~ ana 
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that the recent changes of train times cause trouble cmd inconvenience and hard-
ship to the travelling public and are not conducive to their safety, especially ~ 
psssengers from Bhf'ra and Miani Railway stations cannot get the connecting day 
time trains for going to Lo.lamusa and from there to Lahore, Rawalpindi and 
Peshawar sides? 
(c) Is it a fact that passengers from Bhera and Miani Railway atations, can 

go from Malakwal to Lalamusa and from there to Lahore, Rawalpindi and 
Pesha-war sides, by only one night train (89 Up), but that the first and second 
c!ass. and ~ rti r  the female passengers of all classes do not get accommoda-
t ~  In trams at Lalamusa and have, therefore, to psss the whole night there in 
dIscomfort to get the next morning train? 

(d) H the replies to (afto (c) ~ e be in ~he ffi~ ti e  will Governmen1i 
please bring the necessary changes m the Railway TIme Table for Malakwal 
Bhera Branch Line trains, in order to pr6vide a convenient train connection for 
passengers to enable them to undertake day time journey to Lahore, Rawalpindi 
sod. Pe.shawar sides as was provided in the Time Table in force before the 1st 
of October, last? If the reply to any of the questions be in the negative, will 
Government please get local enquiries made and bring about the changes in train 
times to suit the convenier.ce and safety of the travelling public? 
The Honourable Sir Bdward Benthall: With your permission, Sir, I propose 

to reply to questions Nos. 556 and 557 together . 
.  I have called for information from the N. W. Railway Administration and 
WIll lay a reply on the table of the House in due coUrse. 

CHANGE IN TmINGS OF TRAms ON MALAxwAL BlIBRA BlUNCK LDTll 

t~  •• 1thaD ~ r Shaikh J'azl-i-lJaqPiracha: (a) Is the Honourable 
Member for ·Railways ·aware of th", fact that the municipal committee of Bhera, 
by a resolut.ion of thc committee, has made representations to the Chief Operat.-
ing Superintendent, North Western Railway, Lahore and to his Divisional Offi-
cers at Rawalpindi, regarding the difficulties and inconveniences of the passengers 
created by the Ilew changed time table OIl the Malakwal Bhera Branch Line, 
and has requested to change the time table in the interest of the ~ er  

and have also made certain suggestions for their consideratioD;? 
(b) Is it also a fact th ~ a re re~e t tio  to the same effect. was made to 

Mr. B. Moody, Chief Operatmg Supermtendent, North Western ~  h~re  
bV a Member of this House? If so, had Mr. Moody, the ChIef Operatmg 
S"Uperintendent, sent a reply tc the ¥ember, .regarding the action he had ~ er  
or proposed to take in the matter? . If so, will the Honourable Member kindly 
lay on the table of the House a copy of fue reply sent by ¥r. Moody? 
(c) Will the Honourable ~ er please state what action, if any, has 10 

far been taken by the ltailway Department on the representations and sugges-
tions made with regard to the Cha.nge 6f Railway timings on Bhera 14alakwal 
=!3ranch Line apd when can the changes in the time table be e ~ te  

RECRUlT.MBNT AND TRAINING OF ENGINEBB.ING . ~  AND WIB.ELBSS 
OPERATORS 

~8. *JI[auivi Jluhammaji Abdul (J.hw: Will the Secretary for Posts and 
Air be pleased to state : 
. (a) the rules for recruitment of Engineering ·Supervisors and Wireless 
Operators as they stand after modification, for the re r it~ t of the minority 
community candidates; 
(b) the number of trlloining centre or centres in the country for training 

candidates for services mentioned in (a) above; if so, are they run by Govern-
ment or some ~  or contJ;ibution is given to them by the Government; 
(c) if the candidates for the two above mentioned posts are further trained· 

after recruitment; if so, where and how; 
Cd) if Muslim candidates are recruited without any previous telegraph train-

ing with reference to (b) of starred question No. 23, 8'Sked on the 1st November, 
1944; . 

tFt>r answer to this question, aee ad.Iwerto qUMtion No. 556. 
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(e) in view" of the difficulty experienced in not securing Muslim candidates 
for recruitment as Telegraphists as stated in reply to starred question No. 20 
asked on the 1st November, 1944, and in view of the fact that the percentage of 
M;uslims in the cadre "f Telegraphists is low, whether Government propose t() 
revise the rules in a way to enable Muslim candidates of other circles to be tl:Lken 
in as is the case with Anglo-Indian candidates; and 

(f) if it is a fact that no domicile certificate is required for relations and the 
sons of Post and Telegraph employees in any circle whatsoever in British i ~ 

if so, what the contents of the rules concerned are? 

. JIr. W. H. ShOObert: (1:1.) A copy I)f the rules, as last printed in June 1943. 
IS pla,;ed ~  the table of the House. The following modifications are to be 
embodIed m these rules when thev are next printed:-

(1) The condition regarding minimum marks for qualifying in the recruit-
~ t examination, prescribed in rule 1 of Appendix A, will be deleted; 

(2) 'ro secure the full quota of candidates of minority communities, resor. 
may, if necessary be had to recruitment by selection (without examination) of 
candidates possessing the minimum educational qualifications. 

Recruitment of Wireless Operators is also made by selection from among 
candidates previously trained in wireless telegraphy, as provided in rule 483. 
Part ITI of Posts and Telegraphs Manual, Volume IV, a. copy of which is placed 
in the Lihrary of the House., " 
(b) Candidates for posts of Engineering Supervisors are not required t() 

receive any training befoTe recruitment. This is also the case with candidates 
for posts of Wireless Operators recruited on the results of the competitive 
examination. Candidates to be eligible for recruitment as Wireless Operators 
under rule 483, Part III, already referred to in the reply to part (a), must be 
previou!:lly trained in wireless telegraphy and be competent as Wireless Opera-
tors. 'rhis training is imparted by certain private institutions in the country 
the number of which is not defillitely known. No subl:lidy or contribution is 
given to anv institution bv Government. 
(c) Candidates selected "from the results of the recruitment examination for 

appointment as Engineering Supervisors and Wireless Operators are trainp,d in 
the Government training class attached to the office of the Electrical Engineer. 
in-Chief, Posts and Telegraphs Department at Jubbulpore. Practical training 
is given to these candidates in the Postal Circles. Similar is the case with 
Wireless Operators recruited under rule 483, Part m, already referred to, but 
theoret,jcal training is given to them for a comparatively short period. 
(d) The Honoura'ble Member evidentlv refera to the recruitment; of Wire-

less Operators under rule 4&q, Part m. "No Muslim without previous training 
in Wireless telegraphy are recruited under that rule. 
(e) Presumably the starred question to which reference is made is not No. 

26. but No. 28, to which a reply was given on 1st Novembp.r. 1944. The low 
per('entage of Muslims in the strength of the Telegraphists' cadre is due to 
the fact that formerly recruitment was made mainly from certain approved 
institutions and the result was a preponderance of Anglo-Indians in this Branch 
of the Service. Since the introduction of the new recruitmellt rules of 1937. 
however, Muslims .are securing appointment in the posts reserved for them 
subject to the availability of qualified candidates of the community. Relaxation 
of th.~ domicile condition has been approved by Government for Anglo-Indians 
only in view of the fact tha"t that community is concentrated in a few cen-
tres. Since 8uch a factor does not prevail in "respect of Muslims, Government 
do not cO!lsider it" necessary to relax the domicile conditions fot" them. Gov-
ernment do ~t propose to revise the rules as they are of opinion that 'the 
reeent !lUSpenSlon of the competitive p.xnmination and recruitment from the 
open market should enable the Department to secure the Muslim q}lota.. 
(f) The position is not 3S stated. The relevant rule on the subject o ~ 

"the sons and daughters of Depaitimental employees to appear in the ex!\mina-
tion in the particulnr recruiting unit in which the employee is '!ervin!:!,. without 
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production of a domicile certificate. In this connectoD, the Honourable mem-
ber's attention is invited to exception (1) helc.w rule5(a) of Appendix 14.gf 
Posts and TeJegraphs Manual, Volume IV. . 

DEP ARTMENT OF POSTS AND AIR. 

RESOLUTION 

POSTS AND TELIIGBAPHS 

New Delhi, the 8th June, 1943 
No. 8 .. 116JIJ42.-The following rules are prescribed for the recruitment and traininc 

01 r.&ndidates for the cadres of Engineering Supervisors, Carrier Attendants and Win-
leiS Operators in the Indian Posts and Telegraphs Department:-

SECTION A.-ENGINEERING SUPEIW'ISORS 

PART I.-MKTHODS OJ' RBCRUITJIBNT 

1. The rules in this section may b9 called the Engtneering Supervisors Recruitment Rules. 
2. For the purposes of these Rule&-
(a) "Director·General" means the Director·General of Posta and Telegraphs. 
(b) "Dapartmental candidate" mean&-
(i) a Telegraphist of the Indian Posts and Telegraphs Department, or 
(ii) a Telephone Inspector including one who is employed as a carrier or repeater at.tAm-

dsnt, a Telephone Operator. or a Mistry who has passed the Matriculation examination. 
N.B.-Only such Mistries as are holding the posts originally designated "Telephone 

Mechanics" or "Baudot and Signal Room Mechanics" are eligible. 
(c) "Outside candidate" means a candidate other than a "departmental candidate". 

Members of the staff of the department other than those mentioned above are "Outside 
('andidates" . 

(d) "Service" means the Engineering Supervisors of the Indian Posts and Telegraphs 
Department. 
3. (a) The Service shall be recruited by means of a competitive examination from the 

following sources:-
(iJ By direct recruitment in accordance with p"rt II of these Rules. 
(ii) By recruitment of departmental candidates in accordance with Part III of these 

Rules. Id .  . t' f t' 1 n-(-h) The Service i~ be l!able for ~e se",!ce . lD Imes 0 war or na Iona emerge_oJ 
wit-hin the limits of HIS e t~  Indl&n Temtorles. ., 
4. PeTuntaqt 0/ 1,acancie'.-(9. 25 per cent. of the ~ e  W ~  be filled by depart-

mental candidates and the remammg 75 per cent. by outSIde candIdates. 
(ii) If the number of departm!!ntal ('andidates . ~o qualify ~  less .than the number o~ 
~ ie  available for such candIdates, the remalDlDg vacanCIes WIll be added to the 

vacancies available for outside candidates who have qnalified in the examination. 
5. Place and dafe 0/ e:ramination.-A compet-itive examination for admiB8ion to the 

Service shall be held in India at sttch time and places as the Director-General may pre-
!!I'rihe by notice issued throulrh the Heads of Circles. Every such notice will, when possi-
ble, announ('e the number of the vacancies to be filled on the result of the examination. 
Outside candidates must attend at their own expense. 
6. Subject8 and marka.-Examinat.ions under these Rules shall be conduct-ed by the 

Director-General in the manner prescribed in the regulations which fann Appendix A to 
these Rules. -
7. FMa.-Candidates must pay t,he ~ ri e  fel'S (sel' Appendix Bo). No daim for a 

refnnd of any of these fees will he entertained, nor ('Sn they be b9Id in reserve for subse-
quent examinations or .electiolRl. . 
-S. Rt-ezamination 01 anl10eT papo!TI.-No application from any caJldidate to have his 

answer papers re-examined will be considered. • 

PART Il.-DDUIOl' RBCRUI'l'IIDT 

9. Applications.-(i) A candidate must apply to be admitted to the examiuation before 
luch date, in such manner and in such form as the Director-General Posts and Tele-
craphs may prescribe. ' 
. ·lii) If a i ~ i.s in the permanent service of Government he shall aprly for ad-

!DISSIO?! to. the exat.Dml!'tlon through the proper official channel to the Head of the Circle 
m whlCh hiS office IS sItuated. 
. (iii) If a candidat.e is not in .Goverument service or is employed in Government service ii a temporary .capac!ty at. the .ttme that he submits his application he shall applv to the 
ehd of t~e CIrcle In ~ h hIS parents reside at the time of submitting his application, 
or ave reSided for a period of not less than three y8&\'s 0)1' in which the candidate himself 

h~ 8abml,,'oa of apPlicatlnnB by .Per&OntI fa Government Ierv'f1I fa fUrther Iroverned by the o e~ 
lervanta APPlications for Posta ~~~r  ~r i e  _ RaJe [published Wfth GoverDmen& 01 Jndi Home DeJlart. 
IlleDt ,-Wa,. Servtres) S,ii&ilwa7 S 
:r:rent CR. ilwov Rn •• rt) Notlftcatlon ~~  ~ . ~~ ~.  dat.d the ~iie UII' ifS6" amended from tim. 
mel. and corresl'onriinlr rUle8 made by Provincial Governments. uuary 
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resided, otherwise than as a st.udent, for a like period. A Government servant who. i. 
employed in a temporary capacity should, however, before submitting his application obtain 
in writing the permission of the Head of the office or department in which he is employad 
anrl attach it to the application. 
A Jist of the Circles is given in Appendix C. 
10. StatuB.-A candidate must be a mal\! and either-
(a) a British subject of Indian domicile; or 
(b) a British subject of Indian descent evacuated from any Empire country; or 
~  a ruler or a subject of an Indian State or a native of a tribal area or territory 

adjacent to India, provided that. a ruler or a subject of a State in India cannot be appointed 
onless he bas obtained a declaration under sub-section (1) of section 262 of the Government. 
of India Act,· 1935 ; 

and must be in all respects suitable for appointm9nt to that service. 

11. Age.-A candidate mnst have attained the age of 17, and 'must not have attained 
the age of 24, on the first day of January of the year in which the examination is held. 

12. Educati01Ull qllalificationB.-A candidate must-
(i) have passed st"<:tions A and B of t.he Associate Membership examination of the Insti· 

tnt.ion of Enginep.rp (TulliA). or any other 9ducational Qualifications recognised hy that. 
Institution as exempting from passing these sections, t:ide Appendix D; or 
(ii) have obtained an Engineerinlt degree of one of t.he Universities mentioned in Appen. 

tli'l' E under the conditions prescribed in that Appendix; or 
(iii) have passed the ABlIOciateshil' examination of t·ke City and Guilds Inst.itute (Imperial 

College of Science and Technology, South K.ensin¢on) in Civil Engineering; or 

(iv) have obtained a diploma of Faraday House, London; or .  . 
(v) have passed the Associate examination of the Bengal EnglDeerlDg College in Mecha-

aical Engineering; or .  . 0 f  d Seh I rt·fi te 
. d th Cambridge School certificate exammahon, x or 00 . ce 1 ca 
~  h~ e pasLo d  e M triculation examination; or . 
~ o  or n on ~e .. mediate Science examination of an ~ i  i r ~t  or. 

~  have paasedd tthhe I t~r e i te Arts examination with physJc8 of an IndIan UUlver-
(vm) have passe e I 

8itYdxrhave ~ t i e  one of the diplomas in Engineering e~ri~e  i~ Appendix F. . 
13 Recom.mendatio7l8.--No recommendations, except .hose illVlted ill the !orm of ~

e tio~ will be taken into consideration. Any . tte~ t o~ th-a. part of a ~ te to obtalD 
rt' for hl·s applicatiou by other means wlll dlsquahfy hIm for admiSSIon. snppo .. f ,. t' 

14 Acceptance OT Te1ectaon 0 app Ica lon.-. . .  . d ·f th 
C.; H ds of Circles will examine the applications of outside candIdates an 1 ~  

find \hateaany candidate does Dot fulfil the conditions laid down in rules 9 to 13 above, Will 

reject his i ti~ . . . H d  f th 
(ii) Outside candidates e ~ o e  Inth:e Department WIll be selected ~ the . ea 0 e 

Circle after a scrutiny of their confident181 re~r . The Head o~ the ~ e will have foll 
ciiFcretion to reject the i ~io  of I!' candidate whose. r~or  IS ~ f ~r~. . 
(iiilY Heads of Circles will give candIdates, whose apphcatlons are rejected, IDtlmatlOn of 

the fact. .  . h· h fill db· th b 15 RelltT1Ied VacancieB.-Vacancies in the service w lC are e ot erwlse an y 
departmental candidates ~h  be apportioned between. the various communities in I.ndia ill 
.. ccordance with the proVISIon, of Government of IndIa (Home Department) Resolution No. 
F .. 14/17-B./33-Ests., dated. the 4th July 1934, and the supplementary instructions connact.ed 
tnerewith. Accordingly- .  .  . .. 
(i) 33! per cent. will be reserved for the nldress of cOmmunal lDequahtles as IDdlcated 

below :-
(a) 25 per cent. for MuaJ.ima. 
(b) 8! per cent. for otber minority communities. 
(ii) The remaining vacancies, together with any reserved vacanciel for which eligih» 

-al.ndidates are not available, will be offered to candidates in order of merit at the examina-
tion lubject to the condition that o ~ of these vacancies may, in order to secure fair 
~e re e t tio  for the members of the scheduled castes, be filled by nominat.ion of eligible 
('.fI,ndidatea trom tbese. 
(iii) No candidate will be eligible for appointment who fails to attain a specified mini· 

mum standard in the examination. • 
16. Medical eZamination.-A candidate must be in good mental and bodily health and 

free from any physical defect likely to interfere· with the discharge of his· duties ~ an 
~ffirer of the Service. A randidate who as A result of the medical examination prescribed 
In Appendix G is found J'\()t to sat.idy those requirements will not be appointed. Only 
anrj,dates who are select.ed for t.raining will be physically examined. 
17. A gTeenunt o!,d "~ . 8it. i . A .lOuccessful caJ?didate will be required, before t.ba 

commencement of his tralDmg,. t{) SIgn ID the form laId down in App9ndix H  a declaration 
!.o serve er~ e t for a ~r o  of 5 years from the date of his appointment 8S Ensrinee •• 
lnF SupervIsor and ~ depOSit a Bum of RH. 50 as security for the due fulfilment·O£ th. 
t&rms of tbe declaration . 
.  . i~  If the caIldid!lt.e bas not o et~  ·18 yea1"8 of ~e prior to tbe o e r ~ " t of Ilia 
toramIDg tboe declaTatlon must also be SIgned bv his father or leal guardian. As IIOOD .. 
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the candidate hal attaiDed majority, he will be required to sign a separate declaration him-
.. if, tht" formel' one being cancelled. 
(iii) The amount of security must be deposited in a Post Office Savings Bank and the 

1I8Curity deposit account pledged to the Senior Deputy Director· General, Posts and Tele . 
gl'aphs, in aecordance with the Savings Bank rules. The pass book must be Bubmltted to 
-the Electrical Engineer-in-Chief who will forward the documents to the Senior Deputy 
Director·General for safe custody. . 
(iv) The refund of the aeenrity deposit will be authorised after the candidate haa com-

,ueted 5 years of service as Engineering Supervisor. 
PART III.-RJDClI.tTITJONT 01' DI!IPAltTJDNTAL CANDIDATES 

lB. Eligibility.-(i) . e ~rt e t  candi4ate8 who have not more .than .7 years' e~ t 
-service in their respective grades on the 1st of January of the year m which the exammation 
1S held will be eligible to appear for the competitive examination. 
(ii) The maximUm limit of 7 yeal's' service may be relaxed by the ire tor e e~ 

at his discretion in individual calM!S. . 
N.B.-Probationers will be eligible to appear in the competitive examination aa depart-

~ t  candidates subject to the condition that they are confirmed before the date of the 
.xamination. 

19. A'P'[JlicatiOfll and e. e ~o  of i te8. ~ i te  must . fill in the re8 ri ~  
application form and SUbmit It to the Head of the Circle concemed. Heads of Clrol811 will 
.eiect suitable candidates from the applicants after a scrutiny of their confidential recorda. 
'They will have full discretion to reject the application of a candidate whose record is 
1Jnsatisfactory. Candidates, wholM! applications are rejected will be duly informed. 

20. Filling of vacanciu.-Vacancies available for departmental candidates will be filled 
by successful candidates strictly according to merit in the e ~i tio . . 
21. Medical examination.-Selected departmental candidates, except general service t.ele-

Faphists, will be required to pasa the physical examination prescribed in mle 16 . 

. PART IV.-TlUnmra 

N.B.-The following course of training may be modified by the Director-General if 
circumstances render this desirable. 

22. puration.-A11 e e te~ ~ i te  will be required to undergo a course of traininc 
extendmg over 15 months, diVIded as follows except that departmental telegraphist. will be 
<exempted from the course of training referred to at II (ii) below:-
I. In the departmental tTaining clas,.-
(i) 10 months theoretical training concluded by an examination. 
(ii) 1 month preparing a practical project. 
II. In the TelegTaph Work,hops.-
(i) 3 months training concluded by a practical examination. .. 
(ii).l month in a departmental telegraph office for instruction in signal ofl!.ce routine. 

23. 8y17nbuB of examination after training.-The syllabus of the examination to be heli 
8.t the end of the course of training in the departmental training dau will comprise·t.be 
following subjects:- . 
1. Silmalling ! i~ accordance with rule 381 of P?sts. and Telegraphs Manual, Valome IV)., 

-except t.hat recelVlng on both open and closed Clrcmts should be in manuscript and the 
!Standard rate of signalling should be as given below :-

(a) Moree •  •  .  • 16 wolda per minute 
(b) Baudot signalling .  • 15 words per minute 
(e) Baudot Keyboard Perforator 15 words per minute 
(d) Tape reading 8 words per minute 

2. Advaneed course in practical mathamatioa • 

,. Electricity and magnetillDl and elamantary electro-technology . 

•• Electro-technology a.nd prime ~ er  

•. Telegraphy-
(a) Elementary te~e r h and .testing of lines and oables 
(b) Advanced telegraphy. .  •  •  " 

~. Telephony-
(a) Elementary telephony . 
Ib) Advanced telephony .  .  .  . .'. 

"'1. (a) Line construction (including surveying and levelling) 
(b) Applied mechanios and mechanillm .  .  • 
(e) Geometerical drawing . 

Total 

Marks 

100 
100 
100 
100 

100 
100 

100 
100 
200 
50 
50 

1,100 

The project referred to in rule 22 I (ii) will carry 350 marks and th\:l examination at 
the end of. t.h.e workshop course . ~ marks, making 1,600 marks in all. 
24. QuallfytnQ mark".-·The mlDlmum qualifYing standards for the examination will b. 

40 per cent. of marks in each subjeet. • 
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25. Remo"al. of unauitable i ~i te . . . randidate who is found i~ ~ at ~  

stage or faila to secure the mmlmUJn quahfymg marks at any of the exammatlonl will 
be liable to immediate removal from the class and will uot. be allowfld toait again for 
the entrance examination referred to in rule 5. 
26. Allotcll1lce. during training.-During the period of training, direct recruits win 

receive an allowance of &S. 40 per mensem. Departmental candidates will continue to. 
draw their pay in their respective scales plu, the usual house rent allowance, if any, or 
Rs. 40 per mensem, whichever is greater. 
Officials of the Posts and Telegraphs Derart.ment other than departmental candidates 

rl"fined in rule 2(b) will draw the allowance granted to outside candidates, or the Dav lalt. 
drawn by them before joining the training class, whichever is less. - • 

PART V.-ApPOINTMENT AND EKOLUKENTS 

'rI. Appointment.-(ao) On successful completion of the course of training, a candidate-
will be appointed as an Engineering Supervisor on probation for one year 8 e~ to the-
existence of vacancies in that grade. Employment as an Engineering Supervisor is not. 
however guaranteed on the completion of the course of training. 
(b) If t!Ie work or conduct of an Engine:aring Supervisor o!l·probation is ~ ti f tor  

or shows that he is unlikely to become efficient he may be discharged forthWIth. 
(c) On the conclusion of his. period of. probation, if his wc;>rk or ec;>nduct. has ·been fo~  

to be unsatisfactory he· may 8lther be discharged from service or hIS perIod of probatIon 
may be extended for such further period as may be considered necessary. 

28. Seniority.-For the purpose of determining the relative seniority in the cadre of Engi-
neering Supervisors of thOll9 appointed at anyone time, there will be two groups, viz., (1) 
departmental candidates and other members of the litaff of the Department who weTe aelected 
&8 outside candidates and (2) other outside candidates. Seniority in each group will be 
determined according to the total marks obtained hy each at the final examination hele! 
on completion of training at the departmental training ~  but all candidates selected' 
from group (1) will be given Ift3niority over those in group (2) irrespective of the numb.-
of marks obtained in the examination. All the· Engineering Supervisors appointed after 
one examination will rank senior to those appointed . after a later examiJl&tion. This 
It!Diority will not affect prejUdicially the pay of departmental candidates which will be fixed 
according to rule 29. 

29. Pa" and 1l!owll1Ice,.-(a) ~  the case of direct recruits and the departmental candio 
.ates who are elIgIble for the revlll'ed rates of pay, the scale of pay for the cadre of Engi-
neering Supervisors will be Ra. 8O--5--l.2D-,-10--240. 
(b) pepartmental te ~ r hi t  who were in service on the 18th April, 1927 and who-

are elIgible for promotion to the rank of Engineering Supervisors will, on such promotion, 
be brought on to the old scale of Ra. 8 ~ (with an efficiency bar 
at the stag;e of Ra. 250). nnder Fundamental Rule 22 (a) (i) and will get a special pay at 
'RI. 40 subject to a maXImum of pay and apecial pay of Rs. 350. 
,ec) Departmental te e r r~i t  who entered. the Department after the 18th April 192T 

ana other departmental candIdates who are entItled to the old rates of pay will be brough' 
on to the scale of Rs. ~ ~  (with an efficiency bar at the stage at 
Ra. 290) under the ~ e t  Rules and will not get any special pay. 
30. Signalling te .. t.-Engineering SupervisorR of both classel recruited under these ru1u 

will be requiTed during the first five years of their servi<'e to pass annually a signalling tea 
in open and closed circuit similar to that prescribed in rule 23 (1). An Engineering Supel'-
~i r who does not pass this test will not be granted the annnal increment of pay. 

SECTION B.-CARRIER ATTENDANTS 

1. The rules in this section may be called the Carrier Attendant Recruitment (hv com-
petition) Rules. • 

2. Scope of ,er"ice.-Carriel' Attendants belong to an all-India cadre and are }jable for 
services anywhere in India. They are also liable for field service in times of war or uational 
. ~r e  within the limit. of His Majesty's Indian territories. The posts are ·l1ljJerior 
and pensionable and the scale of pay is Ra. ~ . The carrier attendant. 
permanently appointed will be eligible for promotion to a selection grade of Re. ~  

under conditions that will be prescribed hereafter. 
3. Source of recruitment.-The recruitment will be made from volunteen among tJie. 

eandidates. who qualify in the competitive eXllJJ\ination for selection of candidates for 
t.raining &8 Engineering Supervisors mentioned in Sectiou A, Part I, but who are not 
selected tor that serviee. 
4. Reaer"ea "acanciea.-The vacancies will be filled in the manner prescribed in rule 4 

of Section C. 
. 5. Medical Ezam..inatiOfl.-8ell'!cted. candidates will be reqnired to produce a certilieate nf 
fttn8B8 !rom a Medical Board at their own expense before they are appointed for trainiq 
al Carner Attendants. 
6. Ap,.eement ~t  e o~it. efore t.~e ~ e e t of his training a selected candi-

date Will be reqUired .t() Sign a declaratlou In the form laid down in Appendix H to SliM'. 
Government fo'!' a penod of two years on the conditions ~fie  in !"lIe 17 of 8eetiou A 
except that the security deposit account must ·be pledged to the Head of the Circle con: 
eerned to whom the documents will be sent by the Electrical Engineer in Chief. 
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7. Training.-The selected candidates will be required to undergo a course of theoretical 
and practical training for a period not 9J1'ceening one year. They will be required to 
pall a test on the conclusion of the theoretical training. 
B. Removal of unmitable candidate,.-Any candidate who is found 1JlI8uitabie at an, 

stage or fails to secure the minimum qualifying marks at the telts will be liable to 
immediate removal. 
9. A.l101JJance during training.-During the period of training; candidates will receive 

payor allowance as Ihown below: 

(a) Outside oandidate •  •  •  .  • Allowance at Rs. 30 per mensem. 
(b) Officials of the Poste and Telegraphs ~ rt. Pay equal to the allowance mentioned 

ment other ,ban departmental candidate at (a) or to pay last drawn by him 
811 defined in rule 2 (b) in Section A. before joining class whichever is less. 

(0) Departmental officials 811 defined in rule 2(b) Pay in his own. scale f'lu8 the U811a1 
of Section A. house rent allowance if any, or 

RB. 30 per mensem whiohever is 
greater. 

10. .~ t e t.  On qualifying in ~he raasing-out telt referred to in rule 7 and 
on ~ e o  of the practical course of training, candidates will, if reported on as fit to 
carry out ~h  duties of Carrier ~te t  be appointed as carrier attendants. 
11. Sen,onty.-The procedure laid down in rule 28 of Section A will be follOW'ad. 

SECTION C.-WIRELESS OPERATORS 

1. The rules in this section may be called the Wirelen Operators Recruitment (by com-
retition) Rulel. 
2. Scope of .tervice.-Wireless Operators belong to an all-India cadre and are liable for 

le\"Vice anywhere in India. ThI'V' are also liable for field service in times of war or 
natio!!al emerpn<7 within the liniits of His Majesty's Indian territories. The peats are 
lupenor and penSIonable, and the scale of ray is RH. 60-5-150. 
3. Source of re it e t. h~ ~e r it e. t ~i  be made !rom o ~r  aDIong th~ .candi-

dates who qualify in the competItIve examlDatlon for selectIon of candIdates foe trammg as 
Engineering Supervisor. mentioned in Section A, Part I, but who are not selected for t.ha' 
service. 
4. Re.ervation of vacanciu.-Vacancies in th9 service shall be apportioned between the 

'Yarious communities in India in accordance with the provisions of Government of India 
(Home Department) Resolution No. F .. t4/17-B/33-Elts., dated the 4th July 1934, and the 
supplementary instructions connected therewith. Accordingly-
(i) 33! per cent. will be reserved for the redress of communal inequalities as indieated 

below:-

(a) 25 per cent. for Muslims... .. 
(b) B! per cent. for other mmonty comll!uDltlel. .., . 
(ii) The remaining vacancies, together WIth ~ reaeryed vacanCIes ~or whIch elilt?-ble 

candidates are not i .~  will be offered to candIdates !n order o.f merIt at the e ~
tion subject to the condlhon that aome of these vacanCIII may, m order to secure fall' 
re r~ e t tio  for the Scheduled castel be filled by nominat.ion of eligible candidates from 
~~. ., 
5. Medieal Ilzamination.-Selected candidatea will be ~ re  to produce 8. certIficate of 

fitness from a Medical Board at their own expeDle before they are appointed for training 
as Wirele.. Operators. 
6. Aqreemeftt and del'o.tit.-Before the commencement of his training a selected candi· 

date will be required to sign a declaration in the form laid down ill. Appendix H to aerve 
Government for a period of five years on the conditions specified in rule 17 of Section A. 
8lI:cept that the security deposit account must be pledcred to() the Head of the Circle con-
l't!l"Ded to whom the document. will be sent by the Electrical Engineer in Chief. 
1. Traiftiftg.-The selected candidate. will he required to undergo a course of training not 

exceedIng one yesr in the Wirele.. Training Class and II further thNe months practical 
training at a Wireless Statiou. At the end of the first six montha of training, they will 
be required to qualify at a preliminary test and at the end of the training in the class, a 
passing-out test. Tholl who Qualify will then be posted to a Wirelell Station for practical 
traininJ1;. Candidates who qualify before the end 01 one. ~ r in the elass will be posted tit 
... Wirellls Station for ~r ti  training without remaining in Ule class for the whole year. 
B. Removal of 'U1l8ultable candidatt ... -Any candidate who is found unsuitable at any 

stage or fails to secure the minimum qualifying marks at either of t.he teets will be liable {o 
immediate removal. . 
9. Allowanee duriftq traiftiftg.-During the period of training, candidates will receive pay 

or allowance as shown ·below. 

tal Outs!de candidate .  .  . Allowanl"e at Rs. 30 per mensem. 
(b) Omelals of the Posts and Tele. Pavequal to the aDowanl"e mentioned at ta) 01" 

In'8pha DepArtment other than to pay la!Ot dr8WD by him before joining cl .. 
dep_rtmental candidate 811 de- whichever is 1_. 
fined in M,Ie 2(b) in Section A. 

(e) Department,,] official 811 defined in 
mle 2(b) of Section A. 

Pay in his own scale pi",. the ~  hoU118 rent 
alJow&nl'8, if' any, 01" RlI. 30 per mensem. which. 
f9Vel' II greatA!r. 
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10. oi tf e~.  On if ~  in the . i o~t test a.nd ?n completion of the 
ractical course of training at a Wheless. StatlOn, ~ te  W ~  if repQrted on as fit 
k carry out the duties of Wireless 9perator, ~ appomted as Wirelesa Operators on pro-
bation for one year, as far as vacanCles are available.. .  . 
(2) On satisfactory completion of the period of probation candidates Wlllbe confirmed 

as wireless Operators. . . 
U. Seniority.-The procedqre laid down in rule 28 of SectIOn A should be followed. 
12. Aircraft dutie •. -Wirelees Operators recruited to the e ~e t on .or after tha 1st 

.Januarv 1940 and Wireless Supervisors and Deputy Assistant Engmeers, Wirelees, promoted 
fr<'Ill ·the ranks of such Wireless Operators, roay be required to carry out duties on aircraft 
Qaring Bight. . . 

APPENDIX A. 
(Referred to in rule 6 in Section A.) 

The subjects of tim examination will be- . 

(1) English (general knowledge) .  .  .  .  •  .  • 
(2) Geograp,hy (a general knowledge of the geography of the world aDd & 

detailed knowledge of ,he ~  of India) 

lIarka. 
200 

(3) Elemenu.ry physios and chemistry •  •  •  •  •  • 
(4) Practical mathem.atios (2 papers)-

100 
150 

(a.) Arithmetio. algebra, geometry. trigonometry and mensuration. 
(b) Mechanios (sta,tios aDd. dynamiCS) aDd grapbica . 

2.50 
1150 

850 

The minimum marks for qualifying will be 33 per cent. in Mel paper for recruitment to. the 
~ of Engineering Supervisors and 25 per cent. to those of Carrier Attendants and 

Wirelees Operators. . 
2. From the marks assigned to candidates in each subject such deduction will be made 

a8 may be considered necessary in order to secure that no credit is allowed for merely super-
ficial knowledge. 
3. If a candidate's handwriting is noi easily legible, a deduction will be made on this 

account from the total marks otherwies accruing to him. 
4. Credit will be given fur jrcod English in all 9ubjeda of the examination and not 

only in subjects which are specially devoted to Engliab. 

APPENDIX B 

(Referred to in rule 7 in Section A. ) 
Candidate. must pay the following fees:-

Outside 
caDdidates 
Re. 

Depanmental 
eandidatea 
Rs. 

Application fee to be paid with the application form 

Examination fee to be paid on selection for admiaaion 
written examination •  •  .  •  . 

Medical fee to be paid before the ~o  examination 

to the 
IS 

16 

S 

10 

18 
(Except in the _ 
of General 8erviee 

. Tel8graphists.) 

2. The i ti ~ and ex.,.mination fees mUBt be paid into a post office. Fees remitted 
by money order ~  not be accepted. 
. 3. The post offiCe r ei ~ for the application faa m1lllt be submitted with the applicatia 
form. 
4. The examination fee must be paid on receipt of a written order from the Head of 

the Circle, and th" post office receipt therefor ~o i e  before the examination is held_ 
'5. The e i~  fee must be paid in cash to the MediCal Board on receipt of a writ.kn 

order from the lIead of the Circle and before the mediCal examination; 

Name of Circle 

Bengal and A_m 
Bihar and Oriala . 
Bombay 
Central 
Madras .  . 
Punjab and N.-W. F. 
United Provinces . 
Sind and Baluchistan .. 

APPENDIX C 

(Referred to in rule 9 in Section A.) 

ffi~ designation of officer 
incbarp 

Director of Poste and Te!egapha . 

(Calcutta 
I Patna i Bombay Nagpm' 
Madras 
Lahore 
Luclmow 
Karachi.. 
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APPENDIX D 

Lid of EzafMflatioM recognued by the In3tit,ution of if eer~ (Ifldial. a3. Utmpling from 
SectiOfl' "A" afld "n" of the A3sociate Member,1Hp .:a:amanatiOlt 

'(Referred to in rule 12 (i) in Section A.] 

--S ct· A d B of the Associa.,te Membership Examina-
IMtitutiofi of Oivil Engineers. e Ions an 

tion. 
In.titf4ion of MecAaflit:al Engilleer3.-Sections A and B of the Aasociat. Membership 

J:xamination. . M b h' E  .  . t' 
Institution. of Electrical Engineers.-Tbe ASSOCIate ~ ers Ip xamma IOn. 
Oz/Of'd.-B.A. with Honours in Engineering Science,. Fmal Honoun School. 
Oambridge.-B.A. (Honours) 'Mechanical Sciences Tripos. 
St. Andrew3.-B.Sc. in Enginel'lring. 
Gla3g01D.-B.Sc. in Engineering. 
~ i r h. . . in . i eeri ~. .,. 
Dul,zin,-'B. A..I. (OrdInary or WIth Hononrs In EnglUeenng). 
McGill University, (MOfIt1'edll.-B.Sc. in "Civil" or "~e h i " or "Eledrieal" or 

"Metallurgical" or "'Mininll" Engineering. (Honours or ~ ~~r  .e r~ . 
Durlam.-B.Sc., in "CiVIl" or, "Mechamcal" or "Electncal ' Engmeermg, or in "Naval 
Architecture" (Honours or Ordinary Degree). ; ..'.. 
London.-B.Sc., in (Extemal and Intemal Degree) Engmeermg not mcludmg the ~.  .• 

Engineering (Mining) or the B.Sc.. in l:ngineering (Metallurgyi). (Honours or Ordlllary 

Degree). B S T  h '(0 d' C Di .,. I)' EI Victoria Ufliver3ity (Manche,ter).-. c. ec. r mary 'ourae, VISIon m ec-
~ri  Engineering; 
B.Sc.Tech (Ordinary Course, Division II) in Electrical Engineeringj 
B.Sc.Tech. (Higher Course, Honours Division or Ordinary CourSe, Division I) in Muni-

cipal Engineering; 
B.Sc. Tech. (Ordinary Course, Division I) in Mechanical Engineering; 
B.Sc. in Engineering (Honours degree; or Ordinary degree from 1925 onwardsj; 
B.Sc. Tech., in "'Mechanical" or "Electrical" En¢neering (Honours Dh-ision in tht' Final 

Examination). ' , 
Birmingham.-B.Sc. in "Civil" or "'Mechanical" or "Electrical" Engineering (Honours 

or Ordinarx degree). ' 
Liverpool.-B.Eng. in "Civil" or "'Mechanical" or "Marine" or "Electrical" Engineer-

ing. or "Naval Architecture" (HonolB'a or Ordinary degt'ee). 
Leed •. -B.Sc. in "Civil" or "Mechanlcsl" or "EIE'ctrical" Engineering ('Honours or 

Ordinal'1 degree). 
Sheffield.-B.Eng. in " i ir~ or "Mechanical" or "Electrical" Engineering (Honours 

degree or Ordinary degree with a Firn Class in the Final Examination). A first class in 
thl, Final Examination will not be required in the cases of degrees obtained in or after .Tune 
lB>. 
Bri.tol.-B.Sc. in "Civil" or "Mechanical" or "Electrical" Engineering (Honotlt'll or 

Ordinary degree). : 
Walea.-B.Sc. in "Civil" or "Mechanical" or "Electrical" Engineering. 
National Univerllity of I,.elimd.--,B:E. 
Queen', Ufli'IJer,ity e f t .~ . . in Engineering 
Sytlney.-B.E. ,in "qivU" ,or, in "'Mechanical" and '''Electrical'' Engineering. 
e f ft~. . .  .. '8.'Meeh.E. or B.'E.E. ' 
Neto ?ealtmd.-B.E. in "Civil", or "Mechanical" or "EleCtriclI.r' ~ri . 
Ade!atde.-B.E. in " i~". "Mechanical" or "Electricar' Etigi.tleering. 
Qur.ensland.-B.E. in "Civil" or in "'Mechanical" and "Electrical" Engilieerinr 
We.terft AtlBtralia.-B.E. . 
South A/riea.-B.Sc. in Engineering (until 1921). 
Cape. Town.-B.S!c. in Engineering. .' 
W'ittoaterrnmd.-B.Sc. in "Civil" or "Mechanical" and ''1fuectrical'' Engineering. 
C!Jlt:lltta . ....,-B.E. ~i tio  in Civil or Mechanical or Ei&.;neal Bngineering. 
Bombay.-B.E. Examination. 
Madras.-B.E. Examination. , 
Bellare3 Hintlu Uni';erBity.-B.Sc. Examination in Engineering. 
Patna.-B.C.E. . 
Rafigooft.-B.Sc. in Engineering from 1932. , 
MYBMe.-B.E. in Civil. 'Mechanical or Electri0&1 Engineerinr 
Punfab.-B.Sc. in Engineering. . 

Diploma" in. Engineering ~ 
Citl ~ Guilds (Engjlteering) College, Kensington. 
UmV8mty College, IJJRdon. 
King's College, Londclfl;. 

ert~  and Guilds of, Lopdon ~ tit e e h i  Oollege, Finsbury-:t>iploma or Higher 
cate (three years o~r e  If taken by Matriculated Students or Students who h  v 

passed the Institution Studlmtship Examination or its recogtii'ied equivalent. a  e 
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968 E  . t· .  M chanical or Electrical 
Royal. e i~  College, Glasgr M ~~~t~~o ~ i  ~  mbeene pUled before begin-

hngineermg provided an approve a ric 

ning the course. .. C 11 Roo kee-AlISistant Engineer's Certificate. 
i~ t t~t  ~ ~~ ~ i~ ~ er~ifi te in Electrical Technology or in Elec'rical 

C .. mmnnication Engineering. . EI· cal E· . 
Manchester-Certificate in Technology, MechanIcal or ectn e~r  College), 
Punjab College of EngineeIing and Technology (formerly :Ma.c1agan Engmeenng 

f~ ~ Diploma in the first division (65 per cent.,. or more. r~  andd i .~ he i 
Division (80 per cent.. or more marks) in (i) Mechamcal Engmeenng an 11 ca 
Engineering from 1935. ... IE· . 
Heriot-Watt. College, i r th~ ~te hi  ~ Electnca ngmeermg. 
Naval Ol/iceT8.-Examination which ifi~  as e~te t (E). 
Royal' Naval Oollege, Gt-eenwich.-Profes8Ional Certificate for Constructor •. 

APPENDIX E 

Li8t of i~er8it  degree. which will be recogni.ed /0'1 t;UlmilliOft to eh •• ~i" ti ft. 

[Referred to i~ rule ~ ~  in Sect!on A.l 
OambTidge.-Ordinary degree. B.A. In ~ ~eer  ro e~ th~ graduate has pused in 

tho principal subjects, Engineenng. I, Engmeenng II and ~ ee  III. 
Gla8golD.-B.Sc. in Naval Architecture (Honours or Ordmarr degree). 
Durham.-B.Sc. in Marine Engineering. 
London.-B.Sc. Ordinary or wit.h Honours [not including the B.Sc. in Engineerin, 

(Mining) or the B.Sc. in Engineering (Metallurgy)]. 
Aberdeen.-B.Sc. in Engineering (Honours or Ordinary degree). 
NOTB.-The above degrees will be accepted only if taken after three years' .tudy and 

~h  passing of the regular examinations in the se!eral i er i~ie . The o i~io  al to 
thre9 years' .tudy will not, however, apply tI? ~  who, havmg taken an IndIan degree, 
which exempts them from part of th~ University ~ r e. shall ha.ve taken one .of ~e 
above degrees in lei. than three years ·In accordance wlt.h t.he regulatlona of the UnIversity 
~ e e . 

APPENDIX F 

·rReterred to in rule 12 (ix) in Section A.] 

Partioulars of diploma Name of Institution granting the diploma 

(0) Eleetrical Engineers 

(.) Mechanioal BDd Elecwical EDginetIr. 
ing. 

t.) L. E. E. or L. M. E. or L. A. B. 

(II) Overaeer 

(.) Mecbanicsl Engill8llring • 
(J) Civil Engineering 

(g) Mechanical and Electrioal Engineer. 
ing (specialised in Meehanical or 
Elect:ical Engineering) (Grade A). 

(A) Subordi1l&te Civil ~ • 
(i) Civil Mechanical or Automoblle En· 

gineering. 

Victoria Jubilee TechnieallDstRute, Bomba,.. 
Technical College, Dayalbagb, AIrra. 
College of Engineering, Poona, Nadirshaw, J:4ulji 
Dinahaw Civil Engineering College, Karacbi. 
Technicallnatitute, Insein. 
Government School of Technology, Madru or Teob. 
nologioal Diplomas' Examina.tion Board, MadNe. 

A.baanullab School of Engineering, Dacca, TIJomuE 
Civil Engineering College, Roorkee. 
Tecbnioal College, Dayalbagb Agra. 
Technical Institute, Inaein. 
Oriua Sohool of Engineering. 
Government Technical IDstitu., or h ~  u. p. 
GovernmEIII.' Teobnicallnatitu., LuokDow. 

Bihar College of Engineering, Patna. 
GovernmEIII.t Engineering Scbool, NBlPur. 

Kala-Bhavan 1'eohnioal Inn!'ute, Baroda. (j) MechanicaL Electrioal or Civil Ea. 
gineering. 

(1:) • A ' clue Diplom!l or ·.B' 
certificate. 

.... Maolagan Engil&eeriDg College, Moghalpnra, Lahore. 

(I) Mechanical and Eleotrioal Bagineer-
ing. 

College of EogineeriDg and Teehnololl', 
Bengal. 

("') Electrical Technology 
(ft) Electro MechaDioB 
(0) B. E. (Mechanical) 

NOW%Qljee Wadia College, Poona. 
Craik Tpchnica1lDatitut., Labore. 
Oamania Univenity, Hyderabad. 

APPENDIX G 

(Referred to in rule 16 in S.ion· A.) 
~ h candidate should be examined for physical litnelS by a Medical :Board who shoaId 

be Informed that a good constitution and ~ti e habit.. are ellllential qualificatiolJa for the 
pC'st for which the person bas been selected that, if appointed his future dlUiu will 
!'ender him liabh! to considerable eIpOlUre at all _lOnl of the' year anywhere in lDdia 
and .that he should be capable of riding ~ to a6 Diilea daily for _tinuoa. period,. 1'h. 
e ~  Board should be asked darly· to nakwhet.her .aaey 80IlIider the penon U8Iidaed 
IJ&pable of performinr such .11"-. 
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APPENDIX 'H 

94.9 

(Referred to in rule 17 in Section A and rule 6 in . e ti~  B and ~.  OGfTW 
Form. of Deciaratiofl. for Ca1IdidateB to b/l tra.ined a. Engineering Stlper""or., 

Attenda1lt. and Wlrde,. Operator.. . d 'tted 
son of ; havmg been a ~ . on 

I, da f 194, for technical training as. a c&ndlaate for. 

!:ployment in the grade ol i ee e~ tr ~ rr  ~t~~~ ~ ~  W ~  
in the Indian Posts and TeJegral'hs epa men, ere Y' 0 of who 

~~~~ ~~ ~ ~th fo of his agreement and acknowledgment on my ~h f . declare 
t1nd agree as follows:- 15 

(1) I will undergo the full course of training extending over 12 months as prescribad 
15 

or for such period as may be prescribed b'l a o e~ t authority; . 
(2) I accept the terms and conditions 0 my trammg and o~ my. future serY1ce on ~

bat.ion in and of the service generally in the grade ?f Engmeermg SupervlBors/ Carner 
Attendants/Wireless Operators in the Department as lald down at present or as may be 
laid down from time to time; 
(3) I will after the succeuful completion of my training serve the Department as an 

five 
Engineering Supervisor/Carrier Attendant/Wireless Operator for twO years from the date 

fivij 

of my appointment in the grade of Engineering Supervisors/Carrier Attendants/Wireleu 
Operators and during that period I shall not sever my connl3ction with the Department unless 
J first obtain the consent of the competent authority; 
(4) I understand that my appointment in the saic! grade IIhall be on a temporary ballu 

and that I shaH ,be liable to have my service terminated at anY' time; 
(5) The sum of Rs. 50 deposited by me will remain with Government as lleCurity for 

the: due fulfilment of the above conditions ; 
(6) In case of my removal from the training class or service on account of misconduct 

or unsuitability and in case of a breach by m,e of conditions (1) and (3), except owing to 
ill-health not brought on by my own careleasneu or other caUse Dot due to my fault or over 
which I have no control or my death, Government ahaH have full power to order forfeiture 
of the amount of security deposit; , 
(7) If upon cotnpletion of my training I am not appointed in the said grade-of i ee~

ing Supervisors/Carrier Attendants/Wireless Operators in the Department the said deJlOllit 
of Ra. 50 shall then be returned, and if I am 80 appointed then the. same shall be returned 

five 
at the termination of my flrat two years of service. 

five 
Date 

Signature of candidate 

I, father/guardian of the said confirm 
and agree to be bound by the above terma. 
Date 

Signature of father I guardian. 
G. V. BEWOOR, Becy. 

TRAINING IN DBPARTMBNTAL WORX POB DIBBOTLY BBOBUlTRD SUPBBINTlINDlINTS 
OP POST ODIOBS. 

159. ·Maulvl Muhammad Abdul GhaDl: Will the Secretarv for Posts and 
Ail' be pleased. to state : .' w 

(a) if it is essential in the interest of efficiency th ~ the Superintendents of 
Post Offices recruited directly should have the same practical experience of the 
work of Postmasters and the detailed working knowledge of the Departmental 
rules and procedure for the supervision of work of officers under them as are 
required of the Inspectors, according to his reply to (b) of starred question No. 24 
asked on the ·1st November, 1944; and . 
(b) if an Inspector recruited directly can be trained in Departmental work and 

rules as a Superintendf:'nt of Post Offices recruited directly; if not, what the 
difficulty is? 
Mr. W. B; Shoobm: (a) No; not to the same A,xtent., 
(b) Does not arise in view of the reply to part (a). . 
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INSPECTORS OF THE POSTS AND TELEGB.Al'HS DEPARTMENT 

560 •• ~ i Jluhammad Abdul Ghani: Will the Secretary for Posts and 

Ail' please state: 
(ir) the total number of Inspectors in all Circles of the Posts and Telegraphs. 

Department in British India; 
(b) the number of graduate and non' graduate Inspectors; .  . 
(c) if it. is a fact that out of fifty per cent. posts of e t~ e t  tilled by 

direct recruitment, 15 per cent. l>osts are reserved for t,he relatlOns of ~he em-
ployees of thp Post and Telegraph Department I if. so, what the rule on the-
subject is and how these 15 per cent. posts are fi ~  ~  and. .  . 
(d) whether it is a fact that communal proportIon IS apphed to the remammg 

thirty-five per cent. posts of Superintendents? 
Kr. W. B. Shoobert: (a) 667. 
(b) Graduates 288, Non-gratuate 379. 
(c) The reply to ·the first part is in the negative. The latter part does o~ 

arise. 
(d) The Communal proportion applies to all appointments of Superintendents-

by direct recruitment.. . 

MUSLIMS IN VARIOUS GRADES OF FOOD ESTABLISHMENT OF CERTAIN RAILWAYS 

561. • ... ulVi ][nluunmadAbdul Ghani: Will the Honourable Member for 
Railways be pleased to state: 
(a) the strength of Muslims in the various grades of the Food Establish-

ment of the Oudh and Tirhut Railway, East Indian Railway and the Bengal 
and AB8am Railway; and 
(b) the total number of Food Inspectors and the number of MusliIns employ-

ed as such? 
The Bcmourable Sir Kdward Benthall: The inform&tion is not readily avail-
~ snd I regret I cannot undertake to collect it· under the present conditions_ 

INTBRNMENT OF ALLAH BAlmSH K.&JUX lLAm ZIA OF PESHAWA2. 
582. .JIr. Abdul Qiiyum: Will the eer~t r  for External Affairs plE'.ase 

state:, 
(a) how long Allah Bakhsh Karam Ilabi Zia of Peshawar has been interned 

without trial and under what law; 
(b) the nature of tbe charge or charges against him; ~ 

(c) the nature of the restrictions placed upon him; 
(d) whei;her any allowance for his maintenance was sanctioned or paid; and 
(e) whether the same has been stopped and why? 
Sir Olaf 0ar0e: (a) Mr. Allah Bakhsh Zia was arresU!d on 28th June, 1940, 

,mdar rule 129 (1) (a) of the Defence of India Rules and after a period of 
about two months was restricted to Hoti Mardan Municipal limits and later 
to Peshawar Tehsil limit by the orders of the Central Government under rule 
26 of tho Defence of India Rules. He has recently been allowed to proceed to 
Bombay for a month under the same restrictions. 
(b) Theaetion was taken to prevent Mr. Zia from acting in a manner pre-

judicial to the efficient prosecution of the war, and to the ~fe e of British 
India. . .  _ 
(c) He was required to reside within the limits stated above to reporli him-

self t.o the authorities daily and not to associate or have contact with any person-
taking part in subversive activities or any person restricted under the Defence 
of India Rules and not to correspond with any person residing outside Britisb 
India or associate with any foreigner. 
.(d) An allowance of Rs.SO per mensemwas paid from 1st November. 1940. 
to ~ th April, 1943. 
(e) Yes, since he secured employment. 

Rm.BASE OF RAW BmLnING MATERIAL FOR CrvJLIANS ' USB AT CHrrTAGONG. 

563. ·Shalkh ltaAutld.bJ AImaad Sidcliquee: Win the HiJiIourlibleth"e . Supply 
Member be pleased ·to state: ,. 
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(a) if Government are aware that raw materials necessary for the construc-
tion of houses and their repairs from the forest area have been reserved for the 
military and that the civil people who absolutely depend on these materials for 
the construction of their huts and theil' repairs have now been absolutely 
strandcd so much so that they are now unable to repair their huts; and 
(b) whether Government be pleased to issue necessary instructions to the 

civil and military authorities at Chittagong to release at least some percentage 
of the raw materials to the civil people to enable them to  repair their huts and 
dwelling houses? ' 
The HoDour&ble Dewan B&h&dur Sir A. Bamaswaml ][ud&1i&r: (a) It is not 

correct that all t-imbel' llecessarv for the construction of houses and their repair 
is taken by Government for military use. The total amount of timber which 
Government purchase for military use and essential civil purposes is limited 
by railway movemt'nt to about one million tons per annum for the whole of 
India and the total pr.x1uction of timber in India is at least double this figure. 
(b) It is possible that in the Chittagong area the percentage of total timber 

product-ion taken o ~r for military use is higher than in other parts of India.. 
Government have no precise information on the point. 

UNSTARRED QUESTIONS AND ANSWERS 

lIA.XDrIUJrI WAR ALLOWANCE FOR POSTS AND TELEGRAPHS SU:BOBDINA'IE STAFP. 

69. 1Ir. X. O. lfeogy: (a) Is the Secretary for Posts and Air aware of the 
fact that the married gazetted officers are given a war allowance, subject to 
a minimum of Rs. 50 per month, at the rate of 10 per cent. of their fay not 
exceeding Rs. 1,000 with effect from 1St July 1944? What is the mmimum 
war allowance in the caSe of runners, postmen, second grade clerks and the 
Posts and Telegraph subordinate staff? 
(b) Is it a fact that the gazetted officers drawing Rs. 300 per month are in 

receipt of concessional supply of food stuffs from the Government like the non-
gazetted officials? 
IIr. W. E. Shoobert: (a) The reply to the first part is in the affirmative. 

As regards the second part, subordinate staff ha,ve been granted dearness allow-
ance at rates varying from Rs. 9 to Rs. 18 according to the pay drBwn and the 
areas in which they are serving, 01' war allowance at 10 per cent. 'of the 
pay drawn, whichever is greater. Officials of the P. and T. Department draw-
ing pay up to Rs. :39 are also in receipt of a Good Conduct pay of Rs. 2 per 
rnensem. Personnel enrolled in the P. and T. Defence of India Units in Bengal 
and Assam drRw dearness allowance at the rates current when the militarisa-
tion scheme was introduced. These range from Rs. 5 to Rs. ·10, according to pay 
and area. In addition, such personnel receive free rationl!l or a ration allow-
ance. 
(b) Yes; but only ill Bengal, Delhi and Simla. 

REDUCTION IN PAY OF CERTAIN CLBRJ[S.OF MYllBNSINGH HEAD OFFICE. 

70. ~ •. K. O •• eogy: (a) Will the Secretary for Posts and Air please state 
he~her It IS a fact that the 2nd grade clerks of the Mymensingh Head Office. 
recruited from previously approved candidates for the old upper division clerical 
cadre, have been subjected to a permanent reduction of pay by Rs. 9 per 
month with effect from 1st April 1935, and no protection from loss of pay under 
1t'.R. 2.'3 was extended to them? 
(b) Is it a fact that tbe late Major J. B. Kindersley, I.C.S., Commissioner. 

Jlocca Division and Mr. J. R. E. Cook, late Postmaster-General, Ben!!al and 
~ 8 ~ Circle, submitted a report to the; effect that the cost of living i e~
smgh IS equal to that of Dacca and' m some respects, specially house-rent, 
~ ee  that of Dacca? 
(c) Is it a fact that on the basis of the above report, in order to equalise the 

s?ales of pay granted to Dacca employees, i.6., 'B'. group scale of pay, Mymen-
smgh has been re-classified· as 'B' group from '0' wlth eiTect from 1st October, 
1989, and the ten second grade clerks have sustained a reduction of pay by one 

D 
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rupee per month for the second time on a permanent basis while the ~e e.fi.t of 
RI:>. 5, being the difference of the minimum pay of Band C ~o  IS granted 
to other 2nd grade clerks working in Head Office and also in the ottice of the 
Superintendent of Post Offices, Mymensingh Division? _ 
(d) Do the Government intend to grant these ten 2nd grade clerks, the incre-

ment of payor allowance by Rs. 5 per montb on cancelling the orders of 
reduction of pay? ' 

Mr. W. H. Shoobert: (a) to (d). 'fhe information asked for is given in tbe 
reply to starred question No. 786 b;y Sir Abdul Halim Ghuznavi on the 3rd 
April, 1944. 

CLERICAL SCALES OF PAY IN MYMENSINGH HEAD OFFICE. 

71. Kr. It. O. 1(80gy: (a) Is the Secretary for Posts and Air is aware that 
there are 3 clerical scales of pay in the same office, i.e., (i) Rs, 40-5-140, (ii) 
Rs. 40--4--S0 !lnd (iii) Rs. ~  with interchangeable duties between 
each other? 
(b) Is it a fact that the 2nd grade clerks holding the scale of pay of 

Rs. 35-35--3-80, having higher academic qualifications, are doing more respon· 
sible work than other clerks on the higher scales of pay? 
( c) Is it a -fact that the 2nd grade clerks having .n years substantive service 

to their credit are drawing Rs. 61 per month, while the 1st grade clerks and 
lower division clerks with the same length of service are drawing ·Rs. 80 and 
Rs. 110 per month, respectively? 
(d) Is it a fact that dearness allowance is granted toO the 1st grade and 2nd 

grade clerJ,rs on same percentage basis of their pay? . 
(e) Do the Government propose to introduce the old rates of pay under the 

point-to-point system? 
Kr. W. B. Shoobert: (a) Yes. 
(b) This is a possibility in particular cases. 
(c) The fact!': are approximately as slated. 
(d) No. 
(e) No. 

HOUSE RENT AND CoMPENSATORY ALLow ANOES FOR POSTS AND TELEGRAPHS STAFF 
Hi CERTAIN DISTRICTS OF BENGAL. 

72. Kr. X. C. lfeogy: (a) Is the Secretary for Posts and Air aware that 
extreme difficulties are experienced by the staff in Mymensingb, Dacca, Tippera, 
Chittagong and in othEr districts, due to the paucity of suitable rented houses 
and high increase in cost of living? 
(b) Do tbe Government propose to grant suitable bouse rent and compensa-

tory allowances to the staff of these places as is r ~e  to the Oalcutta and 
Bombay staff? ' 

Xr. W. B. Shoobert: (a) Difficulties of the kind indicated exist in varying 
degrees at different places all over India. Inconveniences of this nature caused 
by war conditions are unavoidable. Government do not consider that in the 
localities mentioned by the Honourable Member the difficulties are extreme. 
(b) No. All classeE! of staff do not get cornpenHatory and house rent allow-

ance.; in" Calcutta and Bombay. In some of the localities referred to by the 
Honourable Member, such allowances are already drawn by certain classes of 
staff. 

RBPORT OF MBBTING OF POSTS AND TELBGRAPHS WORKERS AT MYMENSINGH AND 

TANG AIL. 

13. Xr. X. 0.118011: (a) Has the Secretary for Posts and Air received the 
reports of the meeting of Posts lind Telegraphs workers at Mymensingb and 
Tangail presided over by Mr. S. C. Cbakraborty. officiati1'l.g Superinliendent of 
Posli Oflices.. Mymensingh Division and Mr. Charu h r~  Rov. M:L.A .. 
Bengal, on 8th October, 1944, as published i.n t.he Hindufltan Btanda1d dated 
17th October, 1944, and 24th . October, 1944,IiEispectively ,  .  . 
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(b) Has the o err. ~~.t received copies of resolutions passed in those Jiwo 
meetings? 1£ so, what actIon has been taken on them? 
Kr. W. B. Shoobert: (a) Yes. 
(b) Yes. None; becQuse no action is ordinarily t ~ upon O?mmunications 

received by Government direct from Branch e rt e ~  Umons. 

INADEQUAOY OF A. R. P. ALLOWANCE TO INFERIOR SERVANTS. 
74. JIr.lt. O. Heogy: (a) Will the Secretary for Posts and Air please state 

whether it is a fact that inferior servants are getting Rs. 4 per month as fire-
fighters, whereas 2nd grade clerks (below. Rs. 65) and 1st grade clerlts are 
~tti  Rs. 6 and Rs. 12 pel' month, respectIvely? 
(b) ls it not a fact that equal amount of risk and labour are involve a in 

A.R.P. duties in combating fire? 
(c) Do the Government propose to grant Rs. ~ per o~th as A.:a.P. allow-

ance to all inferior servants and 2nd grade clerks, IrrespectIve of thell' pay? 
lit. W. B. ShOObert: (a) The reply to the first part is in the affirmative. As 

regards clerks drawing pay bet.ween Rs. 35 and Rs. 200, the amount varies from 
Rs. 6 to Rs. 12, according to pay which they draw. 
(b) Yes. 
(c) No. 

REOOMllOlNDA'l'IONS FOR PROlIrIO'l'lON TO TIlE GRADE OF SupE:BIl!TTmmENT OF POST 

OFFICES. 

76. Sardar Sant S1Dgh: Will the Secretary for Posts and Air be pleased to 
state : 
(a) if it is correct that in June, 1944, the Direqlior General of Posts and 

Telegraphs, Delhi, asked all the P.M.Gs. in India to send their recommendations 
for promotion to the grade of the Superintendent ()f Poeti Offices from among 
the Inspectors of Post Offices and Head Clerks to the Superintendents of Poat 
Offices; 
(b) is it a fact that no nomination waR sent by the Postmaster-General, 

Punjab and North-West Frontier Province Circle, in spite of reminders from 
the Director-General's office; and 
(c) if it is a fact that a--candidate must not be over fifty years of age and 

must have five years' service as Inspector or Head Clerk before he can be 
nominated for appointment as Superintendent? 
~. W. B. Bhoobert: (a) Yes. 
(b) Yes. 
(c) To be eligible for nomination an official. must have five years' service 

in the. grade of In'3pectors of Post Offices (including Jlead Cleus to Superin-
tendents of Post Offices) or Inspectors, Railway Mail Service. The maximum 
age-limit is 45 years and may be waived at the discretion of the Head of the 
Circle. 

PEBFOBllrlANOES BY SINGING GmLS IN RAILWAY COLONY. 

76. Kr. ADa.nga Kohan Dam: Will the Honourable Member for Railways 
please state whether it is a fact that performances by singing girls. commonly 
known a8 prostitutes ~e prohibited within the ~ i  Colony of India,l 
Railways.; if not, what the correct fact is? 
'.1'lI.e .~ o~ e S1r :BdWlU'd Benthall: Government have issued no orders 

either prohibiting or allowing the performances referred to. Executi"e officers 
may ?e expected t.o e ~r i e.8 check on the holding of entertainment of an 
8ndesll'able nature If the matter is brought to their notice. 

PROVINCIAL GO'VlmNlIrIENTS' CONTROL OVER OERTAIN WORXING OF THB 

hDBBAL RAILw.&Ys. 

'17. JIr. ~  JlohaD ~~ . Will the Honourable Member for Railways 
please state w};lether the Provincial Governments have cOntrol over the trans-
rt ti~  ~  o~er ~  .~ e~t  of the working of the Federal Railways and 

. ~ ordcta for theIr workmg; if so, ~t ~ provision of the Government of 
India Act, 1985 or any law of the COw;ttty i.s? ... 

D! 
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The BOJlO1I1'a.b1e Sir Bdward Benthall: The answer to the first r~ is in the 
negp.tive. The second part does not arise. 

OPTION BB SOALE OF PAY FOR TICDT CHBCXING STAFF ON EAST INDIAN RAILWAY. 

'18. ][i. Ananga Kohan D&IIl: Will the Honourable Member for Railways 
please refer to Railway Board's letter No. 822-E.G., dated the 22nd Decem-
ber, 1932, to the Agent, East. Indian Railway, regarding Ticket Checking Staff, 
viz. : 
"2. I am furtber to state that tbe Railway Board bave decided that an employee who 

held a permanent post in a substantive capacity as a Travelling Ticket Inspector prior to 
the introduction of the Crew System and who on the introduction of the Moody·Word 
Scheme is asaigned duties the lame or approximately the same &8 he discharged prior to 
the introduction of the Crew System should be allowed the option with effect from the 
introduction of the Moody-Word Scheme, of retaining the scales of pay-Travelling Ticket 
Inspectors Re. 60 4 ~ ~ and Ticket Collector. 
Ra. ~ 8  on East Indian Rail-
way j RI. 8 8 ~ ~  on Oudh and Rohlt. 
kbund Railway, applicable to the permanent post held by him in a substantive capacity 
prior to the introduction of Moody-Word Scheme with the benefitl of increments therein." 
and state: 
(a) if it is a fact that the option exercised under the aforesaid letter in 1938 

was final and was not subject to revision in 1944; if not, what the correct fact 
is; and 
(b) how the scales of pay of Travelling Ticket Inspectors and Ticket Col-

lectors were divided into grades prior to the introduction of the Crew System 
in the Establishment Rolls of 1925 of the East Indian and Oudh and Rohil-
khund Railways, respectively? 

The Honourable Sir Bdward Benthall: I would refer the Honourable Member 
to the reply to Qazi Muhammad Ahmad Kazmi's starred question No. 882 
askt'.d in the Legislative ASMembly on ~.he 26th February, 198ft 

PRoOEDURE RB PRoMOTIQN OF ENGINRBBJNG STAn' ON NORTH WBSTERN RAILWAY. 

'19. :Mr. Ananga Kohan Dam: Will the HOJlourable Member for Railways 
please state the policy and procedure prescribed by the North Western Rail-
way for th promotion and selection for promotion of the Engineering Staff 
from grade to gracIe? 

The Honourable Sir Bdward Benth&ll: The rules governing the promotion 
and selection of suborqinate ~ff on railways are contained in Appendix II-A 
of State Railway Establishment Code, Volume I, a copy of which is in the 
Li1:.rary of the o ~.  

SHORT NOTICE QUESTIONS ANS ANSWERS 
EXTENSION OF FRANCHI8B TO ADULT MEMBBRS IN JOINT FAMlLIBS. 

lfawab Siddique .Ali Khan: Will the Honourable the Law Member be pleased 
12 NOON. to state: 

(8) whether it is a fact that under the Legislative Assembly ele('toral rules. 
he",ds of joint blmilies alone are qualified to be voters regardless of the amount 
of tbe annual rental value of the building occupied by the minimum amount 
specified, and also of the amount of tax paid; 

(b) whether in II. great number 01 cases ihis rule disenfranchises a great 
number of people who clln be qualified 8S voters it the families were dividE.'d; 
and 

(c) if the Honourable Member will take steps to amend fbe rules in such a 
m8uner as to qualify adult mt'mbers of, such families in proportion to the 
amount of rental value of their building or the tn paid split up into the mini-
mUm requirements under the rules, in cases where the adult members of a 
joint family ~ e t in writing that .sueh number of membera of their family 
,vi thin the quota be enrolled .. voters? .. 
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The HOillourable Sir AIoka Boy: (a) Franchise qualifications are separately 
prescribed for the various ProvinCes in the various Parts of Schedule II to the 
Electoral Rules. In most but not in all Provinces the relevant rule, ignoring 
minor provincial variations, provides that where any property is held or occupied 
or payment is made j?intly by ~h~ members of a joint .f~ i  t~e f ~  ~  
be adopted as the UnIt for deClding hethe~ the reqwslte ifi~ tio  eXIsts 
and if it does exist the manager of tho famIly only shan be quahfied as an 
elector in respect of such property or payment. 
(b) I am unable to estimate tlie number of additional persons who would be 

qualified if the rule took a different form. 
(c) The rule in force in the ma.jority of Provinces is based on a recommen-

dation of the Franchise Committee of 1918-19 and has been embodied in the 
Electoral Rules since they were first made in ~. On none of the o i ~  

when the rules have been revised has any suggestIon been made that the POSI-
tion prevailing in the majority of Provinces in this respect should be disturbed 
and I would add that any a.lteration of that position in respect of the Central 
Legislature would have repercussions on the provision made for the Provinces iD 
the Sixth Schedule to tPe Government of India Act, 1985. In the circum-
stances, I am not prepared to re-open the matter. 
JIr. IloeIeinbboy A. Lallj": Is the Honourable Member aware that so far 

as the Bombay Municipal Corporation is concerned they acknowledge the 
several holders of large property as separate members of the family for the 
purpose of voting and they give consideration accordingly? 

The Honourable Sir Aaoka Boy: I am aware 01 it. 
Kr. Govind V. Desbm1lkb.: The Honourable Member sRid that no com-

plaints .were received up to now. Now ~ t the matter has been brought to 
the notICe of the Honourable Member, will he get ~he rules revised? If not, 
why not? 

~e Honourable Sir Aaoka Boy: No. I have given you the reasons in my 
answer. I said: 
"The rule in force in the majority of Provincea ia baaed on a recommendation of the 

Franchise Committee of 1918-19 and has been embodied in ~ Electoral RuM since they 
Wfjre first made in 19J1>." 

I also indicated to you that: 
':any alteration o! .that position in re8 e~ of t~e Central Legislature would have reper. 

cusslon.s on the prOVISion made for the Provmcea m the Sizth 8ched1l1e to the Government. 
of IndIa .Act, 1935." 

Kr. GoviDd V. Deahmukb: What are the repercussions? 

The Honourable Sir Asoka Boy: My Honourable friend should refer to thtl 
rules in regard to the Provincial Legislatures which he will find in the Sixth 
Schedule to the Government of India Act. 

. ~. Lalchand lfavalrai: ~ the ~o o r e Member prepar8d to ask the Pto-
vInCIal Governments to consider thIS question and then take up the matter in 
the Central Government? .. 

h~ Honourable Sir Asoka Boy: .As at present advised, I am not prepared 
to do It. 
, Kr. Lalchand lfavalrai: What is the reason? 
The o o r~ e Sir o~ ~  I am not satisfied that any reasolll exist 

for my addreSSIng the ProVInCIal Governments. 

HINDU CODE PUBLISHED BY THE HINDU LAW COKKITTBB. 

Babu Baijua\h Bajoria: Will the Honourable the Law Member be pleased 
:to state: 
(a) whether it is a fact that the copies of Hindu Code published by the 

Hindu Law Committee, have not been made available to many persons and 
associations who wanted such copies and whether the Honourable Member has 
received complaints to this effect; 
,., (b) that iJ!e Hindu Code has not been translated in the vernacu1ar languages 
()fthe provinces and thus people not knowing EngliSh have not got the oppor-
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tunity of understanding the contents thereof ~ what stells Government intend 
to take for its translation in the different vernacular languages; 

(c) that the Hindu Law Committee has fixed 30th November 1944, as the 
last date by which written representations on the Hindu ~e and the names 
of persons desirll;!g to give oral evidence before the Committ-ee, must reach 
its Secretary at Madras; 
(d) whether various representations have been received by the Honourable 

Law Member to extend the date for submission of representations to the Hindu 
Law Committee; what steps the Honourable Member has taken or intends to 
take in the matter; and 
(e) if there is any substance in the report published in the Amrit Bazar 

Patrika that the Government intends to drop the proposed Hindu Code Bill 
altogether? . 

the KOnomab\.e Sii .bob Boy: (a) I have received some complaints to 
this effect. The Committee has however now arranged to make copies avail-
able in Delhi and at the headquarters of each Provincial Governn:i.ent. I filay 
add' that arrangements are being made independently to furnish copies to 
members of the Central Legislature. . 
(b) The C6fumittee has 8 ~ the. variOus Provincil!'l . o ~ .e t  to 

arrange for the preparation of translatlons of the Code m. the prmClpal lan-
gua.ge of the Province and I understand that the Governments of Bengal, th.e 
United Provinces and Orissa have alrea.dy arranged for translations in BengalI, 
Hindi and Oriya respectively. 
(c) and (d). I did receive certain re ~ e t tio  on t~  i ~e t. The 

matter is one for the Committee to deal Wlth and the Commlttee WIll, I h ~ 
no doubt, be prepared to accord sympathetic consideration to any application 
of this nature. 
(e) No. The Hindu Code is a draft Bill prepared by the o i~tee. It has 

uot yet been introduced as a Government Bill and no question of its being 
"dropped" by Government arises. 

Babu Baljnath _loris: With reference to part (a) the Honourable Member 
said that copies of the Code will be supplied to Members of the Central Legis-
lature. It is now the 17th November and they have not been given yet, what 
to say of the general public. The last day for sending representations is the 
, 30th November. You can easily understand the shortness of time. 

The Honou.rable Sir Asoka Boy: As regards Members of the Legislature, I 
nave every hope that Honourable Members will have their copieB before they 
disperse at the end, of the present Session. With regard to the time for 
inaking representations, I have already indicated that the matter is one {or 
the Committee t. deal with. If my Honourable friend wants the time extend-
ed, he should write or wire to the Secretary of the Committee. 
Bahli Baijnaih Bajoria: What about the general public, who are more in-

terested in this subject than many Members of the Central Legislature? 
fte Honourable Sir Asoka Roy: I think my Honourable friends will look 

after the interests of the general public also. 

Shr1matl 1[. :Radba Bat Subbarayan: Sir, may I ask the Government when 
they intend to ask this House to consider the draft Hindu Code and whethet 
they intend to bring it forward during the next Session of the Assembly? 

The ~o r e. Sil AiOka ~  I am afraid I cannot make any statement 
on the subJect until I have recelved the report of the Hindu Law Committee. 

lIr. Lalchand lfavalrai: May I know if the Honourable Member will seud 
& copy of today's discussion to the Committee, so that they may extend the 
time? 

The Honourable Sir Aaoka Roy: Yes, fIIir. 

Bi.bu Ballnath Bas,*",: Why is the Committee it ~  in Madras, so far 
away? (Voices 0/ "Why not?'') . 



ELECTION OF MEMBERS TO THE CENTRAL ADVISORY BOARD 'OF 
EDUCATioN 

Kr. Preatdent (The Honourable Sir Abdul' Rahim): I have to inform the 
Assembly that up to 12 Noon on Tuesday, the 14th November, 1944, the ti~ 
fixed for receiving nominations for the Central Advisory Board of Education 
in India, four nominations were received. Subsequently two candidates with-
drew their candidature. As the number of remaining candidates is equal to 
the number of vacancies I declare the following Members to be duly elected: 
(1) Dr. Sir Zia Uddin Ahmad, (2) Mr. Sri PrakasQ. 

ELECTION OF MEMBERS TO THE INDIAN COCONUT COMMITTEE 

:M1-. President (The Honourable Sir Abdur Rahim): I have also to infonn 
the Assembly that the following elected ~e er8 h ~ been e e ~  ii? Be!Vj as 
Members to the Indian Coconut Committee: (l) SrI K. B. Jmara]Q Regde, 
(2) Mr. H. A. Sathar H. Essak Saito 

RESOLUTION RE FIFTEEN-YEAR PLAN PREPARED BY CAPITALISTS 
. OF INDIA-contd . 

. Kr. President (The Honourable Sir Abdul' h~  ~he H<?use will noyv 
resume discussion of the Resolution moved by Dr. Sll' ZIQ Uddl'!:l Ahmad. 
Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-Muham-

madan Rural): Sir, I move: 
"That in the amendment moved by Mr. T. S. i hi ~  h~~ti r for the. words 

a?ught to be 81lbstituted after the words 'Governor General In Councd, the follOWIng be 
lIubstituted : 
'That in view of the fact that ther .. are several plans for the post-war economical and 

industrial development of India, viz., the Bombay Plan, the Peoples' Plan, the Agarwal's 
Plan, Viseswaria.'s Plan and Government Plan before the conntry, a Joint Committeo of the 
Central Legislative Assembly and the Council of State be appointed consisting of twenty-
three members of which six members shall be official including the Honourable Member for 
Planning and six members from t.he Council of State and .. leven members of the Central 
Legislative Assembly who would be elected front amongst, the non-official members of both 
the Houses with a view to consider the various plans for adopting the most suitable one 
for post-war development of India regarding a.gricultural, industrial, general economical and 
social rrogress of India and to report to this Assem.bly for consideration by the beginning 
of the Budget Session'." 

Sir, having gone through all the amendments moved here in regard t,) 
planning I thought it would be advisable for us to have a committee consisting 
of six members from Government side and 17' of the elected Members of this 
House _and the other House. My Honourable friend MI". Krishnamachari's 

~ e t .says "that Government will examine these plans and formuhte 
theIr conclUSIOns at an early date regarding the future industria! development of 
this country", and Mr. Chettiar's amendment wants to have "a committee 
consisting of 15". After considering these two, I amalgamated them into one 
and preferred to move this present amendment and I hope Government will 

e ~ it. Recently we have had several schemes of planned economy 3nd. 
we have ~fore us th~ plan prepared by the capitalists of Bombay, also those 
of the IndIan FederatIOn of Labour and those by several economists of India. 
Government also have been making plans from various departments which I 
believe could not be considered on the floor of this H()use very easily. 8'0 this 
proposal of mine only facilitates the examination of all pians; and having 
scrutinised all the plans it will be easier for us to frame a comprehensive plan, 
discuss it on the floor of the House and ultimately accept the rigM one. We 
know that after the. war there is sure to be a constitutional change in this 
:Government. but· what sort of constitution we shall have we do not know yet. 
There is a demand for a national Government. Of course a national Govern-
ment on the' present franchise wou1d be no national Government. 

An Honourable Kember: Better at least than this Government .. 
( 957 ) 
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. Mr. .re ~. Hath Ohat.topadhyaya: That may be so, but it will not 
lmprove the o t~o  .of the ~ e . Planning must be based on an ideology 
of the future constitutIOn of thiS country. Present franchise does not represent 
th~ ~o e. No plan on present franchise would be useful. People must have 
VOlce ill the future Government. Sir, man cannot be divided into the economic 
man, the social man, the political man and so on. He must be taken as a 
whole and consequently ,we must have a basis for all this planning. In our 
Clountry planning means planning for the masses. We must make a plan 
which will make our life worth living. If we simply think of the economic con-
dition of the country and do not think of the social structure and the political 
basis of the structure, we cannot really fonn a complete plan. The present 
plans that we have got before us are only partial; they all think of the economic 
structure of India after the war; but economic structure without the political 
constitution and without required changes in the social structure will not do. 
h~efore  without taking much time of the House and without entering into any 
~ tro er  I shall request Mr. Chettiar and Mr. Krishnamachari to accept my 
amendment and I hope Government also will accept it. 

Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): ~e e ~ moved: 

"That in the amendment moved by Mr. T. S. Avinashilingam Chettiar for the worda 
!ought to be substituted after the words 'Governor General in Council', the following be 
nbstituted : 

, 
'That in view of the fact that there are several 'plans for the post-war economical and 

industrial development of India, viz., the Bombay Plan, the Peoples'. Plan, th~ Agarwal'l 
Plan Viseawaria's Plan and Government Plan before the country, a JOInt CommIttee of the 
Cent;al LegIslative Assembly and the Council of State be appointed consisting of twenty-
three members of which six members shall be official including the Honourable Member for 
Planning and six members from the Council of State and eleven members of the Central 
LegislatIve Assembly who would be elected from amongst the non·official members of both 
the Houses with a view to consider the various plans for 3dopting the most suitable one 
for ,post-war development of India regarding agricultural, ;ndustrial, general economical and 
sodal progress of India and to report t.o this Assembly for considel'ation by the beginning 
ot the Budget Session'." 

Srimati X. Radha Bai Subbarayan (Madura and Ramnad cum Tinnevelly: 
Non-Muhammadan Rural): Mr. President, I support the amendment moved by 
my Honourable friend  from oi ~tore. The ~ e t of planning is a very 
hnportant one and has been engagmg the t~e t o  of the Governments of 
different countries in the world since the conclUSIOn of the last war. It has been 
growing in importance as unemployment and economic depression increased 
in many countries and as Russia's experiments in ~ i e 8  to show re-
markable results. But I am sorry to say, Sir, that the Indian Government has 
been quite indifferent and very slow in giving their attention to ilhis matter. In 
fact they aJ;ld their masters, the representatives of our alien Ruler;; in this 
country, some of whom are Members of this Honourable House, felt perturbed 
when the Indian people began to think and discuss seriously about this subject. 
fheir anxiety was clearly evident when the plan known as the Bombay Plan 
was placed before the country. This is only natural as we all know that the 
Government of India is subject to dictation from Whitehall whose policy is to 
promote the trade and financial interests of Great Britain at the expense of the· 
Indian people. Yet they felt the need for making some show of interest in thh 
matter and they began to talk of products like tea and coffee and of roads to 
transport them. Finding that this was not sufficient, they have begun to make 
an attempt at planning. But I fear that they are hoping and endeavouring to 
do the planning by by-passing the question of a political settlement and of transfer 
of full power to the Indian people. There can be no doubt that their aim will 
only ostensibly be ~ improve the o i~ o  of .t~e people but really they will 
make every effort to Improve the prospects of BntIsh monopoly capitalists at the 
expense of our own people and to strengthen the Imperialist hold over India. 
'Any plan of this Government, considering the very nature of its constitution, is 
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bound 110 be directed o~ to the economic regeneration of iihe people but ~ poli-
tical rejuvenation of dying British Imperialism. Therefore any talk of o ~ r 

planning by this Government does not mention the moe" important point and 
that is the need for popular co-operation, and iii raises many fears among ~he 
people that planning by tlhis Government may develop into a new and clever 
device to strengthen the old stranglehold and intensify e oi~tio  of the 
people. 
This Resolution refers only to the Bombay Plan but there are several other 

plans put forward for the industrial and economic developmenfi of India. With-
()Ut going into the e ~io  of merits and demerits of these differen1i plans, I may 
point out that none of these presents the national and popular view of i ~ 

as the National Planning Committee does, and I assure the House that I do not 
say this from any partiality that may be expected from a member of the Indian 
National Congress. The Bombay Plan-and I say it with due respect W the 
able and experienced authors of the plan-gives one the impression th ~ 

planning is the job only of technical experts and captains of industry and that 
it implies an allocation of financial and human resources to develop industries 
without which India cannot take her rightful place among the modem nations 
of the world. The National Planning Committee, on the other hand, rightly 
considers economic planning as economic regeneration of the people as a whole, 
-and that the people are to be the starting point of all planning which is to 
improve every aspect of the life of the people. It has laid down clearly ~he 
principles of planning, first pointing out; that the essential pre-requisite of 
planning is oomplete freedom and independenoe of the country. 
With regard to industries, the National Planning Committee give as muoh 

importance to the vital question of distribution as they do to the development 
of industries. Pandit Nehnl, the Chairman, affirmed that ~e ~r  natiure 
of planning required some measure of State control. I may here read out, with 
your permission, Sir, the principles laid down by the Indian National Congress 
in their resolution on fundamental rights at Karachi: 
"Clause 19.-Control by the State of key Industries and mineral resources." 

The National Planning Committee bearing this principle in mind expressed 
the view that there should be public ownership of key industries and public 
utilities and general control over others wiUl which private enterprise was to 
continue. 
With regard to agriculture, Pandit Nehru gave th~ following ~ r i  
"No social or economic strncture which does not prOVide work and security to t.he 

~ e can endure. In India we have thought too long in terms of upper groups and 
iglJored the vast number of peasantry. This can no ~o er be done and the ~or otte  
crr.ature the Indian pealant, who has borne so many grlevoua burdens for centuries. mUlt 
find re i~f and advancement in our pIan. II 
This, Sir, enunciates, in my opinion, an excellent and huma.ne principle 

which should govern planning. 
I strongly believe that the basic principles of planning should rouse popular 

interest an,d enthusiasm" and I am afraid that the Bombay Plan has not 
,succeeded in doing so. Plans cannot succeed without the support and full co-
operation of millions of people. The American ambassador Davies, in his book 
'Mission to Moscow' states that when he complimented Stalin on Russia's great 
progress, the latter replied that Lenin's plans and the people achieved it. In 
order to have the support and enthusiastic co-op6Z'ation of the people of India., 
the main principles of planning in India must secure the full confidenoe of all 
sections and classes of people that the execution of the plans wm really benefit 
them, every one of' them. Therefore, it is essential, Sir, that any o i~tee 

which . ert ~  . tl!e onerous task of planning shQould be fully r~ re e t . i e 
of all mterests m thIS country and inspire oonfidenoe among all sections of the 
~eo e  parlicularly among those who, are in an oppressed and baokward condi-
t~o  such 8S. the workers, ~ t  and women. The committee must pay sum-
eumt attentIon to the questIop. of wages,. hours of work, conditions of work, amI 
other sunh matters. The Naiional Planning Oommiftee reiterated Ute prinoiples 
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declared by the Congress in their resolution on fundamental rights to which I have 
already referred. The resolution stated:-
"Clause (3).-A living wage for industrial workers, limited hours of ~ r  healthy 

conditions of work, protection against \he economic consequence. of old age, BlCkness, and 
unemployment. 
(4) Labour to be' freed from lIerfdom or conditions bordering on serfdom. 

•  • • • • 
(5) Protection of women workers and specially adequate ro~i io  for leave during 

maternity period." 
Here I might mention there was a certain amount of difference of opinion on 

the phrase 'protection of women workers'. A great number of women did not 
approve of the word 'protection' under the impref!,llion that in a free India. 
conditions will be such that women will enjoy full and complete equality with 
men, in theory and in pract.ice, and that there will be no need for any special 
legislation for their protection: 
",(6) Prohibition against employment of children o~ ~oo oi . age i~ factories .. 
(7) Right of labour to form ~i ~  ~ protect. their mtere&tll With BUitable machinery 

for settlement of disputes by arbitration. 
As other Honourable Members will most probably speak about workers ond 

peasants in general, I shall, ·for wa.nt of time refer only to women. . 
Building up a new and planned India is a stupendous task and women must 

make their due share of contribution to it. The Congress recognised this fact and 
in their resolution on fundamental rights to which I have already referred, they 
laid down clearly a clause to the effect that men and women must have equal 
rights of citizenship. Clause (5) states: "equal rights and obligations to all 
citizens, no civic bar on account of sex". Mahatma Gandhi has repeatedly dec-
lareel that the advancement of women is essential to the regeneration of India. 
The fund' created to perpetuate the sacred memory of our Mata Kasturba. is 
devoted entirely to the welfare of women, particularly those in backward and 
rural areas. The fact that this fund has tremendous support from the people 
shows that they agree with the views expreilsed by Mahatma Gandhi on women's 
advancement. 
The National Planning Committee appointed a special sub-committee of 

re re~ t ti e women to consider and report; on the question of women's role in 
the planned society-incidentally, I might mention that I had the privilege of 
serving on that sub-Committee. This sub-Committee was strongly of opinion 
that women should have equal opportunities for education, training and employ-
ment in every sphere of national life. Women should, as citizens, ha.ve the 
right to work and rest, insurance against illness. accidents and old age just as 
men should have, and, they should be completely liberated from the haunting 
fear of want and its evil consequences. There is no profession, no trade, no 
occupation of anv kind which women cannot undertake with success, given the 
re i it~ education, and traininl!'. This facll has been strikingly proved hy 
women In other countries, particularly Russia and America.. Here, I would like 
Sir, to l'ead out what Mrs. Roosevolt, the wife of the President of Uni£ed States 
01 eri~  stated to the women in her message to a journal ealled Ammunition. 
Kr. ~t e t (Tbe Honourable Sir Abdur Rahim): Is it a long quotation '! 
Shrimatl K. Radha Bat Subbarayan: No, Sir, it is' only a few lines. She 

says: 
,  : '1 am !t1ad of this onportunity to con!tl"at.ulate the women of the country for the way in 
wh!ch the," have come f~r r  and taken their places in induBtry, often undertaking "jobs 
whIch seemed hEry'ond theIr tre ~h or past skills to perform." 
.  I ~ reading t.his out just to show that in a. country like America, where t'he 
ImpreSSIOn sh'ong1:v prevailed that certain occupations were not fit for WOmen 
or could not be fulfilled by women has been removed bylhe valuable work of 
women ~he e e  during this war. ' -

'!b: ~ f e t (The o o r ~e Sir Abdur Rahim,: The Honourable Mem-
ber s tIme IS uP'. _ . 
Sbrtmati X. ~ Bat r ~  This is a. very important deba'£e a.nd I 

request I may be ~ e  two or three mmutes more. 
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Mr. President (The Honourable Sir Abdur Rahim): There are ot~er speakers-

who wish to take part iIi the debate. The Honourable Member wIll have ':)n& 
minute moi'e to conclude her speech. 
Shrimati X. :B.adha :lsi Subbarayan; Thank you, Sir. I shall conclude with 

& few words. If men and women work together, the i~  of the people to 
build up a new and happy India will increase rapidly, but. If ~o e  t ~ e 
to be oppressed or neglected, half of our human resources wIll he unused whIch 
1Vill be a great loss to the country and which will certainly retard he~ ro r~  
and prosperity. Women's iIiterests must receive adequate attentIon while 
planning is being i ere~  and they must be ~ e  ~efore .~~e .ro~ ~  com-
mittee by those who UIiderriand tbliit1 best, tlrtt ·18", :eft-e Wbtben theihS>elVes. 
Sir Henry lUch&rdJOn (NomiIiated Non-Official): Sir, iIi this House a fort~ 

night ago, we discussed the most urgent of India's. i~ e~i te. problems-llhe 
problem of how to keep alive her four hundred mIllIon mhabitants. Teda!. 
although the Resoluhlon is limited in terms fo the fifteen-year plan. we are In 
effect met to discuss the greatest ptoblem regarding India's future, name1:v. 1l0t 
~ere  how to keep the people alive but how to give them !' ~tter and fuller 
life. T·be question has a twofold aspect. First, we liave to dilieover htlw }jt;t1/et -
to utilise the resources of the country and secondly, we have to discover how 
00 make the good life available to the poorest of the people of this lalld. It is 
but natural thai all sections of this House should be at one in their endeavonr" 
to find A satisfactory solution to these questions, for after all, posii-war planning 
is buil tbe logical conclusion tio our struggles in the preseni; war. If t'1ere were 
no hope of a. better world in the :vears to come the sacrifice and the hardship 
entailed by the present war would be without me!tning and on the o~h r hand 
without success in the war, post-war plan nine-would be an empi;v. pbrn!'e. 
Although the problem is immense, it is after all only different in dee-ree from 

problems which businessmen face in their every day life, and that being 110. 
whilst we must not be daunted by its magnitude, we are under no illusions as 
to its complexity. A businessman, however, when faced by a complex problem 
does not seek the advice of a single expert. If he is wise, he is open and ready 
to receive suggestions and advice from all competent persons and it may well bCl 
. ~h t the final solution of his difficulty will be found in a composite plan employ-
mg all ~he best poin!.s from the various suggestions which he may have received 
~  WhICh he from hIS own personal knowledge of the problem concerned believes 
WIll be found best suited to the desired end. I do not see why there should be 
any real difference between tbe attitude of the business man in sucb a case and 
our attitude or that of Government in dealing with reconstruction. 
Now, Sir, it would be easy enough for us to support Sir Zia Uddin's (whom 

I do not find in his place) Resolution merely on the grounds that the Bombay Plan 
falls far short of providing a wholly comprehensive scheme of post-war develop-
ment for this country and its 400 million inhabitants. We might again support 
Sir Zia Uddin, because of the wide gaps that the Plan reveals as between one-
section and another. Indeed its own. authors have admitted its deficiencies,. 
and since its first publication a few months ago, there has been a general recogni-. 
tio~ th!'t. valuable as it may be, th~ Bombay Plan is more a charter of worthy 
aSpIratIOns than a precise blue· print suitable for adoption as the master plan 
on which India's long-term economic future is to be built. 
It is a matter of regret that the additions to the plan which were to de'\t 

with such things as its financial implications, and which were promised 80me-
months ago, have not yet made their appearance. 
As I have said, Sir, we II1ight support Sir Zia Uddin in his opposition to the 

Bombay Plan on the grounds of its vagUeness or its deficiencies. But we de> 
not propose to take ,that line, 'because we belie.ve tbat in spite of Its defects, 
there is much of value in. the plan, alld if I understood him arighfi when he 
spoke a fortnight ago tile Honourable ;Member's opposition was based on reasons 
that er~ not enti.rely ~e h i  or . ie ~ifi  in character. And this bT;ngs me 
Sir, to what I think must be the key to Government's attitude to the many 
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plans for the post-war development tha. have come before public notice since tht-
Bombay planners set the fashion. Their plan was the first in the field and its 
great merit is that it has put reconstruction on the map. It has made peo'pla 
start thinking, it has drawn atten1!ion to the magnitude of the task and it has 
aQcelerated the tempo of Government's own consideration of future plans. It 
may indeed have o tri ~e ot a little to Governmen"s recen' wise action in 
Betting up a reconstruction Department. 

This does not mean however that the final solutions to our economic jUs will 
be exclusively found along the lines of ~e Bombay plan and nowhere else. 
~ere haye a1readz ~ee  o~er ElaDa, for example, we have had the r e ~ plan 
for educa1!ion, we have had the M. N. Roy plan and others, and there have bean 
various Governmental plans dealing with particular aspects of reconstruction 
Bnd we are anxiously waiting for more. Each of these plans is entitled to exami-
nation with the utmost care and in a spirit of impartiality and its best features 
utilised in building up a composite scheme, just as the business man does when 
he is faced with great industrial problems. For this reason, we are not pre-
pared to Bay with Dr. Sir.zia Uddin th ~ we advise Government not to entertain 
the Bombay or any other plan. Surely the wisest course is for Government to 
entertain them all and choose the best from each. And what is to be Govern-
ment's method of choosing? An amendment haa been tabled asking for an 
elected Committee of this House to be appointed for the purpose of considering 
the several plans of which we have heard. Now, Sir, there already exists a vast 
number of Committees to which Government have assigned an investigation inln 
various aspects of post-war planning. The Government of India have S&t up Ii 
number of committees, or sub-committees to advise it and each of £he Provincial 
Governments have done the same thing. In toto the number of committees 
studying various aspects of post-war development in varioul park of India must 
amount to quite a substantial figure. 
Is another one,· a Committee of this House, such as is proposed in the amend-

ment, really going to help matters along any further? I very much doubt it. 
1Ir. Sami Vencatachelam Chetty (Madras: Indian Commerce): Certainly I 
Sir Jlemy BJ.chardaoIl: Over a very wide field the facts are already known, 

and I doubt very much whether at the present juncture the creation of another 
oommittee-this time from the House itself-is going in any way to simplify 
the task of the Honourable Member in charge of Planning and Development. 
The movers of the amendment ask that after examining 'he several plans for 
post-war economic development of India, agricultural and industrial, the Com-
mittee should report to this House. Now, Sir, I am all in favour of this subject 
of post-war development receiving the fullest possible publicity and consideration. 
But surely we have now reached a point at which future examination should be 
. on a technical and expert level. .  .  .  . 
Prof. If. G. ltanga (Guntur cum NeUore: Non-Muhammadan Rural): Thank 

you! 

Sir Henry lUchardsoll: .  .  .  . which f rth~  examination of the problem by a 
<committee of this House could not necessarily provide. I i~  Sir. that wlist 
we want is not the report of a committee of our own Memben, so much as a 
report from Government of its immediate intentionl in respect of this most 
important problem. . 

It goes without saying that if reconstruction is to proceed on ~he righ\ lines, 
we must be clear about certain fundamental principles. The Bombay plan itself 
e t~ upon a double foundation. The first is the assumption that the per 
capita income should be double within a period of 15 years from the commencing 
~te of the plan. Govemmentwill have to consider whether this target is too 
high or. too ~  It is obviously ~e ir ~ to raise the national income as high 
as possI?le Wlthm the 15 year :penod but If t,hs plan is to be practicable Govern-
ment wdl have to form an estimate as io h ~ the possible increase in incomB 
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may be. They will also have to consider the relationship between agricultural 
and industrial income, for these must march together. 
Then again allowance has to be made for the rapid i re~ e in o~ ~tio  .and 

the authors of the plan estim.ate that to double the pBT capata lDcome wlthm a gIven 
period the aggregate national. income will have to be. ~i ie  by three. The 
question arises as to how thiS is to be done and thiS bnngs .us to the se,:ond 
fundamental assumption of the planners. They start by assummg "that the rIght 
way of achieving this result is by increasing industrial income six fold ~ raisi?g 
the total agricultural income of the country to nearly two and h&.!f hmes t~ 
present level. The reasons for the choice of .these particular .proporhons .are not 
explained in the plan but Government, and m due course thiS House, wIll have 
to o i~er what those proportions should be. This is not a question which could 
be decided here and now, for it depends on " ca..reful and detailed examination 
of many economic factors and on the economic structure of India and of the 
post-war world. Government has no doubt begun to examine this aspect of the 
question and we presume that at the appropriate lime their views will be placed 
before this House. 
Another aspect of the plan which has considerable importance and interest. 

is its attempt to state in monetary terms the minimum standard of subsistence. 
To do this with the required accuracy will demand a great deal of detailed 
economic information-perhaps more than is at present available to the public. 
It does, however, seem clear that some such consideration musj be the starting 
point of any plan. 
Finally, although parts of the plan may be open to a great deal of criticism 

as to details and indeed have been criticised, for the reasons which I have stated, 
we are not prepared to go so far as Sir Zia Uddin suggests in his Resolution, 
which would appeal' to recommend that Govemmenil should-not even consider 
the plan. 

Dr. P. If. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): A nega-
tive attitude I 

Bar Henry Bichard8oD.: It may be that Dr. Sir Zia Uddin himself with his 
great knowledge of the country and his mathematical and scientific background, 
will also before long produce a plan. Iii may perhaps be based on different 
principles, but with the same essential praiseworthy objecl.ave of the betterment 
of the country. When that time comes, we hope that Government will also take 
his plan into consideration and ~ i e any parts of it which may be found to be 
for the benefit of India as a whole. The immensity and importance of the 
problem, in our opinion, demands thati Government should keep an open mind 
on all the essentials until such time as adequate factual materials on which to 
base a sound conclusion are available. 

Mr. If. J[ • .Joshi (Nominated Non-Official): Sir, I am very grateful to my 
Honourable friend Dr. Sir Zia Uddin Ahmad for having brought this subject for 
discussion before the Assembly. I feel that the Government. of India have 
ignored the Legislature in thinking out, considering and framing a plan for post-
war reconstruction. More than a year ago they appointed certain committees 
to consider schemee for post-war reconstruction. I feel that before initiating 
this subject the Government of India should have taken into consult"ltion the 
Legislature and secured its guidance. I am not opposed to the appointment of 
what you may call expert committees or committees of outsiders. But I feel that 
the supremacy of this Legislallure must be recognisecl by the Gov:emmenli of 
India. I do not understand the reluctance of the Government of India in doing 
this hut I feel that the Legislature must insisll for its own prestige l!hat all these 
plans are pla.ct'!d before them and tbey have a full share in framing them and 
giving their approval. 

. Sir, I.would like to make another remark regarding the method bv which the 
Government of India is proceeding in Ibis matter. They have appointed ae.,",' 
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committees of experts or !leople mterested m vallOUS departments of reconstruc-
tion but Sir I feel that those sections of the population which need reconstruc-
tion mo;e th~  any other sections of the population are not e. t~  re re e ~ 
on these committees. I hope, Sir, the Government of IndIa wlll remove thlS 
deficiency from the method and the procedure which they have adopte.d to frame' 
a scheme. . 

This subject of planning was placed before the world prominently ~  i~. 

Since then other countries have begun Jp make plans for reconstructIon and. m 
India, as my Honourable lady colleague, r~. Subbarayan, has stated the ~ 

National Congress long before the authors of the Bombay. Plan thought of thelr 
plan, had appointed a committee and, in my e ~  it did good work. Un-
fortunately that plan did not materialise or was not completed on account of 
circumstances which are known to us all. I do not know yet whether we can 
approve of the Bombay Plan or not. But we must recognise that it gave a fresh 
impetus to this procedure of framing a plan and I hope that the authors of tbe 
Bombay Plan will be able to complete the plan as they said they would complete 
it earl", because I do not like to criticise the plan unless we know sOIDe of the 
other parts which the authors have promised to place before the public. 
As regards the Government of India, they have begun now to_consider this 

subject and they have issued certain pamphlets. In their pamphlet No.2 the 
objective which the Government of India have stated as the basis for their plan 
is to raise the standard of life of the common citizens of this country. It is a 
laudable objective but I feel that this objective is more restricted than is neces-
sary. The rElal and full objective of a plan should be to secure all-sided develop-
ment of the citizens of this country and secure for them equal status and equal 
opportunities with all other sections of the population. o~ only their standard 
of life must be raised but from childhood the children must receive full education 
and full opportunities not only for primary education but for secondary education, 
university education and for training which will enable them to follow su.itable 
and gainful occupations. After that the Government have to plan to give them 
full employment, not only full employment but full and suitable employment 
consistent with liheir abilities and liraining. 

Then, Sir, the Government of India have also, in order :that their plan should 
be completed, to produce in this country physical environments which will enable 
citizens to live a healiihy life. Not only that but the Government of India have 
to put into their plan all measures of social security, so that whenever citizens 
suffer from accidents or difficulties incidental to human life, there should be full 
protection for all citizens and their dependents. 

I feel that the ~ te objective of all these schemes, should be to establish 
equal citizenship, freedom and self-government in this country. If all these 
plans are to be satisfactorily thought out and framed and carried out, ilie present 
structure of society may not be found to be suitable. My own personal ie~ 
are tha! for e~fe t ~ i  for all citizens in order ~ establish equality and 
full o ~  seCUrity, you must change the present structure of the society. W. 
cannot, III a tr~ t~e of society, ~~ h is controlled by one section of the society 
~ e  the ~ t i t . create condItIOns under which the equality of the citizens 
will be establIshed: neIther will social security be secured for them. I therefore • 
feel tha.t the Goverm:nent of i~ .and those who are in charge of planning should 
not h.e t ~eto look mto the bas18 of the pre.Bel;lt ~iet  and if change of struc-
ture IS r:ecessary, they must have the boldnesssand courage to recommend the 
change III the. st;ucture. Personally I feel that the present structure in which 
people are e ~o . uncontrolled rights of private ,property is not suitable for a 
good plan whIch ~  ~ ~ef  for .all citizens. The ri!:{hts of private property 
may have to be strictly hmlted and, ID Rome respects, will have to be abolished. 
Sim!larly, I feel that all the economic Activities that we are to carrv on ~t 

be camed on as acts of social service ~  ,not as profit-giving activities. The 
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C on all our activities should not be com-
principle on which Wtl shall h ~e to d ~t tio  in this world and when we are 
petition which has caused was·e ~  o-by to the principle of competition !l'nd 
planning we h~~~ see t~ t we ~ e  ;conomic on the principle of co-operatIOn. 
base all our actIvItIes sOO181 as ~ d  r which the capitalists control the 
Similarly, the. re~e t tr~  ~e ~~ e  The ;"orkers in the new society 

1 P.M. ~~f~~~e~e ~~ ~~ o ~e ~ the life ~f wage e~ They;ill ~~~  
to work enthusiastically and ho e t~  if tbey ~ e to wor as equ par 
.  d t trolled by a democratIc state. . d· d· 

an m usry con . 1 h· h the Government of India have 10 lcate Ul 
~  regards the ~~ i  ~~~ conditions of life and work of workers, I. feel 

theIr second ;eport gt boll enough I feel that the proposals are made m  a 
t o~e  PI"?J?Ot sa IS ~roe ~o like the o e~ e t of India to adopt a little n;tore boThld-
Imi SPIn'. • I  . thO untry e 

.  f ming their proposals for tbe workmg c aSses m IS co . 
~~ ~i~ o of life and work of the workers in this o ~r  ~e extreme!:v b;ld; the 
hours of work are long, the wages are low; the housmg IS ~  and m  a waylJ 
the workers have suffered for many generations. I would like the Government 
of India now to take bold steps in all respects; and not only .take .bold steps ~t 
to take those steps promptly and e~r  so that the. workers III thIS ~ tr  wtll 
soon be put on a position of equahty not only Wlth the other sectIOns of th: 
people in this country but with the people of the whole w.orld. The o ~ e ~ 
of India in the matter of their proposals for reconstructIon of ~he .. condItIOns of 
life and work of labour, as I have said, have not shown suffiment boldness. I 
do hope they will change tbis policy ~  I. would ~ e t also that they sholli:d 
be more prompt. When I study the lIterature h ~h the Government. of Indul. 
is producing and the statements which they are. ~  before the. pl;1hbc, I find 
that the Labour Department is not only hesltatmg, .not only timId, but not 
prompt. They are still in ~he stage of having a committeeJor finding out fBets. 
I do not know when the facts will be found, and I do not know when the Labour 
Department will oi~t a committee to consider the plan for future reconstruc-
tion; but I hope that the department and the Government as a whole will be 
prompt nnd will act boldly in tbis respect. 

I have nothing more to say on this subject except that as regards the amend-
ments I would support the amendment of Mr. Amarendra Nath Chattopadhyaya 
or even the amendment of Mr. Avinashilingam Chettiar, because I feel that't,he 
Legislature has to play a part and a full part in this maliter and ~he supremacy 
of the Legislature has to be established. 
Khan Bahadur Shaikh J'ul-i-Haq Piracha (North-West Punjab: Muham-

madan): Sir, I rise to support the Resolution of my Honourable friend, Dr. Sir 
Zia· Uddin Ahmad. I do so with a cemin amount of hesitation, because the 
subject mat·ter of the Resolution is not one in which I ean claim either the 
knowledge or the experience of a number of other' Members of thiFl House. I 
have. however. studied the Bombay plan with the care it deserves. ano I have 
listened attentively to the various speeches that have been delivered in the 
course of this debate. What I venture to place before you, therefore, ara the 
views of a layman who has attempted to understand tbe economic theories and 
industrial schemes contained in that plan. 

Wh ~e er might be said against the Bombay planners I think we must give 
them credit for realising themselves and of making India conscious of the neces-
sity of a. plan. Hitherto we have been far too content with haphazard economic 
development, and it is good that we now propose to follow the path of other 
progressive and civilised countries, and seek to develop the economic resources 
o.t ~i  on a thought-om and carefully arranged economic plan. 
.  I would also h ~ no hesitation in agreeing with the general' objective of the 
~  ~ e  VIZ., to raise the general aliandard of living of the'masseB of 
~ he~her It b.e by ~ other !QO ~ c.ent or 200 or 800 per cent. We can 

also appremate thelr amuety to Jndustriahse India as early as possible and to 
make her .self-sufficing t<l. an .increasing degree in the shortiest period of time. 
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The plan contains also a number of other admirable fea.ures relating to th~ .proVI-
sion of better education, health-services, beUer housing and other amero,les fo).'" 
the people of this country. 
Having said this, I think I have exhausted all that can be said ~ ~ o r of 

the Bombay Plan. An objective study of the plan reveals ~h~t It IS funda-
mentally impracticable for it takes .no aCc?';IDt of the h~r h polItical and e o ~ 
mic realities of India. The underlymg political assumptIOn of the whole scheme 
is the establishment of a single national Government in J"ndia, in control of the 
policy and the economic resources of the country. This assumption can never 
be' fulfilled. The Muslim nation of 100 million souls will not stand for it. They 
have chosen Pakistari as their goal, in whioh they claim and mean to be the 
masters of their political, economical and industrial future. Nor do I see any 
signs of the numerous and powerful Indian States, falling in line with the political 
schemes of the Bombay planners. I do not think that tbe basic political assump-
tion of the Bombay planners could hold good even in the case of Britiish India-
Our war-time experience has been that the Provincial Governments have been 
most restive under the industrial and economic control that the Government of 
India has sought to impose, and I have no doubt whatsoever that after the war 
the provinces will insist on autonomy in the economic field to such a degrE',e that 
Central control of the type envisaged by the Bombay planners will be practically 
impossible. 

To my mind the second great defect in t,he Bombay plan is its exaggerated 
emphasis on the rapid industrialization of India. That we have to develop OUt· 
industries I do not deny; but I do not think we should ever lose i h~ of t'1e 
fact that agriculture is and must remain the most important industry in this 
country. More than 70 per cent of our population gets its living from agri-
culture and we know hom the experience of Soviet Russia that, however much 
industries may be developed, the bulk of the population of a country like India 
will continue to depend for its living on the land. I therefore feel that the Bom-
bay planners have not devoted to the development of agriculture and the 
• improvement of the lot of the agriculturist as much aUention as they deserved. 
Thus, while they propose to spend as much as 4,480 crores of rupees o'n the deve-
lopment of industries during the 15 years of tbeir plan, agriculture which is 
vastly more importanf is to receive a. rotal expenditure of 1,240 crores of rupees 
o~ . It ,is, however, ~ tere ti  to note l;hat notwithstanding this altogether 
d18proportlOnate expendIture on the development of industries the net income 
of India from  a.griculture after a. period of fifteen years will still be higher than 
the correspondmg income from India's industries. The figures sa given in 
paragraph ~  of the Bombay Plan are an income of 2,670 crores of rupees in f;'Iu! 
case of agriculture, and 2,240 crores of rupees from industries. 

Sir, I cannot help feeling that this emphasis on industrial developmenll which 
serves only the interests of a small portion of India's population, at! the expense 
of agricultural development, which is for the benefit of the vast proportion of our 
population is deliberate. The Bombay plan is the product of capitalists whORe 
pricipal anxiety is to preserve the war-time economic conditions, under which 
they have made huge fortunes. During the last 5 years of war wit,h the attell-. 
dant industrial and commercial activity the millionaires have made many 
more millions but crores of people have only suffered ~ r tio . The poor 
man's rupee has been reduced in value to &DnM four and his anna has been 
reduced in value to one pice only; the difterenee has gone to Ule pocketQf the 
millionaires. The boom, created by the war, has enriched the capitaliets of 
Bombay and Calcutta at the expense ot the poor who have become poorer. 
This ·boom has been such a boon to the millionaires that they want its OOn-
tituance even' after the war is over. They want to oreate an artificial boom 
for another 15 years by spending 10 Ulousand crores of other people's money. 
By the end'of this period of 15 years, they will have perfecf.ed a good msny 
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tricks to continue indefinitely jjheir schemes of e oi~ tio  ,of the poor. Tnis, 
1 bmit 'is the real motive behind 1!he Bombay J:'lan. War or no Vvar, intl 
~ ~ i ~ must have ~eir. profits, and if in consequence the country goes to 
the dogs, iJi is none of thell' concern. ..' 
1 fully realise that India must develop her basic heavy llldustnes ~~ 1 du 

not agree that it should be done ~ ~  r~ e.. There .is . It limii to ~ h h the 
generai consumer is prepared jjo sa.crIfice hIS ~ ter~ t for the sake of the. fe~ 
industrial magnates of India. Public memory IS sMi fresh as to how the rata 
tlcheme for the manufacture of steel was boosted in India. The t ~r  
and users of steel ill this country were bled white for more than' Ii genera-tlOn 
.before the Tata scheme became a success. But what was the result '! 40 
crores of Indians had to pay 56 rupees per ton more for their steel. ~or the 
poor consumers this contribution was n. big sacrifice. For the Tatas, the aggre-
gate of these contributions meant a big fortune. All t.he crores of rupees of 
profit which Tatas made every year were made at· the expense of the poor 

men. 
I fear, Sir, that this story is now going to be repeated on a grand scale. 

The poor masses of India will have to make more sacrifices. ~e  will have 
to further tighten the already over-tight belt with the laudable obJect of throw-
Jog crores of rupees into the pockets of a few millionaires. 
Sir Ardeshir Dalal has come to the Govermnent of India with the Tata 

iradition behind him. The ho ~ of Tatas is well known for their antipathy 
to Muslim interests. They have always avoided in a careful and studied 
manner the appointment of Muslims either on the technical side or on the 
.administrative side or on the sales side of their huge organisation. Crores 
and crores worth of Tata steel is sold all over India every year but even the 
lIppointment of Muslim dealers is discouraged. All that I have 1';aid 'about; 
"'J'atas equally applies to the other huge industrial concerns of the Bjrlas, the 
Dalmias. the Sri Rams and the Walchands of India, for they too are noted 
for t,heir deliberate exclusion of Mussalmans from their organisations and 
business. 
The HonourRble Member for Planning and Development bas been true to 

his tradition. He had to confess to us only the other day that there was s. 
solitRry Musf'alman in t.he whole of his new and most important departmen •. 
'Sir Ardeshir Dalal has given us an outline of his scheme of development. Panels 
will he !'et. IIp for different industries. There will be the Birla Panel. the 
Walch and Hirachand Panel, the Purshottamdas Thakurdas Panei,the Kast,nr-
bhoy Lalbhai Panel and of course the Ta.ta Panel and so on and so forth. 'J'he 
taxpayers' money will be spent for the benefit of all tbese influential groupl. 
No Muslim will' ever get a look in. Sir Ardeshir Dalal may condescend to 
appoint a few Muslim office boys as 'a, sop. A few men will be purchased 
at a cheap price to beat their drum. New Non-Mul!lim industries will be e~ 

up and existing' Non-Muslim industries will ·be further developed. They will 
be assisted by ('ontrol measures and the extraordinary powers of Government. 
The Muslim taxpayer, citizen. cultivator, Ilrtisnll and consumer will have to 
make their contributions in full measure for the success of this grand he ~ 

'&IJ.d will thereby be forf i ~ new chains for their own enslavement. 
I repeat, Sir, that the Muslims of India will have none of this. --:Tb&y want 

sn economic nlan but it must be a phm wbose sole object is the welfare of ihfo 
masses and the increase not merelv of their nominal income but of their effec-
tive r~h i  power.' This can be Rchieved by an intensive programme for 
the development. of agriculture combined with small and r~e scale industries, 

ro i ~ for the needs-of ·theagriculturists. Indn,,;trial development. ·there 
must he but "are sbouidbe taken to !lep that. all Mmmunities-and 'within eRch 
community all groups of people' secure benefits which are commensurate with 
t.he sacrifices that as· consumers and taxpayers they wlll have to incm to enable 
Tndia . to compete with the .highlv ·industrialised· nations of +.he WP.'St. And 
lastI)' whatever plan we might wish to devise for the economic develop-rnpnll .)f 

R 
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India, it must fully take into account the polltical...l"ealitles, both present and 
future for the solution of ~ he fundamental o iti~  problem of this count,ry, 
viz., its partition into a number of self-contained and lwtonomous States .. Then 
our economic proble:rt;l must fully take ~hi  fact into ~ o t. W e. ~ t n?t 
also forget that the Indian States a8 well as the provlllces of, Brltish Indl" 
will be more or less autonomous after the war, and will not agree to the execu-
tion of economic plans which would involve completie-control from the Central 
Government. 
Mr. T.  T. Xrislmam.achari (Tanjore cum Trichinopoly: Non-Muhammadan 

Rural): Mr. President, I am afraid the discussion on the motion before the 
House bas been vitiated by the tone given to it by the wording of the originsl 
Resolution. In fact, asking the Government not to consider a particular plan 
is a negative Resolution and it is only because of the wording of the original 
Resolution that I moved an amendment to give a positive turn which to some 
appears innocuous, and perhaps meaningless, in the eyes of some others. 
Mr. President, I think it is extremely unfortunate that we should be asked 

110 discuss such an important question as the economic and industrial regener&-
Jiion of this country on a Resolution so negative in its outlook and with so many 
issues cropping up, not quite germane to this all-important problem which lS 
dear to the hearts of II1any of us. I do not stand here as an apologist of any 
particular class. I am not particularly enamoured of the Bombay Plan. I 
have not been asked to defend it. However as my Honourable friend Sir Henry 
Richardson mentioned, we do owe a deep debt of gratitude to those people 
who brought out that plan, for having focussed the attention of all people in 
this country to tbe need for economic and industrial planning. Not merely 
that. It has aroused the interest of the world t{) tbe need for proper economic 
and industrial planning in India. 

Mr. Manu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): That was done by tbe National Planning Committee. 
JIr. T. T. ltrisbnamachari: My Honourable friend wants me here to amend 

what I h!!.ve said by drawing attention to the National Planning Commitf.ee's 
work. I am not one of those who decry the Congress. I am a believer in 
that organisation being able to help us on to the freedom which we all want 
but I am not prepared to do any slogan-mongering here nnd say, that thes" 
reports of the National Planning Committee are bv themf'elves a law and rhat 
a plan which was devised in 1938 and 1939 will be suitable for application in 
1945 and 1946. I do not want to refer to that great undertaking of Pandit 
Jawahar Lal Nehru here for the reason that the outlook of the National Planning 
Committee in H138 and 1939 was somelihing which today is totally out of da.te. 
If my Honourable friend want-s me to refer to it, it is perhaps throwing me 
off my stride I will say this. The ~io  Planning Committee had envisne-ed: 
that a total quantity of 50 thousand tons of sulphate of ammonia over and above 
the production already existing in this country, which was then in the region 
of about 20 thousand tons, will meet the agrlcl1l£ural requirements of \hi6 
countrv. And todav I do not lJbink anyone of mv Honourable friends on my 
right ~i  support the idea that· the target: of 350.000 tons of sulphate ammoni'a 
envisaged in the Gregory Committee Report will be thetarg-et wl1ich win 
satisfy us now or five years hence. I have nothing to sav to the detrimenlr 
of th~t wonderful work of those patriots, but I do sav that so' far as the i ~ 
is concerned today, we look at it from a different viewpoint altogether. On some 
of the basic points agreement might continue to exist, but the tempo, the 
method of working it, and the manner in which we want the changes to be 
mllile nre completely changed Way and that h~ why I am not ma.king anv 
reference to ttJe National Planning Committpe's work. 
If my Honourable friend, the Mover of tbis Resolution, had intended ~ t 

hv meRns of this Resolution he. was goin'! fu condemn the appointment of Sir 
Ardeshir Dalal as Member in charge of Plnnning and Development for reason!; 
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of his own, I have nothing to say about it. The er o~ itie  that constitute 
this Government apart, I am not one of those who approves.?f the ~tio . of 
this Government in any respect. Much as I esteem the capacIty, t.he ~ t  
and the desire to do this country all the good they can of some of the, mdlvl-
duals that are in this Government, the fact tha.t the~ form part ?£ a o e~
ment the constitution of which I do not approve, remforces n:"e m my deSIre 
to e~ this Government removed as early as possible. If the object was merely 
to condemn the appointment of Sir Ardeshir Dalal on the part of the Honour-
able Members on my right, I do not want to interfere. But .if,. on the other 
hand the object was to condemn the Government for not havmg taken any 
definite and useful steps, the Resolution does not h.elp us. We may ask the 
Government not to consider the Bombay plan but It does not mean .that we 
condemn the Government for all they have not done. Anyway, >'mce. the 
Honourable Member in charcre of Plannir.g and Development has not provIded 
us with an opportunity to i~  this question of pla.nning and reconstruction, 
we might tl,tke this opportpnity of t.elling the Government exactly why we 
disapprove of what they have been doing. .  .  . 
The first report of the Planning Department, whIch was Issued m March 

1944, starts with a very attractive preamble: the Atlantic Charter; the United 
Nations Conference on Food and Agriculture; the U. N. R.  R. A., II:nd other 
methods of International co-operation and leads us on to the machmery set 
up by the Centre to deal with the problems of reconstruction which. it says. 
was done as earlv as .J une 1941. Sir. my complaint has been all along that 
we were not told in this House what the Government was doing from June 
1941. A few points on which we have elieited information has been by means 
of questions in which we asked the Government,-would you tell us what 
you have done with regard to this Committee? 'Why are you appointing Deve-
lopment officers? What will they do? Might I have a copy of t1e report of this 
pnriicular Committee or the proceedings of -that particular Commitree? We 
were begging, if I may say so, to be told what the GO"l'emment. hns been doin!S 
aU along. On that score alone, we have a very good case against the Govern-
ment. 

Having constituted this Department or rather the skeleton of this Depart-
ment in June 1941, we were told in the first report practically nothing. And the 
second report that has been given to us through the courtesy of the Honourable 
Member for Planning does not leave us particularly wiser either. The Press 
haR criticised this report rather violently. It has saH that it is a colleellion f)f 
claptraps and the methods of dealing with important problems in this country 
are of a kindergarten variety. But I can say that one or two aspects of th<:l 
report are particularly objectionable. Some of the fundam<:lntal assumptions .)( 
this report are far more faulty than the fundamental assumptions 'Of the Bombay 
plan for instance, the assumption that any constitutional or political changes 
which may be introdllced will not result in a radical departure from the present 
economic and financial arrangements. I thought that mv Honourable .friend 
Mr. Joshi would refer to this particular basic assumption i~ his speech. 'Vhat 
does it exactly mean? Are we to stick to the presen£ metborl of taxntion:) 
-Are we to allow the present commercial safeguards to continue to exist? And 
on the top of it all is the assumption tbat a thousand crores will be made avail-
able from the Central Government, which is the financial backing from the 
Central Government that the plan envisages. 
There is another important point which has been treated very curs0rilv. 

namely. the post-war employment. The problem of post-war employment if! 
being erio ~  considered in U. K. and there various economists have su?gestefl 
some ranical changes in the metbod of budgeting. Apparentlv. this spcon''! 
l'eport was compiled perhaps by a few clerl,s; perhaps checked bv nn UnCler 
Ref'l"efnry. ano this is all that has been vouchsafed to lIS. We can verv wf>l1 
o~ie~t to the ""f ~ bv-pnssing this House, by setting 11]1 several com. 
mlt.tees and o~ telling the Legislature what those committees are doing and noli 

~ 
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providina any representation for the Legislature on those comnuttees. 
o e~e t have selected the members of those committees probably because 
they were considered to be good people from the ,viewpoin11 of the Government. 
But nowhere is the politic\ll prejudices of ~he. present o .er ~e t ~etter 
reflected than in the constitution of the ProvIBclal ReconstrucMl0n o ttee~. 
In the Provincial Reconstruction Committee constituted in Madras there lS 
hardly anybody therein who holds political opinion ~i h .is not popular ~ith. the 
Government of the day. Such beina the case, I thmk It would be qUlte right 
and proper for us in this House to t~ e t ~e of the Resolutio? of Dr. Sir 
Zia Uddin Ahmad, which, from the way m which e~ er  of hiS Pa.rly are 
speaking, they will probably drop in its original form and, ask the o ~e t 
to tell us exactly what they are going to do in order to take .the House mto 
1.heir confidence. If my amendment is imperfect, I would sa.y this in explana-
tion: that it was reallv intended to force the hands of the Government to declare 
their policy and to tell us what ~he  lire going to do. But, Sir, w:hile I am in 
entire sympathy with anybody who condemns the action of the Government 
from June 1941 up to date in completely ignoring the Legislature, I am not 
quite sure that the amendIYlent of my friend Mr. Avinashilinga.m Chettiar is· 
going to solve the problem. It presupposes the sctting up of a Con:.mittee of this 
House for the purpose of considering the various plans. I am not one of those 
who believe that this House shoulfl. not be given the importance that is its nUf'. 
J am not against the use of the democratic method in such matters. In fact, 
J am for it. But democratic method does not mean that a bodv of elected 
representatives can sit by themselves and make Ii master plan on 'snch an im-
roi-tant subject which will require much expert knowled!Ze and it is oprn to 
(luestion whether they would be in a position to do it or will have the time to do 
it: 1£ the Resolution is passed as it is worded at present., I see no bAr to the 
Government allowing t.his Committee to do its own fun('tions. providinq; them 
with the necessary batta and travelling allowimces and daily a.llowances but not 
providing them 'With any secretariat and allowing them to carry on in their own 
sweet way the work they wish to start. Sir, co-orrlin'ltion is the preliminary 
thing that is necessary. We cannot. much ItS we diRlike this Government, do 
without II Government or a secretariat. If thiR Government goeR, and p 
National Government is set up in spite of the wishes of mv Honourable friend 
Khan Bahadm Shflikh Fazli-i-Haq Pirseha, it will have to possess a. secretariR.t 
to do its work. Sir, what then is the object in our just saying that we will do 
~  the work ourselves? 
Then we havA toO ,take note of a. verY imnortanii declaration made bv th~ 

Honourable Member fo" Plannj,1<! lind e~e o ~e t th'l other day. in answer to 
tl. question put by my Honourable friend to mv left, Mr. Neogy, 'when he asked 
. f the Government was aware that foreign. interests werp. planning to set up 
inilustries in this ('('lmtrv and th~ Honourllble Memher said "I have seen news-
naper reports. but T have no informR.tion". Sir. what reallv ba.ppens todav is 
thiR. If IndiA.n i"dnst,,.ialists want to Ret lIP industries, whether or not· it is 
Government owned or Government o tro e ~ h te er he thp, nJttl're ~ it.~ 

the canital iRsue is controlleil, th'l im'lort of machinw is controlled, shiTlPin" 
t!ITlaee is cont.rollpil. t.hp sllTlPlv of ('oal ann 'P()wel' is ('on trolled, the snpnly of-
W8!!Om:: is controlled. wherells -in S(I f1l1' PoR the foreigners are concernpd, I do not 
think Rny control ('omes into existence until they act.ually set foot in this 
country. F ere· is thp, CUriOllS position of an Honourahle Member of Govern-
mentr-not knowing of whn.t is h'mpeninr.. who is dependent merelv on the verY 
newspaper reports ·on which my Honourable friend tomv left and I are forced fA> 
"epend. Sil',the poi";t ~ ~  is this. I think the House ha.s to compel the 
o e ~ t to .recogmse thIS House bv the formation of " Committee of the 
Rouee Wlth whICh thp, GOTemment will work. to 'whichtht'! Govemmenii will 
bring ~  it~ plRns: and tore~i e ihafi the tiMI gil-V shan beoun. But if 1\ 
comT!l.lttfoe IS k !lilt down and plan apari from the o ~ e t of th~ dav th~ 
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plan will not be any e~ter than ~he. rep?rt issued by the National ~ i  
Committee, assisted by some ProvmCIal .GQvernments whiCh merely gIves l.I 

bare skeleton of a plan: the appointment of a general policy CommitLee, the 
appointment of Sub-Comnut1!ees--the proceedings of ~he o itte~ or .the re-
ports of these Sub-Cummittees do not make us any ~ er. I subnut,. S1I', that 
a non-official body without Government help is futIle. Therefore, SIr, 1. feel 
that if I subscribe my support to the amendment of my o o r ~e £:lend. 
Mr. Avinashilingam Chettiar, I shall be accepting a.n amendment which if the 
Government so wish will, in practice, prove infructuous and if the Congress 
Party are prepared to take the responsibility for it, I shall have nothing more 
to say about i~. 
The Assembly then adjourned for Lunch till Three of the Clock. 

The Assembly re-assembled after Lunch at Three of the Clock, Mr. Deputy 
President (Mr. Akhil Chandra Datta) in the Chair. 

][r. lIanu Subedar: Sir, it was in this very House about seven years ago. 
that Sir James Grigg speaking for this Government pooh-poohed the idea of 
the Russian development by the two five year plans, and decried the idea of 
s. plan of any kind whatsoever. It was at that time, Sir, that the members 
of the } ~ ro e  Group applauded and cheered, like the chorus in a Greek 
drama, whatever fell from the Treasury Bench. Sir, this Government has 
worked without a plan; in 150 years' rule there are still 500,000 villages in 
this country which have got neither a school nor a dispensary; and in spite 
of all this it is a pleasant thing to see that they are also making some pro-_ 
gress towards a planning programme. It is pleasant to see that they have 
appointed one of the ablest and one of the most sincere businessmen whom 
they could pick up from Bombay for this purpose. But, Sir, here' also let 
me express the difficulty and the diffi8.ence which we feel. There was n: 
time, ;n the days of Sir Ali Imam and Sir Sankaran Nair, when a single-
man in the Viceroy's Executive Council was able to plead the cause o! llon-
officiai·lndia. But nowadays what we hear is that between the two parts 
of the nutcracker, namely, an English Secretary and an English Viceroy, 
all the nuts get properly cracked, except those nuts like Sir C. P. Ram .... 
swami Aiyar, Sir Homi Mody ana Mr. N. R. Sirkar, who ran away. 
Sir, it is not, as Mr. Krishnamachari said, that we object to the appoini:-

ment of Sir Ardeshir Dalal. I say without hesitation that if there was n 
board which was going to make a selection for this very purpose, and I WK 
& member of it, .I would not have the slightest hesitation to have Sir Ards-
shir Dalal appointed for this place. But I want to know whether he will 
plead our cause in the Executive Council or whether he will use his office 
in this' House to explain and justify and support the policies which mlly 
have emanated from elsewhere. Sir, I have read the Bombav Plan and I 
have also read the Honourable Member's report which we have got. These 
are topics so large and so extensive that it is not pOl'sible in the course of a 
fp.w minutes to deal with them. There is one point in common between 
both these plans. The Bombay plan could have been made ten years ago or 
ten years hence, in the sense that it takes no account whatsoever of the 
great event, viz., the war, that is going on. There is no mention of it; it 
o~  o~ contemplate or recognise .thn numero:us and far-reaching changes 
whIch thIS country and the rest -of th(' world is bound to undergo on account 
of the war. . 

With regard to this plan of my Honourable friend he does not say this is 
final; and I will in justice to bim say that this is too provisional, t.oo !'Iketchy 
and too loose to be regarded as final. Sir, in this plan, at all events. there 
is a mention of the ex-soldiers and how to settle them. But the first stan.. 
ing point of any plan in this country should be, what is the present condi.-
tion of. this  country? Sir, we had f\ food deb'ate for three davs in which 
anxiet;>' was r e ~  on all sides as t,o whether the position was quite all 
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right even now, and whether the provinces other than. Bengal and Bihar 
may not have the misfortune tc. undergo the same travail and trouble, the 
same hunger, the same millions of inoculations and the ~ e millions of 
deaths. After all we are not certain. I raised the Iioint the other day 
whether a greater number "f bovine cattle was not being slaughtered in this 
country than is being borne; and if that is the case, whether your Grow 
More Food campaign may not become a Grow Less Food campaign. These 
are apprehensions which are expressed all round. Take other issues. 
Animals are being slaughtered, trees are being ruthlessly cut down, fore!lts 
sre being depleted, even the climate and rainfall. in this country may change. 
Serious things are occurring all round us; and the first task should be to 
pick up the country,-whether it is now or whether it may be, in the still 
more threatening continuance of the war, for the next three or four years,-
to pick up the condition there and first of all to repair what is gone, to bring 
it to the same normal condition as this country was in before the war. 
That in itself is going to prove a tae,k; I am riot sure whether this Govern-
ment would be in a position to deal with it. But there is a still further mis-
fire so far as the Government plan is concerned and equally so far as the 
Bombay plan is concerned. That misfire is this. At present in India there 
is a certain amount of industry; therc are a cert·ain number of factories and 
certain kinds of production going on. AU these industrialists,-and I speak 
with first-hand knowledge of their mind and their henrt,-are worried as to 
whether they will be able to maintain their industry intact and in the same 
condition in which it is now, or whether there will not be world changes, 
tariff changes, exchange ratio and other changes, currency and inflationary 
changes,. Government control and ordinances; whether there will not be one 
or all of these measures by which their present position instead of improving 
may become worse. 

Sir, the other day 1 asked the Honourable Commerce Member. whether 
it. was not true that a larger measure of export trade would fall ~ t  the 
hands of British firms after the war on account of the kind of regulation 
which they had made and he said, no. 1 know what the situation is. He 
must have seen what the Exporters' Association in Bombay has written. 
But the position is that here and o~ even during the years of war, when 
India's war effort is so much spoken of by the other side, even now this 
Government has not been able to protect the interests of Indian trade and 
industry such as they are. How do you expect us to believe,-may I as1;:,-
that your efforts will then lead us to the expansion, lead us to the great 
dreams of great scope and great e ~ o e t which you are holding cut 
before us? How do you expect us to trust that you will have the will, the 
energy or, what is more important, the powers, in order to do the right 
thmg with regard to not only the existing industries but their expansion and 
greater development which you propose to bring about? Sir, the Times 0/ 
India, which is claimed to be the biggest newspaper in Asia, is not very un-
friendly to this Government. Two days ago, writing on this subjeot, the 
Times of India said that Government's plan, stimulated, as it is n:Jw 
acknowledged, by the emergence of the Tata plan, was lacking in two diree-• 
tions; that first, it did not deal with the political issues which may arise and, 
secondly, it lacked altogether any mention of the finances and the financial 
issues which may be involved. Now, Sir, the TimeR 0/ India does not gen-
~r  .try to put. difficulties in the p.ath of Government and yet thi!'l )laper 
very rightly put Its finger on the baSIC shortage of this scheme which Gov-
ernment have put forward. Let us hOlle that it is not. final and that Sir 
~r e ~r Dala! would be ~e to put the deficiencies right. But can he put them 

~ht t,ill he IS told. what 111 gOl.ng to he the financial set.-up of this country? 
SIr, h ~ w.e talk m crores owmg to the wrong prosperity which arises out 
of the pnnting press; we are now not content to deal with & few lakhs or 
with a crore or two, we now talk in crores. 
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Mr. N. K. Joshi: Thousands of crores. 
Mr. Kanu Subeda.r: I remind this House that that patriot Gopal Krishna 

60khale in this very House for the last five years of his existence kept on 
urging every year on Government .to raise a loan of one or two crores every 
year in order that compulsory pimary education may be established ina-this 
country. It was Olle or two crores every year, which this very Government 
had then rejected. Now they Ilre talking of running into & few thousand 
crores. A few hundred crores seem to be nothing. In his country in which 
human beings are dying for want of food and for want of medicine, 
Government is going to spend 450 crores of rupees on roads. Even if they 
have no food in their stomach, even if they have no clothes to wear, even jf 
they have no medicines,-no attention of any other kind, they must have 
heautiful roads which our Govel1lment here is going to give them. 
There are discrepancies, shortages, and lacunas of all kinds. My ~o

'Ourable friend must be self-conscious of some of them as I am and our object 
in mentioning some of them is not to weaken him in his efforts but to warn 
him that there are many things which need to be attended to before we shall 
reach any satisfactory solution. 
At the same time I have very strongly deprecated what the _ Leader of 

-the European Group said. This Group, which was opposed to all plans of 
any kind, has now to climb down a peg or two on this subject and it o ~  

'Out now with asking Government and this HousE' and the people of tblS 
country not to decide anything too quickly-keep an open mind. In other 
words, have nothing definite. You can keep an open mind, Sir, while the 
people of the United Kingdom  are already fixing their aims; they Bre already 
pursuing those aims. Have the Members of this House heard that it is 
definitely said that the United Kingdom cannot exist, that sterling is going 
io be a very difficult currency, and that England on account of her indebted-
ness and the destruction and-the poverty cannot exist unless it exports 
twice the amount which it was doing before the war. In this, may I suggest, 
Sir, we have got something very ominous because I know to wbich country 
can England export twice the amount that she wa.s exporting before exceplll 
io tbis unfortunate country. And, Sir, I have questioned whether Govel'll-
ment have taken any steps, whether they have made My provision!! to 
secure ..... 
Mr. Deputy PreBiclent (Mr. Akhil Chandra Daifta): The Honourable 

Member has one minute more. 

:Mr. Manu SUbedar ... that India shall not buy too dear, shall buy in the 
ehpapest market, and shall otherwise safeguard all the various intere3ts of 
this country. Sir, I regret to say that so far at least Government have not 
done so. ~ beseech the~ fte~ my suggestion that they should set up what-
f ~r machinery may.be III theIr power in order to safeguard the interests of 
thIS poor country. Wh ~ cannot suffer any more. And, lastly, Sir, Illay I 
s.sy th!l't on readmg this GOl'6rnment pamphlet, what was it that was npon 
my mmd .... 

. Mr. Deputy President (Mr. Akhil Chandra Datta" The Honourable Mem-
ber's time is up. -_. -

'Xr. Manu Subedar: ... that new services, new boards, new experts from 
1ibroad, new institutions. in other words, a very top-heavy administration is 
already ~o o e  to be put up, alld some of us look upon this with very great 
:apprehensIOn. 
Dr. Sir Ratanjl Dinsh&w Dalal (Nominated Non-Offit!:al): Mr. Deputy 

President, Sir. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The practice is for 
Members to catch the eye of the Chair and it is not quite proper to ho ~ 

"·Yr. Deputy President, Mr. Deputy President". 

:Mr • .Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan 
'Rural): I rise to support every plan that will raise the standard of life of the 
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l hIr. J amnadas 1\1. Mehta.] . 
poor, and to oppose e ~r  plau which, whatever its pretensions, cannot really 
gO so. 1 am not, therefore, particularly fond of anyone scheme or another ~ 
The Bombay Plan, which firsli held t.he field last January and has since beell. 
foll<"'l"ed by other schemes, had this fact to its credit tnat it gave us some-
thing to tnink of. Before 'the publication of the Bombay Plan, the general 
1ie1ldency was· to talk of reconstruction in a hazy, loose, and general manner ... ., 
}<'or the first time after the publication of the scheme we were pinned dowll \, 
to somethiug concrete. That is the indebtedness which we o\ye to the 
authors of the Bombay Plan. That does not mean that therefore we are. 
bound to agree to everything that they have said. The authors of the Bom-
bay .Plan themselves were quite moderate in their claims when they wrote. 
it and this is how they put their own plan before the public: 
"That this Plan is a statement in as concrete a manner as possible of the objectives to 

be kept in mind in economic planning in India." 

And then they say that they have not yet thought either of the distribu-
tion or the measure and ext.ent of State control or the technique of organi-
sation. 'Ihat \vas, therefore, 11 very moderate way of putting their own 
scheme before the public. But in less than two months there was held the 
conference of the Federation of Indian Chamber of Commerce and Industr,Y-
in March last-and the newspapers blazoned forth in ten columns eight 
columns, six columns of speeches of the protagonists of that scheme; it ap-
peared as if they had tried to benefit the world by their wisdom and as if 
before that Plan there was no soul who had ever thought of reconstruction. 
And they \vere angry that any criticism could be made about that plan. I 
understand one of the biggest signatories to the plan said, "If India does not 
accept the scheme, Heaven help India". The fact is that while it is worthy 
of Qur consideration· it has no claim to infallibility. On the contrary, the 
scheme it; full of pitfalls, and inaccuracies. The Development Member wall 
a Commissioner of the Bombay Municipality for a number of years. I 
wonder why he should have put his signature to a document in which the 
housing problem of India is dealt with but is filled in with absurd figbres. I 
am going to prove that to him and he will have to admit it. In this plan the 
housing required in 15 years is estimated to cost Rs. 2,200 crores for the 
whole of India with a population of 40 crores. Now, Sir, let him remember 
that in the city of Bombay the Housing is 74 per cent. overcrowded ana 
indeed he admits this in his plan.to which he has put his s:gnature. Where 
100 sq. ft. should be the accommodation,in the city of Bombay there is only 
27 sq. ft. Therefore, virtually three times additional accommodation in th.:} 
city .of Bombay is required before the housing in Bombay .can be according 
to hIS plan. Now the cost of housing of this 27 per cent accommodation in 
the city of Bombay is Re;. 225 crores. 1£ he consults the municipal 
!lnnual reports, he. will find that the rental value of the property in Bombay 
1S ~ . 15. crores a yea,r and if you multiply it 16 times. the value of the pro-
ert ~  WIll be o e~here near Rs. 250 crores, i.e., tho capital value .of the 
hOllSl?g accommodatIOn of 27 per cent. If therefore according to his plan, 
the Clty of BOI?bny alone is to be ~o e  with 100 ~ ft. instead of 27 sq. ft. 
t?e total cost 1I1 Bombay of housmg should be four times, or at least three 
times Rs. 250 crores. . 

The Honourable Dewan Bahadur Sir A. lI.&maswamJ MudaUar (Supply 
Member): Provided they live in palaces! 

1Ir. la.nmadas II. lIehta: Yes,. my fril'lnd lives in palaces when he gOM 
tn Bombay. Do not think that the people in the city of Bombav live in 
palaces. The city people live in hovels. I can assure him of that .• He will 
learn that 35 people ~r single tenement will be found to be not uncommon 
in the laElt Bombay census report. Therefore I am not quoting the cost of 
the palatial housing in Bombay, and that cost according to this plan must be a 
thousand crore:.::. I say this on +,he authority of thi5 plan .. · Buts. thousa.nd 
erores of pre-war money would be three to rour. times that now and· still the 
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authors of this plan have provisionally said that in 15 years the housing cost 
for the whole of India would be Rs. 2,200 crores. May I say that these-
figurt:s are fantastic and misleading. 1 am giving you "oJ?ly one instance but-
the figures of medical relief are  equally misleading. But I ~ e no time to 
go into that except to point out that this 15 years plan which was boosted 
for bamboozling the public of Delhi last March in columns _and columns of-
patriotic newspapers is fundamentally wrong on figures. In Bombay alone-
it will cost Rs. 750 additional crores and there is vet Poona, Ahmedabad, 
Sholapur, Hubli. Thus Rs. 2,200 crores meant for -the whole of India will-
not be sufficieilt for Bombay alone, which-. is 1/15 of India. Therefore if the-
figures of housing alone are to be put down on the basis of this plan, tbey 
should not be Rs. 2,200 crores but fifteen times that. 

After tbis, is there any point in examining the figures of this plan? They-
are so thoroughly wide off the mark especially in terms of the present money 
value. I am respectfully inviting the Honourable the Development Mem-
ber when hE' replies to show me where he could correct me and I should very-
gladly and thankfully accept that correction. I do not want to go any further-
into the question of the figures. 
Kow, Sir, I would like the Honourable Sir Ardeshir Dalal to tell me-

whether in the proposed industrialisation any provision exists for social ser-
vices. May I ask him if he can tell me what the figures for social service-
expenditure in the 15 years plan are? I would feel very much obliged if in-
this 15 years plan any share is given to social services, like unemployment 
insurance, minimum wages, social policies for the aged, childhood and' 
women: old-age pensions, children's allowances, and womell's benefits. 
What are t,he figures which these industrialists are working on? It seems to-
me that the plan requires the country to support industrialization by protec-
tion, by State control in every possible manner. I want to say clearly on the· 
floor of this House that I stand for protection to industry. I do not want It 
foreigner to inundate my country with cheap f ~ re  goods. But 
there is one condition alone on which I will .agree viz., that all the rights 
that labour ~ o  in enlightened countries shall be conceded simultaneously-
with the protection given to any industry. 

Prof. 11. G. Banga: What about the rights of peasantb? 
Kr. Jamnadas II. lIehta: I am coming to agriculture if I have ti.me·-

otherwi;.:e I will leave them, in your safe hands! 

I say that protection I shall give but only on the condition that the work--
ers shaH get unemployment insurance, decent wages, children's allowancell, 
women's maternity benefits and old age pensions. Unless these things are· 
conceded, proteotipn will be a fraud-, and a furthe.,r exploitation of the poor 
people of this country. Therefore I appeal to my friend, Sir Ardeshir Dalal, 
who, although he appears to be sitting so mildly, I know is ready to pounce-
on the unwary. I know him too well to think that he is really 8S gentle M 
he looks. I am therefore all the more careful in quoting -figures where his 
signature is and I am giving him my own humble lIubinission that in the mat-
t~r o~ protectior: h~ h is wanted by .these people, I  _ shall be prepared to-
gtve It as 1\ natIOnalIst but. on the footing that industrial labour shall get all' 
the benefits which enlightened countries give to their labourers. -

The last point is this. England has already declared full medical relief' 
for the people, even though t.he war is going on, as a part of reCOl1F!truction. 
Is our Government prepared to do the same? Why does Sir Ardeshir Dals.l-
avoid a full scheme of medical relief even during the war? Why? Is it 
because medical relief is less necessary in this country? I am sure he will 
not say so. Only six per cent. of the people in this country get drinkable· 
water. Acoording to Sir -Jogendra Singh's plan published last March -94:--
per cent.. of the people in this country do not get drinkable water. How· 
ean their health be good. They drink water full of mud, worms .... 
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JIr. Deputy President -(M! .. Akhil Chandra Datta): You have one minute 
more. 

JIr. Ja.mnadas X. Xehta: ... cattle dung. They should be provided 
with pure water and medical relief without waiting for the war to be over. 

Then again the figure of Rs. 3,400 crores of created currency is simply 
.ataggering. It is declared to be the starting figure. I ask the Honourable 
Member not to accept that figure but to read the history of the currency 
market which is given in any standard economic book. _ It is pure make-
believe that Rs. 3,400 crores of created money can be created without putting 
the country to the greatest misery and trials and tribulations. Ou these 
. grounds I do not support the scheme wholeheartedly but I ask ths Govern-
. ment to examine all schemes. .  .  . 

Kr. Deputy President (Mr. Akhil Chandra Datta):. Your time is up. 

JIr. Jamnadas X •. Mehta: I ask the Government Member, before I sit 
down, to examine all schemes so that thCl country can get the best out of 
-ihem. 

JIr. Bhulabhai J. Desai (Bombay Northern Divisions: Non-Muhammadan 
Rural): Mr. Deputy President, Sir, it is by almost a c;ide-wind that one of 
-thE:' most important issues which must occupy the attention of this House 
has COIIUl before it. In a sense I do not regret that it has so happened, but 
J do regret that there was not enough time allotted to the House, if really 
this guestion was to be fully discussed. It is true that by reason of the 
manner in which it has come, it was possible for the Government to take the 
-attitude which they have done. Being a Resolution by a Non-Official Mem-
ber purporting to negative, if not criticise, a particular plan or the basis of a 
plan which is before the country, naturally everybody was obliged to point 
out the basic principles which should govern the future question of recon-
-.truction. Hence it is that one finds himself in a somewhat less direct posi-
tion than I should have wished this House to accept, if we were in a position 
lo discuss this matter like we discussed on the last two questions here, the 
question of South Africa and the question with reference to the Food Prob-
-lem. And none the less, whenever an issue arises before this House it 
becomes the duty of those who represent . the people that the point of view 
which they wish to urge should not go by  default, whatever may be the form 
:n which it may come and whatever may be the embarrassment which may 
-be caused to us by, f~er all, parliamentary tactics, which, perhaps, i!'1 not 
the common monopoly of the other side. The amendment before the House 
-which I wish to supporl is this: 

"That an elect'ed Committee of this House consiRtinlt of not more than 15 memhera be 
appointed for the purpose of considerinl! the several points for post·war economic develop-
-ment of .India, agricultural and industrial, with instructions to report to this House." 

Having regard to the very terms of the amendment which I am support-
ing, it is perfectly obvious or :t must be so, in any case, that the desire is 
not to anticipate the examination of the merits of any particular plan. The 
whole object is tv support what. we are i ~ for as against leaving our fate • 
-in the hands of th:s Government. The real issue therefore before the House 
-is not whether the Bombay Plan, or the Visveswaraiya Plan or the much-' 

~or Roy plan o~ any other plan i!'1 of the same kind (The Roy plan was 
.• ertamly a much-pald-for plan and there is no secret ahout the payment that 
was made fOT it), but the question before the Honse t.herefore is not which 
·of the seversl plans are good or bad. That is not the issue just now, though' 
perhaps in very few words, ri ~ the short time Ilt my disposal I will poirit 
-out, according to our llUmble lmderst-anding. what !'1honlrl be the bash" cf a 
plan. But, at the same time, I do not' wish the disC118F!ion to take the turn 
which it hRs taken hitherto, aF. il the BombRY fllan or any other plan was the 
,,.ubject of actual discussion here today. 
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Kr. Jamnadas II. lIehta: That is the main Resolution. 

Mr. Bhulabhai J. Desai: What does it matter? I sho;u.d suppose my 
friend to know the rules of the House better than I do for he has been a 
little longer here than myself. I am sorry he has forgotten them. 

(Interruptions from Mr. Jamnadas Mi. Mehta and crieB of "Order, -Order" 
from Congress Benches.) . 

Sir, I am not giving way to my Honourable friend. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
Member should not be i ~e i te . 

Kr. BhuJ:abhai J. Desai: The words of the amendment are: "all the 
words after ihe words 'Governor General in Council' be omitted,"-I hope 
this is plain English and, understandable by a Member of this -House-" and the 
following be substituted, namely: 'that an elected Committee of this House 
be constituted'," so that as the result of the amendment what is substll.ntially 
now before the House is what you may c311 the amendment. Merely because 
the discussion has taken the turn it has and because some Member has Flome 
pet gibes against himself Of" for himself or against somebody else, that is no' 
the way in which to deal with a problem of this kind. It is true that there 
was a re90lution before the House. It is in substance substituted by another 
resolution. According to the rules in this connection, if the amendment is 
good, the one that will be put before the House should be the ~ e . 

which is now before the House, because if that amendment is carned there 
is nothing else before ~the House. For what is the meaning of saying "sll the 
words after the words 'Governor General in Council' be omitted": it is very 
much like what happened on the last occasion. They come snd Bay "the 
policy of so and so be taken into consideration" and the amendment is: i:tavin« 
considered we come to this, that or the other conclusion. Does anvbodv tell 
me merely because the first words are there, that therefore the eff~ ti ~ snd 
operative part is not the amendment before the House? But wh3tever it is, 
the constitutional position is n:Jt appreciated. But whatever it may I)e, the 
amendment in support of which I rise before the House is that instead of 
entrusting our fate to the present Government, it is the desire of this Honse 
that they will constitute a committee which will go into this question. That 
is the substance of the whole point before this House. There should be no 
mistake about it. The Government cannot c13im the monopoly of dealing ".vith 
a questbn of this kind and it is suggested how this matter could be dealt ,00 ith. 
The very plan. which is the basis of this discussion pUl1lorts to say, Bnd i.e 
fact in unequivocal terms it is stated in paragraph 2 of the plan itllelf th&t 
• 'Underlying the whole of the scheme is the .3ssumption that on the terminA-
tion of the war or shortly thereafter a National Government wO\lld come into 
existence at the Centre, that it will be vested with full freedom in economic 
matters".-Tha.t is really the basis of that fllan. If that is the basis of the 
plan, it is perfectly intelligible that no plan made bv :mv alien influence or 
1I.Iien interests can serve Rny pury>ose at all. It camlot ~ that other per.!:lnl 
'with other ideas for the good of this country will make a plan and the 
successor National Government will CArrv them out. Therefore I wish to I'Je3r 
the whole misconception before the House, that there is nc half-wav i., thia 
matter. I dare sav that RO long 8S this particular body of men o~ti e te 
administer the affairs of this country, they will continue to do Wll1lt rhey like 
during their term of office. That unfortunately is the consequence ':If the 
constitution under which Indi::! is being governed and I have stood before thil 
House times without number tltat the obvious farce of calling this a reprelieno-
tative Assembly, before which every matter is brought and the impression 
given to the world liS if the people of this countrv are reallv o i t~  with 
'he Government of this country should be ended. ·It i~ a f r~e the ho o ~  
of which must be exposed. We cannot merely be a party. We have been 
told "You do not co-operate ". "We come here; if we agree, it is all right; 
if we do not agree. it is equally all right". and then enter the o er r ~ t 
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House and have a. certificate. Therefore it is perfectly obvious that the>' 
Government of this country is being carried on under a very few sections of' 
Ule Government of India Act. We are here undoubtedly. But the other day 
an Honourable Member who sometimes was on these Benches, having been 
tr:mslated into the other stratosphere, began to talk in very mild language, a 

~ e I think which if he had considered he would not have used-"You 
know the constitution under which you are here; you know the eonstitutionai 
limitationll under which you are suffering". I do not know what he e . t~  

but what he suffers from is a matter for the HOJIse to judge. The only short 
question before the House is this: notwithstanding" the constitution under 
which we are working, to the extent to which the limifled right!;, 
exist in this House, is this House going to assert itself or is it 
going to surrender itself to the Government? It is perfectly true, and: 
I am fully aware, that notwithstanding the passing of a resolution in the 
tenus of the amendment, the Government may still say that "there it; a 
provision in the Government of India Act by whioh we are not obliged to-
implement the resolution of the House". But let us once for all and tor the 
last time understand that this is the whole value of this great farce which is 
being enacted. here day after day. If that is the whole value of the farce wpicb-, 
is being enacted, let us understand it. I said so, some four years ago before' 
this House, that out of the manv hundred resolutions and votes that this Houlle-
had passed, notwithstanding th~ 55 borrowed or pocketed votes, we ~ti  find' 
that none of them was actually carried out. I am fully aware of that; and I 
am fully aware as to what purpose we can make of the very great difficulties.: 
in which we find ourselves; but at the same time, if you are going to be sub-
stituted as this very plan says, if you are really honestly of the o i io ~t 

merel;v those individuals sitting here, but His Majesty's Government-that 
lome time or the other and as soon as the war conditions penuit or i,he end 
of it. if a national Government is to be constituted, then they must realise-
that what they are doing now is. not the manner that is consistent with tbeir 
belief, if they profess it. Of course if the belief is that the present ~ t re of 
the administration of this country is to be continued, that they are going to. 
continue to administer the affairs of this country, with the mere profession of' 
this plan being carried out or whatever it-is, by a national Governm,mt to--
eome-let uS fully understand it. Either they mean it or they do not mean. 
But if you mean it, then I come to the merits of the controversy before the, 
Houge, because it is no use-it is not a matter of the merits of Sir Ardeshir 
Dalal for whom, as he knows, and for whose abilities I have very grea.t respee': 
it is not a personal issue between him and us, or between us and the personnel 
constituting the Government now. The issue really is, what is it that is going 
to be the future of India, and' who is going to have a 9&y in the ma.tter, be-
Muse indeed the mighty Government as it now exists, entrenched in the-
manner in which it is, may Bay "Oh, yes; you give us advice; we will see-
what we can do; and after all we eannot give you anything more than this or' 
that; we do not want your approval; we do not want to commit ourselves to 
anything. We will just do what we want". That is going contrary to the 
scheme. Let us at least know it because the time ha9 now come when the 
Government and the Government Member when he gets up to reply according-
to convention I expected that being a. non-official Resolution he would Ipeak' 
before I diel ; but it is in order not to give anv chance of no grievance and to llIR1re ' 
8Ilr position perfectly plain that I have ris;n before this HOllse. The position 
thAt we make plain is thi;:;: that this House, notwithstanrling its mixed '!ompo-
sition, is. the only body of men, through their representatives, to have !l plan 
for the fUtllT8: and nohoc1v else CRn hRve not merely the right but the quality 
to be able so to do. And why do we say th3t? Xotwithstanding the fact tha.t 
We are suffering from the handicap of, as I said., 39 and 11 and four or five-
others whom one need not name-naturally this is !t very mixed body-it is not 
a real representative body: thRt is obvious: but still we have the consolation 
that if & committee of his House is constituted we shall be a.ble to persUAde-
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-even those unwilling friends of ours as to where the future of India lies; and it 
:is only such a plan that any future national Government can hope to work. 

It is a perfectly absurd thing to tell thi~ ~ e "Y".e ~  have a plan;. ~
nably we shall put a part of it in execution 10 anticipatIOn of your commg , 
"which has been the custom largely of the other side of the House hitherto, and 
at the end of that you probably come to a national ~ .er e t which is loaded 
-with everything they have done and undone. That 18 10 short what we do not 
"want. This HOUle stands not merely for its own dignity but for th.e future 
interest of this country. Why is it said that an elected committee of th ~ House 
.cannot carryon? Somebody told me "But you have not got a e rei ~t  you 
have not ~t clerks; you have not got men, to prompt you from behind, 8~ t~e 
Government Members are inclined to be done"; but allow me to tell them this: 
-that I have had some experience of committees in the past--I will remind them 
-()f a case that is well known to the Government of India, or ought to be. A 
committee was set up by the Government of Bombay for the purpose of regu-
4ating the affairs of the Stock Exchange of Bombay. They invitAd Mr .• \ttlee 
who was the President of the London Stock Exchange in the previouayear. 
They had 8 large number of members representing many trades there. We Bat 
down in a committee. I happened to be one of the members of it; we examined 
witnesses for a period of some six months. At the end of that, some of my 
-friends told me they were agreeable to the outline which I presented. One 
after the other as was the custom in those days slowly drifted, saying "1 Rm 
very sorry. Mr. Desai. I agree with you in the main, but this will not do". 
At the end of it, everybody backed out and they came and told me "Look 
bare; why do you not write a dissenting minute. I wish to write a report as 
much as you have the right to write a report". Mr. Davies was then Secretary, 
who afterwards became the Judicial Commissioner of Sind; Rnd he said "Look 
here, Mr. Desai, I will write the report for the majority of the committee: and 
what will y:m do'? You have not got the men". The suggestion was that I had 
not got a secretariat. Fortunately, those of us who had the energy and the 
resource did not wait for a secretariat to put on paper our views. By luystilf 
-and alone, I am proud to say, I wrote _:'I. separate report, in a minority of one. 
Tt was examined by the Government of BOJ:!lbay and it was examined h~r the 
Government of India; and most reluctantly the Government of India \VA" 
'Obliged to accept the report of a i ori~  'of one. So that you may be quite 
-cerbin that you cannot non-cooperate. If a committee of this House is eonsti-
-tuted, the Government at its peril will refuse to be the first witness before 
-that committee. The Government at its peril will withhold that co-operation; 
"and if it does that. it does not deservp. to survive one single day. Therefore 
"it is no use telling me, as one of my friends imagines "Let this committee go 
-on; let the Government go on". I wish to see the Government going on under 
-these circumstance"!. If you reanv set up a committee of this House. it is it-II 
-privilege that the first witness will be its own servant paid by itself. They wi]) 
nave to come before the committee and it will be the right of the eommittee 
10 examine them and examine everybody elRe who h9.1!1 a scheme and ultima,aly 
in the interests of the nation put forward a scheme which alone a ndbnaI 
'Government ean work. 

That. Sir, it'! the first answer to the unfeasibilityof the seheme. It has 
"always been taken for granted here as if all those standing on the other side 
:ind everybody who" is pain by collecting taxes from us-thev Rre my servants 
in the ultimate reality. True under the present entrenched constitutil)n thev 
may not he; but it is time that we toM then and they realise exactly wher's 
ihey stand and where we stand with reference to an these reIlOUTCPI':. r,hat we 
-provide by the sweat of our brow and bv the blood of my people. Therefore j. 
is that I ask that not a. dissenting member here will be found from among the 
elected Members of this House who will not be prepa.rpn to forego his seJf-
l'espect and be prepared to say that a committee of this House is not a fit body 
for this purpose. 
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There was another gentleman who suggested "Oh, but we are short of 

experts". That is an extraordinary proposition. I have always thought tha.t. 
experts were not members of ,the committee--experts are there as witno",ses: 
experts are there as advisers. I have never yet heard in my life that " body 
of men, with a trained mind, with fair clarity of reasoning and fairly well 
equipped with integrity and with a single eye to the welfare of the nation, can 
not possibly understand a problem of this character; and there may be those· 
who are suffering from a defeatism which I certainly hope this House will not 
suffer from. No Member of this House should accept this unfortunate position 
which is foisted upon us that we cannot, as a c:>mmittee of this Houee, find out 
what is going ,to take place to the nation as soon as the national Govenlment 
comes into existence, to present it to that .Government for the purpose of 
execution. 

A few more words I should like to say as to the basic principles which would 
be accepted by that committee. I have no desire to anticipate whatever I1<ay 
be the ultimate prineiples evolved by them in the light of which they will us. 
the information. Somebody says-where is the information, where '.re the 
statistics, where is the knowledge of the c:>ndition of the country, where .)re thp." 
experts. I submit, with very great respect to this House and to the people at 
large in this country that if and when a committee is set up and the Government 
here, of whatever personnel it consists, refusee to co-operate with it, we shall 
still produce a plan which would be acceptable to the national Government, 
superseding everything that the foreign controlled interests will produce n the-
other side. So that, let us not waste time and money. If we really mean 
business and are honest that at all events in the post-war world the represent!l-
tives of the country are going to govern the country, then it is for the :epreseTl-
tatives of the people, however belated it may be, to formulate a plan. Let it 
not be imagined to be the monopoly of a few persons on the other side, h:>w-
ever able, however gifted and however talented they may be-because it is not· 
the talents that govern this matter, at all events talents alone. I trust that 
there is talent enough in the rest of the country and what is more there is that· 
integrity, with a single eye to the go:>d of the people of this country, which is-
the real basis of the whole matter. 

Then, Sir, I should like to say a few words as to the principles which, ~ alI 
events, it will be our duty to submit to that particular committee which wilJ be 
set up and which will examine the information, both expert and otherwi8e. 
We realise that this country is extraordinarily well placed in this matter. I am 
not one of those who believe that we suffer from that kind of complex which 
has led to what is called the division between an agricultural and a manufMtur-
ing country. That is the fortune or misfortune of some smaller countrif.'s, far' 
away in the islands either in the East or the West, because it is true :;hat vou 

~ot eat coal and cannot eat steel. You cannot eat iron and hence it is that· 
they have got to exchange their m:mufactured goods for their food and dothing. 
My country is in a much more fortunate positbn. I have it from many Iltandard" 
books that among the 27 basic raw materials which the world wants from time 
to time we are in possession of some 22, eo that you mny be quite certain that 
this coui-try is self-sufficient and can beinade t:> be so under proper genuine' 
national Government; and our resources are almost equal to that of any of the-
United Nations. It is that aim that we h3ve before us. We neither wish t·G 
be industrial nor wish to be agricultural. Our aim is a combination of the tw:>. 
Our aim in the first instance is not to be an exporting country of manufactured" . 
products. It is enough for us to keep out those manufactured products which 
take away the equivalent in raw c:>mmodit,ies from this country and produce· 
enough in order that my countrymen will not have to look elsewhere for the· 
purpose of manufactured products. But that is not the whole of the Jl"oblem 
before the committee. .  -

The renl pr:>blem before that committee woulc1 be to trY to mise the dandard" 
of life of 85 per cent. of the people who form t.he backbone of the countrv. !\. 

J -
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~ deal has been nid about factory labour. It is well known ~h t I han the 
~e t sympathy with it but let us not have an obsession in this matter: Let 

UB not obscure the problem. After all, at present, on a very rough eltlUlIl,te, 
lome three millions form the total quantity of factory labour.. (An Honourablfl 
Member: "21".) I was thinking of the war, on account of WhICh there has been' 
increased employment. Make a liberal estimate and take the figure at. ~ 
millions. Add another 3 millions to it, for the purpose of the new mdustrleg. 
That is only 6 millions and the problem iltill remains of the resi of 'he 400' 
millions of this country. 
In this connection, I should like to cite only one instance. Years "go, we 

brought a Resolution in ~i  House and we asked that the Railway e rt ~ t  

should set up a workshop in this country for the purpose of f t r ~  

locomotives and steam engines. Sir Muhammad Zafrulla who was then m' 
charge of the Railways told this House seriously that it will take 95 lakhll, 216 
cost. That was his estimate and on that e~ti te the engines will cost about 
20 per cent. more than W£l are able to buy tbem at in England or Amerie" snd' 
he thought he had made a great point. I have never known a merchant with 
an"\" common sense who begins to evaluate the outturn of every single crore of 
hi; investment. He forgot, notwithstanding that he was administering bvery 
day, that another 80 crores, besides 95 lakhs, h3d already been invested ,n this' 
country in the matter of rails. You have the track, you have the rails M.nd fih'! 
trains ready but you cannot run them. That is the situation now. 

The Honourable Sir Edward Bentha.ll (Member f01" Railways and War-
Transport): No. 

Mr. Bhulabhai J. Desai: If that were not so, we would not be in the position· 
in which we find ourselves in the matter of transport. I like self-complacency 
and I like that impenetrable way of looking at things ~ the fact remains that 
if we had been manufacturing our own locomotives, if we had expanded our 
workshops and if we had increased our output of wagons, we would ~ot have 
had to send our boys elsewhere. They are called Bevin boys. I do not i ~ 

1.0 think of them that way, because they are my sons. It is not much of a 
oompliment to you but if you like that compliment you can keep it. That is' 
\he situation in which we have been placed. The whole desire of this Hllllse 
at that time was that you should train skilled labour in this country ,md we 
warned the Government that if they did not do it, there will come a time when 
\hey will regret it. And hence it is that I say that, 80 far as any material ana 
information is in the hands of those employed by Uil and paid by us, it ilha1i btl 
placed at the disposal of this committee. 

Then there is another point. You mllst remember that unless the food.' 
problem of thi~ country is solved, you will never make any headway with the 
real solution of the problem. On that, I have already expressed my views befor.· 
this House. In making any planning, it is wrong to think in terms of the i!ldu8-
malisation of the country. It is a wrong expression to use. You cannot indus-
~ri i e the country. But what you can do is to have enough industries in thic;o· 
country to make ourselves independent of the rest of the world in most of the 
matters of real and vital concern. That is what we can do and that is ",hat we-
wish to aim at. 
The next thing we should aim at is to raise the standard of life-the food 

and the clothing and the shelter and a little education with a little leisure. 
That iR wanted for All per cent of the population. That is the biggest is!lue 
before this House. It will be the biggesfi issue before the committee and our-
demand is that this committee shall sit and solve this problem for the heJ'e1'i\ 
of the country in order that a national Government may carry into effed all 
'hat we ask for. These are two T1rinci"pal thi ~ that we want. The first is that 
there shall be enough industrialisation of th:s land so far as fa re ~r us' 
effectively independent of any other country. Secondly, we want thAot there· 
shall be enough advancement for the purpose of raising the standard of Hf .. PV!'!n 
of the pooresi man, 80 that he !!:!7 ~ b!O'tter fed and shall not be 'lsked to. 
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]>ay Rs. 10 for his dhoti instead of Ri. 2/8 and the bulk of .he 43 crores of 
,excess profits shall not paes indirectly from the consumer into the pockets of 
Government. That shall not prevail in the time when this scheme is brought 
into execution. In other words, he shall have a sufficiency of food snd he shall 

.'1" .•. have a sufficiency of clothing. Of course, we have not the severe 
climate of-Western countries and so his clothing will not be very 

"8xpenlrive. Then, he shall have shelter, a clean house. It need not be pucctJ 
·and it need not be of corrugated iron sheets; it will be made of wood and briclrs . 
. .A..nd he shall have education. These are the basic things that we want. We 
·do not want to be led astrsy by all ideas of what will happen if our trade with 
'idlis or that country will suffer. The fact remains that we are & country and it 
"must be the ambition of the future Government that it sheJ.l.be made 8elf-
'sufficient just as America has done by raieillg the standard of its life to what 
:it is today. You have the figures before you. As against whatever the .,stimate 
-you may have of this country, there is about a .thousand rupees in the othel' 
1llnd. I do not hope that we csn have it by a single bound, but I do believe 
·that if the matter of reconstruction for the future is left in the hands of the 
·-committee of this House, who will be a reeponsible body and who will Anow 
'what the country wants and understand what the country desires, then alonE' 
:},ou will have a scheme worth anything at nll. Sir, I support the e ~ t. 

Honourable Kembers: The question be now put. 

Kr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
'''That the question be now put." 

'l'he Assembly divided: 

rWhile the division was going on, Mr. I'resident (The Honourable Sir AbdUl' 
:Rahim) resumed the Chair.] 

AYES-55 . 

. Abdul Ghani, Maulvi Muhammad. 

. Abdul Qaiyum, Mr. 

.. Abdullah, Mr. H. M. 

. Azhar Ali, Mr. Muhammad. 
·:Banerjea, Dr. P. N. 
. {Jhalih". Mr. Kuladh"r. 
Chettir", Mr. T. S. Avinaahilingam. 
·.Chetty, Mr. Sami ;Vencatachelam. 
Choudh"TY, Mr. Muhammad HUlBain. 
·Chunde:. Mr. N. C. 
'Dam, Mr. Ananga. Mohan. 

'Das, Mr. B. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
. Deshmukh, Mr. Govind V. 
. Essak Sait, Mr. H. A. Sathar H. 
Fazl·i·Haq Piracha, Khan Bahad1!X Shaikh. 
'Gauri Shankar Singh,. Mr. 

~  Mr. K. S. . 

'Gurta, Mr. R. R. 
Habibar Rahman, Dr. 
Hans Raj, Raizada. 
·Hegde, Sri K. B. Jinaraja. 
Hosmani, .Mr. S. K. 

Ismail Kh",n. Hajee Chowdhury Mohammad. 
'Kailash Biha,ri Lall,. l(r. 
·.Kazmi, Qazi MRhammad .Ahmad. 

I Krishnamachari, Mr. T.  T. Lahiri Chaudhury, Mr. D. K . 
Lakhichand, Mr. Rajmal . 
; Lalchand' Navalrai, Mr . 
, l\Iangal Singh, Sardar. 

Manu Subedar, Mr . 
Misra, Pandit Shambhudayal. 
Nauman, Mr. Muhammad. 
Neogy, Mr. K. C. 
Pande. Mr. Badri Dutt. 
Raghubir Narain Singh, Choudhri. 
Ram Narayan Singh, Mr. 
~  Prasad, Mr. 
Ranga, Prof. N. G. 

Raza Ali, Sir Syed . 

Sant Singh, Sardar . 
Sham Lal, Lala. 
Siddique Ali Khan, ~ . 

Siddiquee, 'Shaikh Rafiudclin Ahmad 
Sinha. Mr .. Satya Narayan. 
Sri Prakasha, Mr. 

Srivastava, Mr. Hari Sharan Prasad. 
Subbarayan, Shrimati K. Radha Bai. 
Umar 4ly Shah, Mr. 
Yamin Khan. Sir Muhammad. 
Zafar Ali, Khan, Maulana. 
Zia TJddin Ahmad, Dr. Sir. 
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Ahmad Nawaz Khan, Major Nawab Sir. 
Ambedkal', Tb'a Honourable Dr. B. R. 
Azizul Huque, The Honourable Sir M. 
Bajoria, Babu Baijnath. 
Benthall, The Honourable Sir Edward. 
Bhagchand Soni, Rai Bahadur Sir Seth. 
Caroe, Sir Olaf. 
Chandavarkar, Sir Vithal N. 
Chapman· Mortimer, Mr. T. 
Dalal, Dr. Sir Ratanji Dinshaw. 
Dalal The Honourable Sir Ardeshir. 
Dalpat Singh, Sardar Bahadur Captain. 
Ghiasuddin, Mr. M. 
Griffiths, Mr. P. J. 
Gwilt, Mr. E. L. O. 
Imam, Mr. Saiyid 'Haidar. 
Inskip, Mr. A. C. 
Ismaiel Alikhan, Kunwer HajM. 
James, Sir F. E. 
Jawahar Singh, Sardar Bahadur Sardar Sir. 
Jehangir, Sir Cowujee. 
Joshi, Mr. D. B. 
Kamaluddin Ahmad, SlWnB-ul-IDema. 
Khare, The Honourable Dr. N. B. 

The motion was adopted. 

Krishnamoorthy, Mr. E. S. A. 
Kushal Pal Singh. Raja Bahadur. 
Lalljee, Mr. HooBeinbhoy A. 

Lawson, Mr. C. P. 
Mehta, Mr. Jamnada8 M. 
Miller, Mr. C.  C. 
l\1uazzam Sahib Bahadur, Mr. Muhammad. 
}Iudaliar, The Honoura.bleDewan Bahadult 
Sir A. Ramaswami. • 

Mudie, The Honourable Sir Franci.s. 
Ogilvie, Sir Charles. 
Piare Lall Kureel, Mr. 
Raisman, The Honourable Sir Jeremy. 
Richardson, Sir Henry. 
Roj', The Honourable Sir A80ka. 
Shoobert, Mr. W. H. 
Spence, Sir George. 
I Stokes, Mr. H. G. 
Sultan Ahm\'ld, The Honourable Sir. 
Thakur Singh, Capt. 
, Trivedi, Mr. C. M. 
Tyson, Mr. J. D. 
Vaidyanathan, Mr. L. S. 

Dr. Sir Zia Uddin Ahm&d (United Provinces Southern Divisions: Muham· 
madan Rural): Sir, as I said while moving the Resolution my object is to Jive 
and let live. This is the principle which should underlie any pl90n that may 
be formed for the future development of India. 
Babu Baijnath Bajoria (Marwari Association: Indian Commerce): Sir, I 

rise to a point of order. Can this House apply and accept the closure to any 
Resolution without hearing any of the Govenlment Members on the point ~ 

issue. ·We do not know anything about the views of the Government on thi8 
Resolution and about their plans. I want to know whether the Honourable 
Member in charge of Planning and Development, the Honourable Sir Ardel"bir 
Dalal, has got the right of reply? . 

1Ir. President (The Honourable Sir Abdur Rahim): I quite understand the 
Honourable Member's difficulty. But I do not know of anything in the Rules 
or Standing Orders which authorises me to call upon the Government Membft' 
to speak on a Resolution at any particular stage . 

.. "". Babu Baijnath Bajoria: Then the whole debate is a farce. 

" 

" Ill. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: o h ~ 
madan Rural): After the acceptance of the closure the Mover of the Resolution 
will reply and after that the Government Member will speak. 

1Ir. President (The Honourable Sir Abdur Rahim): J do not know if J,hat. 
was the arrangement. 

1Ir. Bhulabhai 1. Desal: There is no such arrangement. We duly intimated 
to the Government that if they wished to take part in the discussion, they 
could do so. 
1Ir. Abdul Qaiyum (North-West Frontier Province: General): Sir, I rise on 

a point of order, I wish to say one thing. Before the Lead9r of the OppositiOll 
stood up to speak, I approached the Honourable Member on the other side, UIe 
Honourable Sir Ardeshir Dalal, I informed him that he could speak immediately 
after the Leader of the Opposition had finished his speech. But he did no. 
get up and the Honourable the Supply Mem.ber got up instead. It WllS only 
after seeing that the Supply  Member was going to speak and not the HOD-
ourable M;ember for Planning that we, from this side of the House, moved 
for closure. Otherwise, there was 110 desire on the part of this side of tbe 
House to shut out the speech of the Honourable Member in-charge of Plan-
ning and Development. It was the Government who adopted dilator;r 
tactics ...• 
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Benches): Order, order, 

Mr. Abdul Qaiyum: If they were not dilatory tactics, I' could not see why 
the Supply Member was put up to speale ;ae did not care to get up for the 
past two days when the debate was going on. 

Mr.Pl'esident (The Honourable Sir Abdur Rahim): I was not present in 
the House when the closure was moved and accepted, and so ;r do not know 
what happened during my absence. Dr. Sir Zia Uddin Ahmad will colitinue 
his speech. . 
·Dr. Sir Zia Uddin Ahmad: ~ir  I was saying that I entirely agreed with 

the fifteen year plan So far as their intention is to treble the comforts of the 
people. It does not mean trebling their income, because we find that according 
to the measurement of comfort, there is no proportion between comfort and 
the purchasing powtlr of the rupee. If we only measure in terms of rupees, 
then our comfort i/; reduced to less than one third, and by trebling the comfort 
and not the income, we will only reach the comfort of 1939 .. Therefore in 
order that our comforts may be measured in terms of rupees, it is necessary 
that we should fix the purchasing power of the rupee. This is t.he point that 
I have pressed several times on the floor of the ;aouse and I press on this'occa-
sion also that it will be impossible for the personi;r who were planning a thing to. 
get three times the comfort unless they restore the purchasing power of the 
rupee to the normal position. Therefore any Committee that they may Lhink 
.~  in future planning must take up this most important factor, that is restoring 
the' purchasing power of the rupee to the normal conditions. That is the one 
point I should like to press. 
The next point that I should like to press is that in every planning ·that we 

make, we should make provision for employment for all, and not employment 
for the few. The industrialists should live, and at the same time the common 
. people and the labourers and other people should also have the right to live-
~  in any plan that you make you should provide some kind of employment 
for all. 
The next point is this; though we are in favour of development of big 

industries, because they really supply raw materials for a large number of 
industries, yet at the same time, the development of cottage industries should 
not .be lost sight of. It should be the duty of mills to produce basic materials 
for the cottage industries as well. They have no rigJtt really to kill cot.tage 
industries. Therefore, I suggest first that the method of approach for any 
future plan ought to be that we first restore the purchasing power of the 
rupee to its normal value, secondly, that we ought to provide sufficient raw 
~~~e~i  f?rthe cottage industries to flourish, and thirdly, that we ought; to 
~  employment for all. These are the three fundamental principles on which 
we ought to base our planning. 
The last point I wish to press is that we should not ignore the requirements 

of the Provinces. Though we are a central body, we should also re o i~e 

that the Provinces have got their own problems and those problems ought; to 
be considered by any committee that may be formed or by any committee 
which now exists and which plans for the future development of the coun.try. 
With these opservations, I commend my Resolution to the House. 
Mr •. President (The Honourable Sir Abdur Rahim): I will first put Mr. 

}{rishnamachari's amendment. The question is: 
"That for the original Resolution, the followinp; be substituted: 
.. 'Th(lt this Assembly recommends to the Governor General in Council that in view of 

·'the. fllei that several plans for the post-war economic and industrial development of India, 
·.nCb as the'Bombay Plan, the Royist PIa .. , Visveswarayya Plan, have been put b'!fore the 
fIIlblic, the Government do examine these plans and formulate at an early date their con-
oeIosions regarding the set up of post-war economic and industrial development of thi'll 
.fWj1:ntO'· ... 
. The motion was negatived. 
, Mr. Preaidet (The Honourable Sir Ahdur Rahim): 'fhe next amendment 
1Itands in the name of Mr. Chettiar: 
"That all the words after the words 'Governor General in Council' be omitted and. the 

fo:IOwing be 8ubstituted, namely: • 
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'tt f this House consisting of not more than fifteen members 
'that an elected Comml ee f 0 considerin th'e several plans for post-war economic develop-

,:be apPofinItedd. for t~e t rr o o  industrial g with instructions to report to this House'." 
ment 0 n la, agrl ali , 
To that an amendment has been moved by Mr ... h tto ~  
h  t· th dment moved by Mr T  S Avinashllingam Chettlar for the worda "T a In e amen .  .  .  . '1' th f 11 .  b 

Boc.ght to be substituted after the words 'Governor General m COUDel, e 0 oWing e 

" ~ ~~~~e~  view of the fact that. there are several plans for the pO,st-war economical an,d 
industrial development of Iudia, 'VIZ., t.he Bombay Plan, the Peoples ~  the ~ r~  
PI V· ., Plan and Govemment Plan before t.he o tr "~ a Jomt Committee of an Iseswarla s " •  .  d 'st' f 
the Central Le 'slative Assembly and the Council Of. ~ te ~e appomte CODSI mg 0 

iwent three ~ er  of which SIX merr.bers shall be offiCIal mcludmg the Honourable Member 
for Plannin& and six members from the Council of Sta.te and eleven e~ er  of the Central 
Le islative Assembly who would be elected from amongst the .non-officlal e~ er  of both 
"th! Houses with a view to consider the various plans for. o t ~  the most sUltable. one for 
post.war development of India regarding altricultural, mdustrial .. gen.eral, e o o ~ ~  
social progress "of India and to report to thiS Assembly for conSideration by the begmmng 
-of the Budget session'." 

I will put Mr. Chattopadhyaya's amendment. fir ~  The e~tio  is: 
"That in the amendment moved by Mr. 't. S. h ~  h~~t r for the. words 

-sought to be substituted after the words 'Governor General m CouncIl, the followmg be 
Bubstitut.ed : 
'That in view of the fact that there are several plans for the post-war economical and 

industrial development of India, viz., the Bombay Plan, the Peoples' Plan, the Agarwal's 
Plan Viseswaria's Plan and Government Plan oefore the country, a Joint Committee of 
the Central Legislative Assembly and the Council of State be appointed consisting of 
twenty three members of which SIX merr,bers shall be official including the Honourable Member 
for Planning and six members from the Council of Sta.te and eleven members of the Central 
~e i ti e Assembly who would be elected from amongst the non-official members of both 
the Housell with a view to consider the various plans for adopting the mOlot Ruita.ble one for 
-post-war development of India regarding agricultural, industrial, general, economical and 
social progress of India and to" report to t.his Assembly for consideration by the beginning 
·of the Budget session'." 

The motion was negatived. 

Mr, President (The Honourable Sir Abdur Rahim): I will now put Mr. 
Chettiar's amendment. The question is: 
"That all the words after the words 'Go'-ernor General in Council' be omitted and the 

following be substituted, namely: 
'that an elected Committee of this House consisting of not more than fifteen members 

be appointed for th_e purpose of considering the several plans for post· war economic develop-
ment of India, agricultural and industrial, with instructions to report to this House'." 

The motion was adopted. 

~ r. President (The Honourable Sir Abdur Rahim): I will now pu' the 
-original Resolution as amended by Mr. Chettiar's amendment: 
The question is: 
"That this Assembly recommends to the Gowrnor General in Council that an elected 

<;ommittee of this ~o ~e consisting of not more than fifteen members be appointed for 
t.,e purpose of considenng the several plans for post-wal' economic development of India 
agricultural and industrial, with instructions to report to this House." • 

The motion was Ildopted. 

RESOLUTION RE. NATIONAL WAR FRONT. 

Mr. President (The Honourable Sir Abdur Rahim): The next Resolution 
is in the name of Nawabzada Liaquat Ali Khan. _ 

Sir Muhammad.. Yamin Khan (Agra pivislon:. Muhammadan Rural): Sir, 
I have" been authorIZed by Nawabzada Llaquat Ali Khan to move his Resolu-
tion .. It is unfortun.ate that he had to be absent today. He has apologised 
to the House for bemg absent. 

Sir, I move: 
"That this Assembly recommends to the" Governor General in Council to abolish the 

N ationa!. War Front Bra!lCh of the Department of Information and Broadcutiug and to 
tiquidate forthwith the NatiOllal War Front Organization." " 
Sir .. when the National War Front ~r i tio  was started, His Excellency 

.the" VIceroy made a speech at that time which was broadc.ast on the 7th of 

.May 1942. India" was attackeli at that time and he aaid that there was • 
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necessity for everybody to lOIn together and back the soldier who  was fightmg 
on the front. The real object WM, aa he &aid; 
"I invite you to close the ranka aad lltaad It.ead, behind the fighting man in the N ationa!: 

War Front. against the aggressor." 
This was one of the objects for which the Nat.iona! War Front was estab-

lished. His Excellency proceeds: 
"Let me remind you of what Gener·al Wayell has said that. of the elements whirh· 

contribute to success in modern war the spirit of the people is the most. important. This is-
our responsibility-yours and mine-and that is why I invite you again in joining together 
in building a NatiODaI War Frcmt.. .. 
Furtlier, he says: 
"We all know what it means-a united determinat.ion tranacending all racial, religion.-

and polit.ical differencea-to stand up aad stand together to defend t.he things we have-
and hope to have, and to make sure that they shall never be so threatene4 again." 

Sir, there was a great deal oi necessity i ~  1942 to organize this :l<'rollt 
and to create an atmosphere .in the country jpr the purpose of uniting t,he· 
people and to make them realize the danger hi ~ was approaching on our· 
frontiers. No one in this country objected or could have objected to that. 
The object was laudable at that time, and His Excellency the Viceroy follow-
ed the right course under those circumstances and under that necessity. The-
National War Front was started in order to infuse a spirit of cohesion amongst. 
the people of this country. As long as that necessity remained or as long a8-
that organisation could be. utilized for that purpose, nobody could have said 
anything against it. But now. this organisation has outlived its object. 'rhere 
"is no necessity at present to have the National War Front. Of course at the' 
"time when Ilis Excellency the Viceroy made his speech, India . had been 
attacked, and Ceylon had been attacked, but now we know that the Japanese-
are far far away from our frontiers, and the country is united as was desired 
by His Excellency at that time. There are no Fifth Columnists referred to-
by him in his speech. Of course Fifth Columnists can never be eradicated 
even by the National War Front; if there are any Fifth Columnists they wiU 
remain so, no matter what propaganda you do or what organisation you have. 
But the National War Front, as is being administered by the Information and" 
Broadcasting Department, is a totally different thing. Unfortunately, I h ~ e  

not brought some of the pamphlets which are printed in English-and these 
are printed on n very costly paper-and are being circulated to people. Most 
of the stuff that is produced by the N'ational War Front' organisation is in the-
English language. For whose benefit is it? Is it for the benefit of Fifth 
Columnists, or is it for the villagers and illiterate masses, or is it 'for tho ~ 

people in the villages who are the prospective recruits? Does it serve ss an 
inducement to attract recruits for the Army? If that be the object, the-
pamphlets and other literature should have been printed in the language whicb 
those pE\ople would understand. But, on the other hand, all this literature i. 
produced in English and is distributed to people who are already contributing 
their share towards the war and are working for the war. Therefore I think 
that this money is being absolutely wasted, and all this matoE)rial which is· 
published, the broadcasts that are arranged, the MushaiTatI that are held, 
is all waste. People are holding MushaiTas at difterent places for this pur-
pose and they invite many people to it-.it is a mere luxury. I think eo ~  

do not take the National War Front seriously. They take it that it is just 
for the sake of pleasure and so they are never guided by what they are told 
or by what is presented to theme in writing. I think, Sir, that all this huge 
amount of money that is being spent on this organisation is being wasted at 
. a time when we need every penny for fighting the real war. The (iovernDlent 
places 8 deficit budget every year before this country and it would be a crime-
If it is not brought home to the Government by this side that by o ti i ~ 

this organisation they are wasting a lot of money. Sir, at this time money ii' 
required for other purposes and it sbould not be frivolously spent. 
Then, Sir, the paper on which the stuff is printed can actually be used for 

many valuable purposes. We find that paper is denied for starting newspaper. 
end yet this most valuable paper is wasted in printing the stuff which nobody 
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cares to read.; most of the lJeolJle who receive these pamlJhlets, etc., till'ow 
them away. 1 cannot Ullderstw:uJ., ~  who induces the .uovernment to cio 
that and who is .the adviser of the .UOVtlrnment in this reJ:>pect. ~ir  if 1 had 
lOetm that it was producing some effect whatsoever or if 1t was doiug some-
ilii.og to help in ~e \Var ettort, 1 would have wholehearpedly orte~ 1t. liut 
I find that It is not doing so. ,Lt 1S the events which are happenwg 011 the l-jj,ttle 
front,. and it is the pub.llcity of events in the daily papers which is producing 
.·the .desired effect on the minds o~ the people. It is not the ~ tio  War 
lfront which 18 achieving that object. ,h is being mis-used by people; they 
are -using it to achieve their own purposes. It is public money which' is being 
ut.ilised for some ulterior purpose In the name of the ~ tio  War Front and 
sanctity is given to this expenditure because ij; pertains to the war and behind 
this shelter people are spending money in the way they like. I think those 
people who are responsible for this expenditure and jibe G:overnment will 
remain guilty before the taxpayers ,in the fuj;ure years when they will have to 
bear the burden of the wastage committed by the present people. Government 
should, therefore;"' rise to the occasion and stop the frivolous expenditure which 
they have been incurring on this organization, as if ]0 show that this was 
money just to be thrown away. J1 the money is spent in purchasing materia.! 
to help to win the war and help to fight the enemy, it is justifiable. I can 
tell you without any doubt-though I know Government can always find men 
who stand up here and uphold the N:ational War :Front-that there is not a 
single honest man who feels that your mouey is being spent properly in this 
or i tio~ Those people who are interested in this organisation will say that 
the money. being rightly spent. B.ut leave them alone. The representatives 
of the people must see that the taxpayers they represent are not made to pay 
for this in future years. They will also have to see that the money is rightly 
spent. There is no recruit on account of your National War :Front organisa-
tion. This is only a bogey. 

Sardar B&hadur Captain Dalpat Singh (N:ominated Non-Official): You ure 
wrong. 166 recruits were recruited yesterday in the ~ tio  War ;I!'ro:Q,t. 

Sir Muhammad Yamin Khan: I know my friend had Illade a three minute 
speech ·the last time and I know th ~ b.e is interested in going about attending 
N:ational WarFront meetings here and there. ms description may be t.he 
description that pleases him. But does it please auyolle else? Can he filld 
out any number of people who get up and say so? I know my JIonourablP 
friend is anxious because he is made to go there and he is onli of ~e people 
who belongs to that organization. 
'SardarBahadur Oaptain D&lpa.t SiDp: I attend local meetings. 

Sir Muhammad Yamin Khan: It would be much better if an Honourable 
Member like him could keep quiet. .  . 

Sardar Babadur Oaptain Dalpat Singh: I do not ~i  you are well informed. 

Sir Muhammad Yamm mum: But to plead that you are not guilty whel'l 
you -are guilty is something which does not convince the other people. 

I would like to bring home to the Government that this organisation i,s not 
.. pending money for the purposes for which His Excellency the Viceroy had 
started it on the 7th May 1942. There are many people who want like vultures 
to benefit from the war, because that is the time to make most mOlWY and 
become rich and so they give sanctity to their expenses by saying that it is 
being spent in connection with the National War Front. There is nothing 
"natiOnal" nor is there any "war front' ~ in this organisation. I would like 
any Honourable Member tell me that he travelled at his own expense. ~ t 
is . a really patriotic man who goes to the villages at his expense and recrUits 
people. 
1Ir. :Sri Pra.k&sa. (Allahabad and Jhanlll Divisions: Non-M:uhammadan 

Rural): Why does he not recruit himself? 
'Sir .uhammad YamiD Khan: If this money is required for .he expenaea 

and allowances of such people, who had never seen such things before, then 
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there can be no greater crime th&o that can be committed by any O"overn-
ment which calls itself a civilised Government. Of course no representative 
Government would have allowed this, nor would it have been able to stand 
up for a day against the popular wish. It would have gone out of power in 
a day. What is happening now is that money is being spent on things and 
on persons that do not merit such expenditure and I think that ij; is the duty 
of this House to take to task those people who have allowed such things 1-0 
exist. 

M;y position is absolutely clear. I.say nothing is being gained from aU thia 
expenditure. This was a useful organisation when it started, but it has now 
ceased to be useful. .  -

JIr. T. S. AviDasbilingam OhetUar (Salem and Coimbatore cum N:ortb 
Arcot: Non-Muhammadan Rural): Was it? 

Sir Muhammad, Yamin Kha.n: At· that time it was thought to be necessar;) 
because Japan was knocking at our door. But now Japan is hundreds of 
miles away from the Indian frontier. Therefore that necessity is not there. 
If it was started with the idea of arousing the people in this country that was 
laudable. But We are not going to judge any organisation by the objects behind 
it but by the way it works a.nd the way that the money is spent. These  are 
the two criteria. I find that the money is not properly spent and the organi-
sation is not working as properly as it ought to have done. It is not doing 
and gaining anything for the laudable objects behind it and it is not achieving 
any of those objects. Therefore this organisation does not deserve to remain 
any more and the sooner it is wound up the better because the people of tbi. 
country, the poor taxpayer, will be saved from the further burden of fresh 
taxation at the next budget and their iffi ti~  not made more r ~ o e. 

We know that nowadays, as it has been brought before this House and 
before the Government also, that the poor agriculturists are suffering a 10 •. 
Though it may be said that he is selling his crops at a higher cost, he cannot 
make both ends meet even with the extra money that he gets now. The 
agriculturist, whom you call the farmer, may be making more money lJUt 
what about the poor agricultural labourer. There are in many provinces two 
different classes, one is the farmer and the other is the farm labourer. The 
farm labourer is not making anything more even if a farmer can sell his pro-
duce at a higher cost. The poor labourer is starving. These are the people 
for whom there is nothing which is provided and these people will have to pay 
further in taxatidn and in buying goods which are costlier. For a pair of dhoti 
whlch he used to buy at Re. 1 or Rs. 1/8 before the war he has to pay now 
:B.s. 3/8 on account of the. war and .they ~ ot afford to do this. Row o~  
are you going to make hllll pay lIke thIS. Therefore every penny that IS 
saved will bring relief to these poor farm labourers in the villages, will slop 
further taxation and will bring the price of goods to a lower level. Thel'efore 
the time has come to do something and the literature which was distributed 
was found absolutely unnecessary. I don't know what money has already 
been spent on this organisation, I do not possess the exact figures for the 
current year but it must be a considerable amount in any case. I submiii .ny 
views before this House that this money should be saved and should be stopped 
from being spent any more. . 
It may be argued that the war is still going on and we do not know how 

long it will go on. I know it may be said that nobody can foretell how l.:>ng 
this wRris going to continue. It means two things. It will mean that you 
will require more recruits. I think the recruiting has stopped, because already 
you have got so many recruits whom you cannot provide with weapons properly. 
Therefore it is not necessary to have more recruits, unless you thoroughly arm 
them and the money which you require is not now necessary for the purpose 
of getting recruits. Money is required for arming YOll1'recruits who have 
already been recruited and thprefore this money which you were formerly 
spending on the National War Front should be used for the purpose of giving 
,,00 equipment  to your solmen who will probably have to put up a tro ~er 
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.and harder fight in the future. The second thing is that if this war continues, 
it may be said that this organisation must continue, so that it may keep up 
the morale of the people. Morale is necessary but why not give some kind of 
.subsidy to the daily papers who may put up some kind of advertisement. This 
'probably is done even now to a certain extent. But this does not require any 
organisation behind you. 
• Mr. Il. Ghiasuddin (Punjab: Landholders): So you are in favour of giving 
a subsidy to newspapers? 
Sir :Muhammad YamiD Khan: 1 have got only two or three minutes more 

.and so I do not want to be disturbed. It should be made certain that  that 
paper which is given 'a subsidy is not doing any political propaganda in favour 
of any particular party which, under the garb of receiving this subsidy, is 
meant really to do something else. It is the money supplied by the i'ratiorud 
War Front and the paper should not do some other work. We have kuOWll 
that the money has been used and misused in this respect. 1 am glad my 
friend Mr. Ghiasuddin has brought to my notice that some papers are subsi-
dised in certain provinces for this very purpose, that they may do the propa· 
.gauda of a particular party and those papers which have been given the mos' 
subsidy, they are doing the most propaganda for a particular party in a parti-
.cular province and if these people are using and misusing this money in this 
manner, then the sooner this money is stopped the better it is. It will be ill 
the interests of this countl'y that the Government does not mix up with party 
politics. Has not H. E. the Viceroy at that time very rightly said "We ail 
know what it means-a united determination, transcending all l'aoial, religiou .. 
and political differences' '? ~o  what we find is that this money is not being 
used for transcending the8e political differences but for accentuating these 
·differences to a greater extent. Therefore I think it is defeating the obiect 
for which His F:xcellency had started this organisation. I do not want to 
introduce that matter, it will not be very pertinent to the present Resolution 
·or it may have been discussed before, but I want to bring to the notice of the 
Government that it is an open secret that this money is used at least in one 
provtnce and probably in many other provinces for purposes other than what 
'have been mentioned by H. E. the Viceroy. There are many people who 
want to get some kind of benefit from the Government, to get some kind of 
·contracts in their name. These people joined the National War Front to make 
·their own propaganda and their ulterior motive is to gain from the Government 
'as much as they can get in whatever shape or form, it may be in the shape of 
a contract, it may be in the shape of some help or other and the NoatioDlI1 
War Froat is used for these ends by these people. They are sham people, 
who have no following in the country. . These people are not liked by o ~  

,and they are practically dislilted by e e~  body. They seek the o e e t ~ 

favour by telling all kinds of falsehood Rnd are misleading the authoritieB. 
Instead of giving 'the o~er e t any help they are really by their actions 
·stopping the real supporters of the Government who would give their help 
voluntarily to the Government. Those honest people and real patriot!! who 
. will spend their own money and do every thing for the Government are kept 
back simply hecause they feel ashamed to be associated with that class of 
people whom the Government is nowadays employing. Sir, those people will 
never like their nRIneS to he mixed up with such A.B.C. 'so when they finn 
\bat they are in the field and they are doing this ,  .  . 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. 

Sir :Muhammad Yamin Khan: With these words I move the Resolution and 
commend it to the House. 

JIr. Preament (The Honourable Sir Abdur Rahim): Resolution moved: 
"That thill Assembly rl'commends to the Governor General in Council to aboli.h the 

}Ii ational War Front Branch of the Department of Information and Broadcuting and to 
'liquidate forthwith the ti~  War Front Organization." I 

Kr. "1'. S. AviD4lbDfn.gam Ohettlar: There is a small amendment, Sir, in 
my name: may I mOle It and stop? 
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JIr. President (The IIonourable Sir Abdur Rahim): Yes; but no t ~ h 

now. 
lIr. T. S. AvrnaMiUDIUIl Ohett.il:r: I move: 
"That after the words 'Governor General in Council' the warda 'to immediately take 

..tepa' be inserted, and that at the end of the Resolution the warda 'in the Centre and the 
Provincea' be added. II 
Mr. President (The Honourable Sir Abdur Rahim): Amendment moved: 
··That after the wordl!l 'Governor General in Council' the words 'to. immediately take 

,.tepI' be inl!lerted, and that. at the end of the Resolution the word. 'in the Centre and the 
ro i ~  be added." 
The Assembly then adjourned till Eleven of the Clock on ~o  the 20th 

November, 1944. 
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